Fourth Lok Sabha
Il Session (22/05/1967 to 12/08/1967)

LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, May 22, 1967/Jyaistha 1, 1889 (Saka)

No. 18
1. Oath or Affirmation

Seven Members made and subscribed the oath or affirmation as
follows and took their seats in the House:—

4 in English and"
3 in Hindi.
2. Obituary Reference

The Speaker made a reference to the passing away of Shri Lotan
Ram, who was a member of the First Lok Sabha.

Thereafter members stood in silence for a short while as a mark
of respect.

3. Starred Questions

Starred Questions Nos. 1—3 and 23 were orally answered. Replies
to remaining questions were laid on the Table.

4. Unstarred Questions

Replies to Unstarred Questions Nos. 1--3, 5—33, 36—179, 81—91,
93 and 94 were laid on the Table.

5. Calling Attention to Matter of Urgent Public Importance

Shri S. M, Banerjee called the attention of the Minister of Food,
Agriculture, Community Development and Cooperation to the serious
food situation and reported starvation deaths in various parts of the
country.

The Minister of Food, Agriculture, Community Development and
Cooperation laid on the Table a statement in regard thereto.
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\/é. Adjournment Motion

The Speaker gave his consent to the moving of the adjournment
motion given notice of by Shri S, M. Banerjee and others regarding
food situation in the country.\”

L
\/.:';hri S. M. Banerjee then asked for leave of the House to the
moving of the motion. The Speaker asked those members who were
in favour of leave being granted to rise in their places. As not less
than fifty members rose, the Speaker informed the House that the
leave was granted and directed that the motion be taken up at 4 p}t[ {

7. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Indian Statistical
Institute, Calcutta, for the period April, 1965 to March,
1966.

*(2) A copy each of the following Notifications under sub-
section (3) of section 8 of the Cinematograph Act, 1952:—

(i) The Cinematograph (Censorship) Amendment Rules,
1967, published in Notification No. G.S.R. 279 in
Gazette of India dated the 4th March, 1967.

(ii) The Cinematograph (Censorship) Second Amendment
Rules, 1967, published in Notification No. G.S.R. 405 in
/ Gazette of India dated the 25th March, 1967.
(3) A copy of the Report of the Committee on Broadcasting
and Information Media on Co-ordination of the Media of
Mass Commission.

(4) A copy each of the following ‘Ordinances under provisions
of article 123(2) (a) of the Constitution:—-

(i) The Anti-corruption Laws (Amendment) Ordinance,
1967 (No. 3 of 1967) promulgated by the President on
the 5th May, 1967.

(ii) The Passports Ordinance, 1967 (No. 4 of 1967) promul-
gated by thea President on the 5th May, 1967.
&£

— .

*The notifications were previously laid on the Table on the 3rd
April, 167 and were re-laid under Rule 234(2) of the Rules of
Procedure.
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**(5) A copy each of the following Notifications under section
185 of the Navy Act, 1957:—

(i) The Indian Naval Reserve and the Indian Naval Vol-
unteer Reserve (Amendment) Regulations, 1967, pub-
lished in Notification No. S.R.O. 55 in Gazette of India
dated the 18th February, 1967.

(ii) The Naval Ceremonial, Conditions of Service and Mis-
cellaneous (Fourth Amendment) Regulations, 1967,
published in Notification No. S.R.O, 56 in Gazette of
India dated the 18th February, 1967. -

(iii) The Naval Ceremonial Conditions'of Service and Mis-
cellaneous (Amendment) Regulations, 1967, published
in Notification No. S.R.O. 76 in Gazette of India dated
the 4th March, 1967.

(6) A copy of the National Co-operative Development Corpo-
ration (Amendment) Rules, 1967, published in Notification
No. G.S.R. 637 in Gazette of India dated the 6th May, 1967,
under sub-section (3) of section 22 of the National Co-
operative Development Corporation Act, 1962.

(7) A copy of the Proclamation issued by the President on
the 26th April, 1967, revoking the Proclamation issued by
him on the 13th March, 1967, in relation to the State of
Rajasthan, published in Notification No. G.S.R. 624 in
Gazette of India dated the 26th April, 1967, under clause
(3) of article 356 of the Constitution.

8. Resignation by Member

The Speaker informed the House that Dr. Basant Narain Singh
had resigned his seat in Lok Sabha with effect from the 13th Muy,
1967.

"%(Report of Committee of Privileges

Shri R. K. Khagditkar presented the First Report of the Committee
of Privileges.
10. Statements by Ministers
w(i) The Minister of Railways made a statement regarding the

derailment of No. 26 UP Express at Kuppam Station on the South-
ern Railway on the 21st May, 1967.

**Thc notifications were previously laid on the Table on the
27th March, 1967 and were re-laid under Rule 234(2) of the Rules
of Presedure.
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(ii) The Minister of External Affairs laid on the Table a state-
ment on his visits to Kuwait, Iran, Geneva, Malaysia and Singapore.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
11. The Budget (Railways) 1967-68

Shri C. M. Poonacha presented a statement of the estimated
receipts and expenditure of the Government of India for the year
1967-68 in respect of Railways.

12. Government Bill—introduced
The Government (Liability in Tort) Bill, 1967.

13. Motion
Shri Vidya Charan Shukla moved the following motion:—

“That this House takes note of the Fifteenth Report of the
Union Public Service Commission for the period
1st April, 1964 to 31st March, 1965, together with the
Government’s Memorandum thereon, laid on the Table
of the Third Lok Sabha on the 2nd March, 1966.”

The following members took part in the debate:—

(1) Shri C. C. Desai

(2) Chaudhari Randhir Singh
(3) Shri Shri Chand Goyal
(4) Shri P. Ramamurti

/ The discussion was interrupted by Adjournment Motion.

14. Adjournment Motion

dom

At 4 p.m. Shri S. M. Banerjee moved y following motion: —
“That the House do now adjourn:

The following members took part in the debate:—
(1) Shri Piloo Mody
(2) Shrimati Tarkeshwari Sinha
(3) Shri A. K. Gopalan
(4) Shri Atal Bihari Vajpayee
(5) Shri Bibhuti Mishpa
(6) Shri S. A. Dafige
(7) Shri Sant Bux Singh
(8) Shri K. Rajaram
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(8) Shri Madhu Limaye
(10) Shri Samar Guha
(11) Shri Jagjivan Ram

Shri S. M. Banerjee replied to the debate.

‘6n the motion the House divided, Ayes 69; Noes 126.

The motion was accordingly negatived. v

‘1/5. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the First Report of the Business
Advisory Committee. "~

16. Motion
Discussion on the following motion was resumed: —

“That this House takes note of the Fifteenth Report of the

Union Public Service Commission for the period 1st

April, 1964 to 31st March, 1965, together with the Gov-

| ernment’s Memorandum thereon, laid on the Table of
the Third Lok Sabha on the 2nd March, 1966.”

Shri Diwan Chand Sharma took part in the debate. His speech
was not concluded.

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 24th May,
1967).

S. L. SHAKDHER,
Secretary.

’
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, May 24, 1967/Jyaistha 3, 1889 (Saka)

No. 19 .
1. Oath or Affirmation

Shri Viswasarai Narasimha Rao made and subscribed the oath in
English and took his seat in the House.

2. Starred Questions

Starred Questions Nos. 31 and 33—36 were orally answered. Replies
to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 95—108, 111, 113—125, 127—
227 and 229—255 were laid on the Table.
4. Short Notice Question

Short Notice Question No. 1 addressed to the Minister of Educa-
tion regarding Admission in Delhi Colleges was orally answered and
supplementary questions were also answered thereon.

5. Calling Attention to Matter of Urgent Public Importance

Shri S. M. Banerjee called the attention of the Minister of Infor-
mation and Broadcasting to the refusal by All India Radio authori-
ties at Calcutta to Labour Minister West Bengal to broadcast on 1st
May, 1967 on May Day.

[P.T.O.



The Deputy Minister of Information and Broadcasting made a
\}mtement in regard thereto.

6. Adjournment Motion

The Speaker gave his consent to the moving of the adjournment
motion given notice of by Shri Ram Sewak Yadav and Dr. Ram
Manohar Lohia regarding agitation by Delhi Police.

Dr, Ram Manohar Lohia then asked for leave of the House to
the moving of the motion. As no ohjection was taken, the Speaker
informed the House that the leave,was granted and directed that
the motion be taken up at 4 p.M.

7. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of ‘Economic Survey, 1966-67".

(2) A copy of the Annual Report of the National Council of
Educational Research and Training, New Delhi, for the
year 1964-65, along with the Annual Accounts and the
Audit Report thereon.

(3) Following statements showing the action taken by the
Government on various assurances, promises and under-
takings given by the Ministers during the various sessions
of Lok Sabha:—

Fourth Lok Sabha

1. Supplementary Statement First Session, 1967
No. 1

Third Lok Sabha

2. Supplementary Statement Sixteenth Session, 1966
No. TII

3. Supplementary Statement Fifteenth Session, 1966
No. VI

4. Supplementary Statement Fourteenth Session, 1966
No. X

5. Supplementary Statement Thirteenth Session, 1965
No. X1

6. Suppledientary Statement Seventh Session, 1964

Noz XXVI
Y (4) A copy of Report of Enquiry on the fatal accident at Sri
; Venkateshwara Mica and Beryl Mine in Hassan district

occurred on the 25th December, 1966.
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(5) A copy each of the following Notifications under sub-
iection (3) of sectian 191 of the Delhi Land Reforms Act
954:— '

*(i) The Delhi Land Reforms (Amendment) Rules, 10686,
published in Notification No. F. (3) /LR.0./66 in Delhi
Gazette dated the Bth July, 1966.

*(ii) The Delhi Land Reforms (Amendment) Rules, 19686,
published in Notification No. F.(4) /L.R.O./66, in Deini
Gazette dated the 30th June, 1966,

(6) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act,
1951:—

*(i) The Indian Forest Service (Fixation of Cadre
Strength) Regulations, 1966, published in Notification
No. G.S.R. 1672 in Gazette of India dated the 31st Octo-
ber, 1966.

*(ii) The Indian Forest Service (Fixation of Cadre
Strength) Amendment Regulations, 1966, published in
Notification No. G.S.R. 1673 in Gazette of India dated
the 31st October, 1966. '

*(iii) The Indian Forest Service (Appointment by Promo-
tion) Regulations, 1966, published in Notification No.
G.S.R. 1774 in Gazette of India dated the 26th Novem-
ber, 1966. b

*(iv) The Indian Forest Service (Fixation of Cadre
Strength) Second Amendment Regulations, 1966, pub-
lished in Notification No. G.S.R. 17 in Gazette of India
dated the 7th January, 1967.

**(v) The Indian Forest Service (Recruitment) Amendment
Rules, 1967, published in Notification No. G.S.R. 387
in Gazette of India dated the 25th March, 1967.

*The notifications were previously laid on the Table on the 29th March,
1967 and were re-laid under Rule 234(2) of the Rules of Procedure.

**The notification was previously laid on the Table on tht 5th April,
1967 and was re-laid under Rule 234(2) of the Rules of Procedure.

[P.T.0.
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ss#(vi) G.S.R. 26 published in Gazette of India dated the 7th
January, 1967, making certain amendment to Schedule
III to the Indian Administrative Service (Pay) Rules,
1954

#*#(vii) G.S.R. 347 published in Gazette of India dated the 18th
March, 1967, making certain amendments to Schedule
I to the Indian Police Service (Pay) Rules, 1954

***(viii) G.S.R. 348 published in Gazette of India dated the 18th
March, 1967, making certain amendment to Schedule
III to the Indian Administrative Service (Pay) Rules,
1954,

(7) A copy each of the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951: —

(i) G.S.R. 422, published in Gazette of India dated the
1st April, 1967, making certain amendments to Sche-
dule III to the Indian Police Service (Pay) Rules, 1954.

(ii) G.S.R. 423 published in Gazette of India dated the 1st
April, 1967, making certain amendments to Schedule
I to the Indian Police Service (Pay) Rules, 1954,

(iii) G.S.R. 424 published in Gazette of India dated the 1st
April, 1967, containing corrigendum to G.S.R. 1993

published in Gazette of India dated the 31st December,
1966.

(iv) G.S.R. 472 published in Gazette of India dated the 8th
April, 1967, making certain amendment to Schedule

III to the Indian Administrative Service (Pay) Rules,
1954

(v) G.S.R. 541 published in Gazette of India dated the 22nd
April, 1967, making certain amendments to Schedule

II to the Indian Administrative Service (Pay) Rules,
1954. '

(vi) The Indian Administrative Service (Regulation of
Senijority) Asnendment Rules, 1967, published in Noti-

fication No. G.S.R. 564 in Gazette of India dateq the
22nd April, 1967.

***The notifications were previous'y laid on the Table on the T7th April,
1867 and were re-laid under Rule 234(2) of the Rules of Procedure.
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(vii) The Indian Police Service (Regulation of Seniority)
Amendment Rules, 1967, published in Notification No.
G.SR. 565 in Gazette of India dated the 22nd April,
1967.

(8) A copy of the Interim Report of the Administrative
Reforms Commission on Machinery for Planning,

(8) A copy of the Arms (Amendment) Rules, 1967, published
in Notification No. S.0. 1461 in Gazette of India dated the
20th April, 1967, under sub-section (3) of section 44 of
the Arms Act, 1959.

£(10) A copy of the Ancient Monuments and Archaeological
Sites and Remains (Amendment) Rules, 1966, publiched in
Notification No. S.0. 3520 in Gazette of India dated the
20th November, 1966, under sub-section (4) of section 38
of the Ancient Monuments and Archaeological Sites and
Remains Act, 1958.

8. Parliamentary Committees—Summary of Work

Secretary laid on the Table a copy of the ‘Parliamentary Com-
mittees—Summary cyofk’ pertaining to the period 1st June, 1966
to 3rd March, 1967.

9. President’s assent to Bills

(i) Secretary laid on the Table following three Bills passed by
the Houses of Parliament during the last Session and assented to by
the President since a report was last made to the House on the
3rd April, 1967:—

(1) The Constitution (Twenty-first Amendment) Bill, 1967.

(2) The Mineral Products (Additional Duties of Excise and
Customs) Amendment Bill, 1967.

(3) The Finance Bill, 1967.

(ii) Secretary also laid on the Table copies, duly aut%lentic‘ated
by the Secretary of Rajya Sabha, of the following four Bills passed
by the Houses of Parliament during the last Session and assented to
by the President since a report was last made to the House on the
3rd April, 1967:—

(1) The Armed Forces (Special Powers) Continuance Bill,
1967.

i i i i ble on ‘the 5th April,
£ The notification was previously laid on the Ta
1967 and was re-laid under Rule 234(2) of the Rules of Procedure.

[P.TO.
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(2) The Representation of the People (Amendment) Bill,
1967,

(3) The Land Acquisition (Amendment and Validation) Bill,
1967.

(4) The Essential Commodities (Amendment) Bill, 1967.

10. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the First Report of the Committee
on Private Members’ Bills and Resolutions.

11. Statement by Minister

The Minister of Commerce laid on the Table a statement on
U.K.’s renewed application for entry into E.C.M.

[Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.m.]
12. Motion for Election to Committee

i

Shri Bhagwat Jha Azad moved the following motion:—

“That in pursuance of Sections 31(2) (k) and 32(1) and (4) of
the Institutes of Technology Act, 1961 the members of
Lok Sabha do proceed to elect, in such manner as the
Speaker may direct, two members from among them-
selves to serve as members of the Council established
under Section 31(1) of the said Act, for the triennium
commencing from the date of election.”

/The motion was adopted.
13. Motion re: First Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the First Report of the Business

Advisory Committee presented to the House on the 22nd
May, 1967.”

The motion was adopted.
14.. Government Bill—introduced
The Anti-Corruption Laws (Amendment) Bill 1967.

15. Statement re: Ordinance—laid on the Table

A copy of the explanatory statement giving reasons for imme-
diate legislation by tie Anti-Corruption Laws (Amendment) Ordi-
nance, 1967, was laid on the Table under rule 71(1) of the Rules of
Procedure and Conduct of Business in Lok Sabha.
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16. Motion

Discussion on the following motion moved on the 22nd May, 1967
continued:— ' '
“That f:his House takes note of the Fifteenth Report of the
Union Public Service Commission for the period 1st April,
1964 to 31st March, 1965, together with the Government’s
Memorandum thereon, laid on the Table of the Third Lok
Sabha on the 2nd March, 1966.”
The following members took part in the debate:—
(1) Shri Diwan Chand Sharma
{2) Shri Amiya Kumar Kisku
(3) Shri Era Sezhiyan (Speech unfinished).
/he discussion was interrupted by Adjournment Motion.
17. Adjournment Motion

At 4 p.M. Dr. Ram Manohar Lohia moved the following motion:—
“That the House do now adjoum.\’/

The following members took part in the debate:—

(1) Shri Indrajit Gupta
(2) Shri Krishna Kumar Chatterji
(3) Shri Viren Shah
(4) Shri Bal Raj Madhok
(5) Chaudhari Randhir Singh
(6) Shri N. C. Chatterjee
(7) Shri R. K. Sinha
(8) Shri Prakash Vir Shastri
(9) Shri E. K. Nayanar
(10) Shri Bhola Nath Master
(11) ‘Shri Samarendra Kundu
(12) Shri Sheo Narain
(13) Shri Kanwar Lal Gupta
(14) Shri M. L. Sondhi

/(15) Shri Y. B. Chavan .

Dr. Ram Manohar Lohia replied to the debate.\/
"4‘he motion was negatived.
(Lok Sabha adjourned #ll 11 AM. on Thursday, the 25th May,

1967).
S L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, May 25, 1967 /Jyaistha 4, 1889 (Saka)

No. 20
1. Starred Questions

Starred Questions Nos. 61—65 and 67 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 257—301, 303—333, 335—340.
342—352, 354—407 and 409—470 were laid on the Table.

3. Calling Attention to matter of Urgent Public Importance

Shri Atal Bihari Vajpayee called the attention of the Minister
of Defence to firing by Pakistani forces on the Indian border patrol
South-West of Akhnoor on the 19th May, 1967 and concentration of
Pakistani forces in Daggar area.

The Minister of Defence made a statement in regard thereto.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 P.M.).

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Post Office Savings Certificates (First
Amendment) Rules, 1967, published in Notification
No. G.S.R. 566 in Gazette of India dated the 14th April,
1967, under sub-seé¢tion (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959.

[P.T.O.
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(2) A copy each of the following Notifications under section 58
of the Delhi Development Act, 1957:—

*(i) The Delhi Development Authority (Employees Provident
Fund and Gratuity) Rules, 1966, published in Notification
No. G.S.R. 1859 in Gazette of India dated the 10th
December, 1966.

**(ii) The Delhi Development Authority (Committee Meet-
ings) Regulations, 1966, published in Notification
No. S.0. 3619 in Gazette of India dated the 3rd Decem-
ber, 1966.

*(3) A copy of the Delhi Sales Tax (Amendment) Rules, 1967,
published in Notification No. F.4(92)/66-Finance (E)(I)
in Delhi Gazette dated the 16th March, 1967, under sub-
section (4) of section 26 of the Bengal Finance (Sales
Tax) Act, 1941, as in force in the Union territory of Delhi.

(4) G.S.R. 394 published in Gazette of India dated the 17th
March, 1967, issued under the Income-tax Act, 1961 to
give effect to the Agreement between the Government of
India and the Government of Greece for the avoidance of
double taxation of Income,

(5) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) S.0. 1129 published in Gazette of India dated the 1st

April, 1967.

(ii) G.S.R. 584 published in Gazette of India dated the 29th
April, 1967.

(iif) G.S.R. 586 published in Gazette of India dated the 29th
April, 1967.

(iv) G.S.R. 630 published in Gazette of India dated the 6th
May, 1967.

(v) G.S.R. 659 published in Gazette of India dated the 3rd
May, 1967.

(vi) G.S.R. 707 published in Gazette of India dated the
9th May, 1967,

*The notificationg wé’;'re previously laid on the Table on the 30th March,
1967 and were re-laid under Rule 234(2) of the Rules of Procedure.

**The notification was previously laid on the Table on the 6th April,
1967 and wag re-laid under Rule 234(2) of the Rules of Procedure.
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(6) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-fourth Amendment Rules, 1967,
published in Notification No. G.S.R. 581 in Gazette of
India dated the 29th April, 1967.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-sixth Amendment Rules, 1867,
published in Notification No. G.S.R. 582 in Gazette of
Indian dated the 29th April, 1967.

{iii) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-seventh Amendment Rules,
1967, published in Notification No. G.S.R. 583 in Gazette
of India dated the 29th April, 1967.

(iv) G.SR. 585 published in Gazette of India dated the
29th April, 1967, containing corrigenda to G.S.R. 1478
dated the 24th September, 1966.

(7) A copy each of the following Notifications under section
38 of the Central Excise and Salt Act, 1944:—

(i) The Central Excise -(Fourth Amendment) Rules, 1867,
published in Notification No. G.S.R. 492 in Gazette of
India dated the 8th April, 1967,

(ii) The Central Excise (Fifth Amendment) Rules, 1967,
published in Notification No. G.S.R. 544 in Gazette of
India dated the 22nd April, 1967.

(iii) The Central Excise (Sixth Amendment) Rules, 1967,
published in Notification No. G.S.R. 587 in Gazette of
India dated the 29th April 1967.

(iv) The Central Excise (Seventh Amendment) Rules, 1867,
published in Notification No. G.S.R. 702 in Gazette of
India dated the 13th May, 1967,

(8) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities Act,
1955:—

(i) The Kerosene (Fixation of Ceiling Prices) Amendment

Order, 1967, published in Notification No. G.S.R. 464 in
Gazette of India dated the 1st April, 1967,

[P.T.O.
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(i) The Kerosene (Fixation of Ceiling Prices) Second
Amendment Order, 1967 published in Notification
No. G.S.R. 498 in Gazette of India dated the 7th April,
1967.

(ili) The Kerosene (Fixation of Ceiling Prices) Third Amend-
ment Order, 1967, published in Notification No. G.S.R.
535 in Gazette of India dated the 12th April, 1967,

(9) A copy of the Annual Report of the Permanene Indus
Commission for the year ended on 31st March, 1967.

(10) A copy of the Annual Statement of Accounts of the All
India Institute of Medical Sciences, New Delhi, for the
year 1965-66, together with the Audit Report thereon,
under sub-section (4) of section 18 of the All India Insti-
tute of Medical Sciences Act, 1956.

5. Statement by Minister

~ The Minister of External Affairs made a statement on recent
developments in West Asia.

(Lok Sabha adjourned at 3-50 p.M. and re-assembled at 5 p.M.).

6. The Budget (General) 1967-68

Shri Morarji R. Desai presented a statement of estimated receipts
and expenditure of the Government of India for the year 1967-68.

7. Government Bill—introduced
The Finance (No. 2) Bill, 1967.
(Lok Sabha adjourned till 11 A.M. on Friday, the 26th May, 1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, May 26, 1967/Jyaistha 5, 1889 (Saka)

No. 21
1. Starred Questions
Starred Questions Nos. 91—97, 105 and 118 were orally answered.
Replies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 471—477, 480—496, 498—525,
527, 530—582, 584—589, 591—614, 616—628, 630—664, 666—688 and
690—698 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Jagannathrao Joshi called the attention of the Minister of
Home Affairs to the ambush by Mizo rebels of a mobile unit of Indian
Security Forces on the Silchar-Aijal Road resulting in the reported
death of nine security men and injuries to five others.

The Minister of Home Affairs made a statement in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Annual Report of the National Newsprint
and Paper Mills Limited, Nepanagar, for the year 1965-66,
along with the Audited Accounts and comments of the
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.

IP.T.O.
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(2) (i) A copy of the Annual Report of the Heavy Electricals
(India) Limited, Bhopal, for the year 1965-66, along with
the Audited Accounts and comments of the Comptroller
and Auditor General thereon, under sub-section (1) of
section 619A of the Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.

(3) A copy of the Notification Nec. S.0. 1556 dated the 1st May,
1967, under sub-section (2) of section 18A of the Indus-
tries (Development and Regulation) Act, 1951,

*(4) A copy of the Mineral Concession (First Amendment)
Rules, 1967, published in Notification No, G.S.R. 369 in
Gazette of India dated the 18th March, 1967, under sub-
seztion (1) of section 28 of the Mines and Mineral (Re-
gulation and Development) Act, 1957.

(5) A copy each of the following Notifications under sub-sec-
tion (3) of section 17 of the Export (Quality Contrnl and
Inspection) Act, 1963:—

(i) The Export of Rubber Hoses (Inspection) Rules, 1867,
published in Notification No. S.0. 1005 in Gazette of
India dated the 23rd Marzh, 1967.

(i) The Export of Organic Chemicals (Inspection) Amend-
ment Rules, 1967, published in Notification No, S.O.
1718-C in Gazette of India dated the 10th May, 1967.

(iii) The Export of Gum Karaya (Inspection) Amendment
Rules, 1967, published in Notification No, S.0. 1719-A
in Gazette of India dated the 12th May, 1967.
(6) A copy of the Report of the Forward Markets Review
Committee.

(7) A copy of Audit Report on the Accounts of the Tea Board
for the year 1964-65.

(8) A copy of the following Notifications under sub-section (3)
of section 48 of the Coffee Act, 1942:—

(i) The Coffee (Second Amendment) Rules, 1967, publish-
ed in Notification No. G.S.R. 482 in Gazette of India
dated the 8th April, 1967,

(i) The Coffee @Third Amendment) Rules, 1967, published

in Notififation No. G.SR. 517 in Gazette of India dated
the 15th April, 1967.

*The notification was previously laid on the Table on the 31st March,
967 and was re-laid under Rule 234(2) of the Rules of Procedure.
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(iii) The Coffee (Fourth Amendment) Rules, 1967, publish-
ed in Notification No. G.S.R, 551 in Gazette of India
dated the 22nd April, 1967.

(9) A copy each of the following Notifications under sub-sec-
tion (6) of section 3 of the Essential Commodities Act,
1955:— '

(i) The Cotton and Staple Fibre Textiles Mills (Regulation
of Working) Amendment Order, 1967, published in
Notification No. S.0. 1275 in Gazette of India dated the
11th April, 1967.

(ii) The Cotton Control (Amendment) Order, 1967, pub-
lished in Notification No. S.0. 1390 in Gazette of India
dated the 22nd April, 1967.

5. Statement re: Demands for Excess Grants (Railways) for 1964-65

Shri Parimal Ghosh presented a statement showing Demands for
Excess Grants in respect of the Budget (Railways) for 1964-65.

6. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 29th May,

1967. - ooarAal
7. Motions for Elections to Committees

(i) Shri Jaganath Rao moved the following motion:—

“That in pursuance of sub-section (1) (d) of section 4 of
the Rajghat Samadhi Act, 1951, the members of Lok
Sabha do proceed to elect, in such manner as the
Speaker may direct, two members from among them-
selves to serve as members of the Rajghat Samadhi
Committee, subject to the other provisions of the said
Act.” -

The motion was adopted.
(ii) Shri Jaganath Rao moved the following motion:—

“That in pursuance of sub-section (2) (h) of section'5 of the
Delhi Development Act, 1957, the members of Lok
Sabha do proceed to elect, in such manner as the
Speaker may direct, two members from among them-
selves to serve as members of the Advisory Council ot
the Delhi Development Authority.”

The motion was adopted.
[P.T.O.
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8. Matter under Rule 377

Shri D. K. Kunte raised a matter arising out of the proceedings
of the House on the 24th May, 1967 regarding dispos\a}of the adjourn-
ment motion by the Deputy Speaker on that day.

(Lok Sabha adjourned at 1-25 p.M. and re-assembled at 2-30 P.M.)

9. The Budget (Railways) 1967-68

General Discussion on the Budget (Railways) for 1967-68 com-
menced.
The following members took part in the debate: —
(1) Shri J. M. Imam
(2) Shrimati Jayaben Shah

The discussion was not concluded.

10. Motion re: First Report of Committee on Private Members’ Bills
and Resolutions

Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the First Report of the Com-
mittee on Private Members’ Bills and Resolutions pre-
sented to the House on the 24th May, 1967.”

The motion was adopted.

11. Private Members’ Bills—Introduced

(1) The Hindu Marriage (Amendment) Bill, 1967 (Amend-
ment of section 13) by Shri N. C. Chatterjee.

(2) The Constitution (Amendment) Bill, 1967 (Amendment
of articles 80 and 171) by Shri C. K. Bhattacharyya.

(3) The Constitution (Amendment) Bill, 1967 (Amendment of
articles 124 and 220) by Shri C. K. Bhattacharyya.

(4) The Constitution (Amendment) Bill, 1967 (Amendment
of article 48 and Seventh Schedule) by Mahant Digvijai
Nath,

(5) The Indian Penal Code (Amendment) Bill, 1967 (Amend-
ment of sections 324, 326, etc.) by Shri C. K. Bhatta-
charyya. #

(6) The Constitfition (Amendment) Bill, 1967 (Amendment
of article 343) by Shri C. K. Bhattacharyya.

(7) The Constitution (Amendment) Bill, 1967 (Amendment
of Eighth Schedule) by Shri Yamuna Prasad Mandal.
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(8) The Recognition of Trade Unions Bill, 1967 by Shri
Madhu Limaye.

(9) The Constitution (Amendment) Bill, 1967 (Amendment
of article 31) by Shri Madhu Limaye.

(10) The Constitution (Amendment) Bill, 1967 (Omission of
article 152, etc.) by Shri Kanwar Lal Gupta.

(11) The Salaries and Allowances of Ministers (Amendment)

Bill, 1967 (Amendment of sections 3, 4, 5, etc.) by Shri
Kanwar Lal Gupta.

(12) The Representation of the People (Amendment) Bill, 1967
(Amendment of sections 14 and 15) by Shri Nath Pai.

12. Private Member’s Bill—Negatived

The Constitution (Amendment) Bill, 1967 (Amendment of articles
15 and 16) by Shri Era Sezhiyan.

Discussion on the motion for consideration of the Bill moved by
Shri Era Sezhiyan on the Tth April, 1967, continued.
= Shri Vidya Charan Shukla took part in the debate.

Shri Era Sezhiyan replied tq the debate.

On the motion for consideration of the Bill, the House divided,
Ayes 51; Noes 70.

The motion was declared as not carried in accordance with Rule
157 of the Rules of Prozedure and in accordance with the Constitution.

13. Private Member’s Bill—Motion for circulation—under
consideration

The Constitution (Amendment) Bill, 1967 (Amendment of articles
37, 45, etc.) by Shri Madhu Limaye.

The motion for circulation of the Bill for the purpose of eliciting
npinion thereon by the 31st August, 1967. was moved by Shri Madhu
Limaye.

The following members took part in the debate: —

(1) Shri S. M. Banerjee

(2) Shri Samarendra Kundu

(3) Chaudhari Randhir Singh

(4) Shri Narendrasingh Mahida p
(5) Shri J. B. Kripalani.

The discussion was not concluded.

[B.T.O.
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14. Half-an-hour discussion on Matters arising out of Answers to
Question

Shrimati Tarkeshwari Sinha raised a half-an-hour discussion on
points arising out of the answer given on the 27th March, 1967, to
Starred Question No. 58 regarding purchase of tyres by Ministry
of Defence. “

Shri Bali Ram Bhagat replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Monday. the 29th May, 1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, May 29, 1967 /Jyaistha 8, 1889 (Saka)

No. 22
1. Starred Questions

Starred Questions Nos. 121—123 and 125 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos, 701—741, 743—751, 753—1763
and 765—768 were laid on the Table.
3. Short Notice Question

Short Notice Question No. 2 addressed to the Minister of Petro-
leum and Chemicals regarding Strike in Trombay Fertilizer Factory
was orally answered and supplementary questions were also answered
thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Yashpal Singh called the attention of the Minister of Home
Affairs to the alleged interference by the Union Minister for Home
Affairs in regard to “Gheraos” in West Bengal, as reported in the
Press.

The Minister of Home Affairs made a statement in regard thereto.

5. Motions
(i) Shri Hardayal Devgun moved the following motion:—

“That the First Report of the Committee of Privileges pre-
sented to the House on the 22nd May, 1967, be taken
into consideration.”

[P.T.O.
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The following members took part in the debate:—
(1) Babu Shri Chand Goyal

(Lok Sabha adjourned at-i p.M. and re-assembled at
2 p.M.)

(2) Shri Anand Narain Mulla

(3) Shri Bal Raj Madhok

(4) Shri P. Ramamurti

(5) Shri Vidya Charan Shukla

The motion was adopted.
(ii) Shri Anand Narain Mulla moved the following motion:—
“That this House agrees with the First Report of the Com-
mittee of Privileges presented to the House on the
) 22nd May, 1967.”
“ The motion was adopted.
6. The Budget (Railways) 1967-68

General Discussion on the Budget (Railways) for 1967-68
continued.

The following members took part in the debate:—

(1) Shri K. Rajaram

(2) Shri Bishwanath Roy

(3) Shri J. M. Biswas

(4) Shri Rajendranath Barua

(5) Shri Tenneti Viswanathan

(6) Shri Sitaram Kesri

(7) Shri George Fernandes

(8) Shri Bimalkanti Ghosh

(9) Shri Jyotirmoy Bosu

(10) Shri S. Supakar

(11) Shri Nuggehalli Shivappa
™ The discussion was not concluded,

7. Half-an-hour discussion on Matters arising out of Answers te
Question
Shri S. M. Banerjee raised a half-an-hour discussion on points
arising out of the answer given on the 22pd May, 1967 to Starred
Question No. 12 regarding Supply of U.S. arms to Pakistan.

Shri M."C. Chagla replied to the discussion.
.
(Lok Sabha adjoufned till 11 a.m. on Tuesday, the 30th May,
1967). .

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings] .

Tuesday, May 30, 1967/Jyaistha 9, 1889 (Saka)

No. 23 .

1. Starred Questions

Starred Questions Nos. 151 and 152 were orally answered.
Replies to remaining questions ‘'were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 769773, T775-853, 855-859
and 861-959 were laid on the Table.

\

3. Short Notice Question
Short Notice Question No. 3 addressed to the Minister of Com:

munications regarding Non-payment of Money Orders was
orally answered and supplementary questions were also answered

thereon.

4. Calling Attention to Matter of Urgent. Public Importance

Shri S. M. Banerjee called the attention of the Prime Minister
to the reported news about some of the Central Ministers being on
the pay roll of Birlas.

The Prime Minister made a statement in regard thereto,

5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Audit Report (Civil), 1967 on Revenue
Receipts, under article 151(1) of the Constitution.
’ [P.T.O.
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*(2) A copy of the Annual Accounts of the Cochin Port Trust

8. for the year 1965-66 and the Audit Report thereon under

v sub-section (2) of section 103 of the Major Port Trusts
Act, 1963.

;H g) (3) A copy each of the following Notifications wunder sub-
) section (3) of section 133 of the Motor Vehicles Act, 1939:—

**(i) The Delhi Motor Vehicles (Third Amendment) Rules,
1966, published in Notification No. F.3(13)/65-66—Trans-
port in Delhi Gazette dated the 22nd December, 1966.

**"‘(u) Notification No. 158/66/F No. 68-332/66-Pub. published
167, in Andaman and Nicobar Gazette dated the 5th Decem-
ber, 1966, making certain amendments to the Andaman

and Nicobar Islands Motor Vehicles Rules, 1939,

@ (iii) Notification No. 166/66/F. No. 68-261/66-Pub. published
in Andaman and Nicobar Gazette dated the 27th Decem-
ber, 1966, making certain amendments to the Andaman
and Nicobar Islands Motor Vehicles Rules, 1939.

(4) A copy each of the following papers under sub-section
(2) of section 103 of the Major Port Trusts Act, 1863:—

(i) Annual Accounts of the Visakhapatnam Port Trust for
the year 1964-65 and the Audit Report thereon.

(ii) Annual Accounts of the Mormugao Port Trust for the
year 1964-65 and the Audit Report thereon.

(5) A copy of the Annual Report of the Central Road Trams-

- port Corporation Limited, New Delhi, for the year 1965-

66, along with the Audited Accounts and the comments of

the Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956.

(6) A copy each of the following Notifications under sub-
section (3) of section 122 of the Major Port Trusts Act,
1963:—

(i) The Mormugao Port Trust (Payment of Fees and Allow-

ances to Trustees) Amendment Rules, 1966, published

v in Notification No. G.S.R. 1977 in Gazette of India dated
the 24th December, 1966.

.

*The accounts }vere " previously laid on the Table on the 28th March,
1967. v

**The notification was previously laid on the Table on the 28th March,
1967 and was re-laid under Rule 234(2) of the Rules of Procedure.

*«*The notification was:previously laid on the Table on the 4th April,
1967 and was re-laid under Rule 234(2) of the Rules of Procedure.

@The notification was previously laid on the Table on the 4th April,
1967 and was re-laid under Rule 234(2)of the Rules of Procedure.
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(ii) The Major Port Trusts (Payment of Fees and Allow-
ances to Trustees) Amendment Rules, 1966, published
in Notification No. G.S.R. 2027 in Gazette of India dated
the 31st December, 1966.

(7) A copy of the Bengali Script of the Labour Minister of
West. Bengal Shri Subodh Banerji’s proposed talk cn
the All India Radio on the 1st May, 1967 along with its
English translation.

{8) A copy each of the following Notifications under section
14-A of the Aircraft Act, 1934, together with Explanatory
Note:—

(i) The Aircraft (Amendment) Rules, 1967, published in
Notification No. G.S.R. 484 in Gazette of India dated
the 8th April, 1967.

(ii) The Airtraft (Second Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 511 in Gazette of India
dated the 15th April, 1967.

(iii) The Aircraft (Third Amendment) Rules, 1967, published

in Notification No. G.S.R. 548 in Gazette of India
dated the 22nd April, 1967.

*(8) A copy of the Rice-Milling Industry (Regulation and
- Licensing) Amendment Rules, 1967, published in
Notification No. G.S.R. 187 in Gazette of India dated
the 11th February, 1967, under sub-section (4) of section
22 of the Rice-Milling Industry (Regulation) Act, 1958.
(10) A copy of the Rice-Milling Industry (Regulation and
Licensing) Second Amendment Rules, 1967, published in
Notification No. G.S.R. 735 in Gazette of India dated the
20th May, 1967, under sub-section (4) of section 22 of
the Rice-Milling Industry (Regulation) Act, 1958.
(11) A copy each of the following Notifications, under sub-
section (6) of section 3 of the Essential Commodities
Act, 1955:—
(a) G.SR. 497 published in Gazette of India dated the 5th
April, 1967, making certain amendment to Notification
No. G.S.R. 153 dated the 1st February, 1967.

(b) G.S.R. 499 published in Gazette of India dated the 10th
April, 1967, rescinding the West Bengal Essential
Commodities (Restrictions on .Movement) Control

v Order, 1965.
+The notification was previously laid on the Table on the 21st March,

1967 and was re-laid under Rule 234(2) of the Rules of Procedure.
. [P.T.O.
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/
/ (c) The Rajasthan Foodgrains (Restrictions on Border
Movement) Second Amendment Order, 1967, published
in Notification No. G.S.R. 561 in Gazette of India dated

the 22nd April, 1967. -

(d) The Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Fourth Amendment Order, 1967,
published in Notification No, G.S.R. 562 in Gazette of
India dated the 22nd April, 1967. .

(e) GSR. 563 published in Gazette of India dated the 22nd
April, 1967, rescinding the Gujarat Roller Mills Mixed
Atta (Price Control) Order, 1966.

(f) The Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Third Amendment Order, 1967, pub-
lished in Notification No, G.S.R. 567 in Gazette of
India dated the 15th April, 1967.

(g) The Delhi Specified Food Articles (Movement Control)
Amendment Order, 1967, published in Notification No.
G.SR. 568 in Gazette of India dated the 15th April,
1967. '

(h) ‘'The Northern Inter-Zonal Rice (Movement Control)
Order, 1967, published in Notification No. G.S.R. 573
in Gazette of India dated the 18th April, 196%7.;

(i) G.S.R. 574 published in Gazette of India dated the 18th
April, 1967, rescinding the Northern Zone Paddy
(Restriction of Export) Order, 1959.

(i) The Northern Inter-Zonal Gram (Movement Control)
Order, 1967, published in Notification No. G.SR. 575
in Gazette of India dated the 18th April, 1967.

(k) The Northern Inter-Zonal Maize (Movement Control)
Order, 1967, published in Notification No. G.S.R. 658
in Gazette of India dated the 3rd May, 1967,

(1) G.SR. 708 published in Gazette of India dated the 10th
May, 1967, making certain amendments to Notification
No. G.SR. 1842 dated the 24th December, 1964,

(m) The Rajasthan Foodgrains (Restrictions on Border
Movement) Third Amendment Order, 1967, published
in Nojification No. G.S.R. 736 in Gazette of India
dated” the 20th May, 1967.

-

) A copy of the Annual Accounts of the Animal Welfare
Board, Madras for the year 1965-66 along with the Audit
Report thereon, '
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- (13) K copy each of the following Orders of the Election Com-
‘mission, under sub-section (2) of section 11 of the
Delimitation Commission Act, 1962:—

i) Order No. 5C published in Notification No. S.0. 147 in
Gazette of India dated the 11th January, 1967, making
certain amendments in the Delimitation Commission’s

"Order No. 5 dated the 2nd June, 1966, relating to the
State of Bihar.

(ii) Order No. 15A published in Notification No. S.0. 352 in
‘Gazette of India dated the 27th January, 1967, making
certain corrections in the Delimitation Commission’s
Order No. 15 dated the 23rd May, 1966, relating to the
State of Uttar Pradesh.

(iii) Order No. 5D published in Notification No. S.0. 420 in
Gazette of India dated the 31st January, 1967, making
certain corrections in the Delimitation Commission’s
Order No. 5 dated the 2nd June, 1966, relating to the
State of Bihar.

(14) A copy of the Delimitation of Council Constituencies
(Mysore) Amendment Order, 1967, published in Notifi-
cation No. G.S.R. 626 in Gazette of India dated the 26th
April, 1967, under sub-section (3) of section 13 of the
Representation of the People Act, 1950.

(15) A copy of the Registration of Electors (Amendment)

Rules, 1967, published in Notification No. S.0. 1127, in

Gazette of India dated the 1st April, 1967, under sub-

’] section (3) of section 28 of the Representation of the
/
]
)

People Act, 1950.

(16) A copy of the Conduct of Elections (Amendment) Rules,

/P 1967, published in Notification No. S.0. 1542 in Gazette
of India dated the 25th April, 1967, under sub-section (3)

of section 169 of the Representation of the People Act,

1951.
6. Presentation of Petition

Shri George Fernandes presented a petition from Shri Vasant
Vasudeo Kulkarni and other citizens of Ahmednagar regarding the
proposed shifting of the Vehicle Research Development Establish-
ment from Ahmednagar to Avadi.

(Lok Sabha adjourned, at 1 p.M. and re-assembled at 2 p. M.)
[P.T-O.
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7. Statement under Direction 115

Shri P. K. Vasudevan Nair made a statement regarding certain
information given by the Minister of Food, Agriculture, Community
Development and Cooperation in the House on the 22nd May, 1967,
about the quantity of foodgrains supplied to Kerala,

The Minister of Food, Agriculture, Community Development and
Cooperation made a statement in reply thereto..

8. Motions for Elections to Committees

(i) Shri Jagjivan Ram moved the following motion:—

“That in pursuance of Rule 3(13) of the Rules of the Indian
Council of Agricultural Research, the members of Lok
Sabha do proceed to elect, in such manner as the Speaker
may direct, four members from among themselves to
serve as members of the Indian Council of Agricultural
Research.”

The motion was adopted.
(ii) Shri Annasahib P. Shinde moved the following motion:—

“That in pursuance of sub-section (2)(a) of section 4 of the
Merchant Shipping Act, 1958, the members of Lok Sabha
do proceed to elect, in such manner as the Speaker may
direct, four members from among themselves to serve as

_ members of the National Shipping Board to be reconsti-
By tuted with effect from the 8th June, 1967.”

The motion was adopted.

(iii) Shri Annasahib P. Shinde moved the following motion:—

“That in pursuance of the Ministry of Food, Agriculture, Com-
munity Development and Cooperation Resolution No.
F-10-1/65 FAIT, dated the 9th September, 1966, as
subsequently amended, the members of Lok Sabha do
proceed to elect, in such manner as the Speaker may
direct, four members from among themselves to serve
as members of the National Food and Agriculture Orga-
nisation Liaison Committee for a term of three years,
subject to the other provisions of the said Resolution.”

The motion was adoptegd.
PRl
9. The Budget (Railways) 1967-68

General Discussion on the Budget (Railways) for 1067-68
continued.
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The following members took part in the debate:—
(1) Shri Atal Bibari Vajpayee
(2) Shri Krishna Kumar Chatterji
(3) Shri Ram Charan
(4) Shri N. K. Sanghi
(5) Shri P. A, Saminathan
(6) Shri Hem Raj
(7) Shri D. K. Kunte
(8) Shri Parimal Ghosh
(9) Shri Raghuvir Singh Shastri
™ (10) Shri N. P. C. Naidu
(11) Shri H. Ajmal Khan
"™ (12) Shrimati Savitri Shyam,

>~

The discussion was not concluded.

10. Personal Explanations under Rule 357

Sarvashri Satya Narayan Sinha and Krishna Chandra Pant made
personal explanations regarding certain statements about them made
by Shri S. M. Banerjee in the House today.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 31st, May,
1967).

S. L. SHAKDHER,
oo ' Secretary.

Llal o
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, May 31, 1967/Jyaistha 10, 1889 (Saka)

No. 24
1. Starred Questions

Starred Questions Nos. 181—188 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 960-61, 963—965, 967—995,

997—1001, 1003—1034, 1036—1045 and 1048—1086 were laid on the
Table.

3. Short Notice Question

Short Notice Question No. 4 addressed to the Minister of Steel,
Mines and Metals regarding Fast by Labour Leader at Bhilai Steel
Plant was orally answered and supplementary questions were also
eémswered thereon.

4. Calling attention to Matter of Urgent Public Importance

Shri S. M. Banerjee called the attention of the Minister of Food,
Agriculture, Community Development and Co-operation to the result
of the recent talks between him and the Chief Minister of Kerala
regarding serious food situation in Kerala and steps to be taken to
prevent collapse of rationing system there. .
~ The Minister of Food, Agriculture, Community Development and
Co-operation made a statement in regard thereto.

5. Papers laid on the Table

The following papers were laid on the Table:—
(1) A copy of the Passports Rules, 1967, published in Notifica-
tion No. G.S.R. 709 in Gazette of India dated the 10th May,
1967, under sub-section (3) of section 23 of the Passports
Ordinance, 1967. (PTO.
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(2) A copy of the Annual Report of the National Council of
Educational Research and Training, New Delhi, for the

year 1965-66, along with the Annual Accounts and the Audit
Report thereon.

(3) A copy each of the following papers under sub-section (4)
of section 23 of the Institutes of Technology, 1961:—

(i) Certified Accounts of the Indian Institute of Technology,

Madras for the year 1965-66, along with the Audit Report
thereon.

(ii) Certified Accounts of the Indian Institute of Technology,

Bombay for the year 1965-66, along with the Audit Report
thereon.

h'(4) Avéoﬁy “of ‘the .A;ﬁ-tﬁfﬁ;port of the Indian Telephoile

Industries Limited, Bangalore, for the year 1965-66, along
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-section
(1) of section 619A of the Companies Act, 1956.

(5) A copy of Notification No. G.S.R. 437 published in Gazette
of India dated the 1st April 1967, under sub-section (2) of
section 4 of the Employees’ Provident Funds Act, 1952,

adding ‘Linoleum Industry’ and ‘Indoleum Industry’ to
Schedule I to the said Act.

(6) A copy of the Employees’ Provident Funds (Third Amend-
ment) Scheme, 1967, published in Notification No. G.S.R.
553 in Gazette of India dated the 22nd April, 1967, under

sub-section (2) of section 7 of the Employees’ Provident
Funds Act, 1952.

(7) (i) A copy each of the following Notifications under sub-

section (3) of section 47 of the Delhi Shops and Estab-
lishment Act, 1954:—

(a) The Delhi Shops and Establishments (Amendment)
Rules, 1961, published in Notification No. F.20(17)/
60-I&L jn Delhi Gazette dated the 15th June, 1961.

(b) The Delhi Shops and Establishments (Amendment)
Rules, 1964, published in Notification No. F.20(40)/63-
Lab. in Delhi Gazette dated the 20th August, 1964.

(ii) A statement showing reasons for delay in laying the
above Notifications.
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~ (8) A copy of the Minister’s (Allowances, Medical Treatment
and Other Privileges) Amendment Rules, 1967, published
in Notification No. G.S.R. 576 in Gazette of India dated the
20th April, 1967, under sub-section (2) of section 11 of
the Salaries and Allowances of Ministers Act, 1952

(9) A copy of the Police-Forces (Restriction of Rights)
Amendment Rules, 1967, published in Notification
No. G.S.R. 537 in Gazette of India dated the 14th April,
1967, under sub-section (2) of section 6 of the Police
Forces (Restriction of Rights) Act, 1966.

(10) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:—

(i) The Indian Forest Service (Appointment by Competitive ,
Examination) Regulations, 1967 published in Notification
No. G.8.R. 535 in Gazette of India dated the 11th April,
1967.

(ii) G.S.R. 657 published in Gazette of India dated the 6th
May, 1967, making certain amendments to Schedule III
to the Indian Administrative Service Pay Rules, 1954,

(11) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act,

1951:—

(i) The Indian Forest Service (Fixation of Cadre Strength)
Amendment Regulations, 1967, published in Notification
No. G.S.R. 653 in ‘Gazette of India dated the 6th May,

1967.

(ii) The Indian Forest Service (Fixation of Cadre Strength)
Second Amendment Regulations, 1967, published in Noti-
fication No. G.S.R. 654 in Gazette of India dated the 6th

May, 1967.

(iii) The Indian Forest Service (Initial Recruitment) Amend-
ment Regulations, 1967, published in Notification No.
G.S.R. 660 in Gazette of India dated the 5th May, 1967.

W) The Indian Forest Service (Fixation of Cadre Strength)
Third Amendment Regulations, 1967, published in
Notification No. G.S.R. 689 in Gazette of India dated

the 13th May, 1967.
[P.T.O.
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6. Ruling by the Speaker

The Speaker gave his ruling regarding précedure to be followed
for inquiry into the conduct of Members.

7. Report of Commitiee on Private Members’ Bills and Resolutions
Shri R. K. Khadilkar presented the Second Report of the Commit-

tee on Private Members’ Bills and Resolutions.

8. Statement under Direction 115

Shri Shiva Chandra Jha made a statement regarding certain
information given by the Minister of Food, Agriculture, Community
Development and Cooperation in the House on the 22nd May, 1967,
about the quantity of foodgrains supplied to Bihar.

The Minister of Food, Agriculture, Community Development and
Cooperation made a statement in reply thereto.
9. Motion for Election to Committee

Dr. Triguna Sen moved the following motion:—

“That in pursuance of sub-section (1)(xii) of section 19 of the
Visva-Bharati Act, 1951, read with clause (5) of Statute
10 of the First Statutes of the University, the members
of Lok Sabha do proceed to elect, in such manner as the
Speaker may direct, two members from among them-
selves to serve as members of the Samsad (Court) of the
Visva-Bharati.”

The motion was adopted.

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 p.M.)
10. Government Bill—Introduced
The Unlawful Activities (Prevention) Bill, 1967.

The motion for leave to introduce the Bill moved by Shri Y. B.
Chavan was opposed. On the motion the House divided, Ayes 162;

Noes 131. The mon’gn Was accordingly adopted and the Bill was
introduced.

11. The Budget (Railways) 1967-68

General Discussion on the Budget (Railways) for 1967-68
continued.
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The following members took part in the debate:—
(1) Mahant Digvijai Nath
(2) Shri G. M. Bakhshi
(3) Shri S. C. Jamir
(4) Shri J. B. Kripalani
(5) Shri M. N. Naghnoor
(6) Shri Gunanand Thakur
(7) Shri Ramshekhar Prasad Singh.

The discussion was not concluded,
12. Half-An-Hour Discussion on Matters Arising out of Answers to
Question

Shri P. Ramamurthi raised a half-an-hour discussion on points
arising out of the answer given on the 22nd May, 1967 to Starred
Question No. 17 regarding Nuclear non-proliferation treaty.

Shri M. C. Chagla replied to the discussion,

13. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Second Report of the
Rusiness Advisory Committee.

(Lok Sabha adjourned till 11 AM. on Thursday, the 1st June,
1967).

S. L. SHAKDHER,
Secretary.
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LOK -SABHA

BULLETIN—PART I
[Brief Record of Proceedings] -

Thursday, June 1, 1967|Jyaistha 11, 1889 (Saka).

Ne. 25
1. Starred Questions
Starred Questions Nos. 211—213 were orally answered. Replies
to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 1087—1108, 1110-1111,
1113—1115, 1117—1136, 1138-1139, 1141—1158, 1160—1171, 1173—1197
and 1199—1250 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 5 addressed to the Minister of Parlia-
mentary Affairs regarding Use of Staff Cars for Presidential Election
Purposes was orally answered and supplementary questions were
also answered thereon.
4, Calling Attention to Matter of Urgent Public Importance

Shri S. M. Banerjee called the attention of the Minister of Defence
to the proposed retrenchment of more than two thousand Defence
workers in various Defence establishments at Delhi, Bangalore,
Poona and other places from 1st June, 1967.

The Minister of Defence made a statement in regard thereto.

5. Papers laid on the Table

The following papers were laid on the Table:—
"(1) A copy each of the following Notifications under section

159 of the Customs Act, 1962:— l

(i) G.S.R. 728 published in Gazette of India dated the 20th
May, 1967.

[P.T.O.
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(ii) G.S.R. 729 published in Gazette of India dated the
20th May, 1967.

(iii) G.S.R. 754 published in Gazette of India dated the 20th
May, 1967.

(iv) G.S.R. 778 published in Gazette of India dated the 25th
May, 1967.

(2) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-ninth Amendment Rules, 1967,
published in Notification No. G.S.R. 730 in Gazette of
India dated the 20th May, 1967.

(ii) The Customs and Central Excise Duties Export Draw-

back (General) Thirtieth Amendment Rules, 1967,

published in Notification No. G.S.R. 731 in Gazette of
India dated the 20th May. 1967,

(iii) G.S.R. 732 published in Gazette of India dated the 20th
May, 1967, containing corrigendum to G.S.R. 1557
dated the 8th October, 1966,

(3) A copy of the Central Excise (Fighth Amendment) Rules,
1967, published in Notification No. G.SR. 747 in
Gazette of India dated the 16th May, 1967, under section .
38 of the Central Excises and Salt Act, 1944,

6. Motion Re: Second Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Second Report of the Busi-
ness Advisory Comamittee presented to the House on the
Y 31st May, 1967.”

The motion was adopted.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 p.M.)

o

7. The Budget (Railﬂgvays) 1967-68

@eneral Discussion on the Budget (Railways) for 1967-68
continued, L
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The following members took part in the debate:—

(1) Shri Anirudha Dipa

(2) Shri J. K. Choudhury

(3) Seth Achal Singh

(4) Shri N. S. Sharma

(5) Shri Sheo Narain

(6) Shri Tulsiram Dashrath Kamble
(7) Shri K. Ananda Nambiar

(8) Shri Ganpat Sahai

(9) Chaudhari Randhir Singh

(10) Shri N. Dandeker
(11) Shrimati Tarkeshwari Sinha
(12) Shri Erasmode Sequeira

(13) Shri Sarjoo Pandey
(14) Shri Vishwa Nath Pandey
(15) Shri G. Kuchelar

The discussion was not concluded.
8. Half-An-Hour Discussion on Matters Arising out of Answers to
Question

Shri K. M. Abraham raised a half-an-hour discussion on points
arising out of the answer given on the 26th May, 1967 to Unstarred
Question No. 639 regarding Import of Rubber.

Shri Mohammad Shafi Qureshi replied to the discussion.
(Lok Sabha adjourned till 11 A-M. on Friday, the 2nd June, 1967).

S. L. SHAKDHER,
Secretary,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, June 2, 1967/Jyaistha 12, 1889 (Saka)

No. 26
1. Starred Questions

Starred Questions Nos. 241, 243—245 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1251—1253, 1255—i273.
1275—1310, 1312—1322, 1325—1364 and 1366—1420 were laid on the
Table.

3. Short Notice Question

Short Notice Question No, 6 addressed to the Minister of Steel,
Mines and Metals regarding National Coal Development Corporation
was orally answered and supplementary questions were also
answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri S. M. Banerjee called the attention of the Minister of Finance
to Government'’s refusal to raise dearness allowance in respect of
Central Government employees in spite of average rise of ten points
in the cost of living index.

The Minister of Finance made a statement in regard thereto,

5. Papers laid on the Table

The following papers were laid on the Table:—
(1) A copy of the Cost Account Records (Cycles) Rules, 1967,
published in Notification No. G.S.R. 311 in Gazette of
India dated the 11th March, 1967, under sub-section (3)
of section 642 of the Companies Act, 1956.
[P.T.O.
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(2) (i) A copy of the Annual Report of the Singareni Collie-
ries Company Limited, for the year 1965-66, along
with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon, under sub-
section (1) of section 618A of the Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.

(3) A copy of the Annual Report of the Coal Board, Calcutta
for the year 1964-65.

(4) A copy of the Audit Report on the Accounts of the Textile
Committee for the year 1965-66, under sub-section (4)
of section 13 of the Textiles Committee Act, 1963.

(5) A copy of the Textiles Committee (Amendment) Rules,
1967, published in Notification No, G.S.R. 438 in Gazette
of India, dated the 1st April, 1967, under sub-section (3)
of section 22 of the Textiles Committee Act, 1963.

(6) A copy of Notification No. S.0. 1722 published in Gazette
of India, dated the 15th May, 1967, under sub-section (2)
of section 18A of the Industries (Development and
Regulation) Act, 1951.

(7) A copy of the Textiles (Production by Powerlooms)
Control Amendment Order, 1967, published in Notifica-
tion No. S.0. 1475 in Gazette of India, dated the 29th
April, 1967, under sub-section (8) of section 3 of the
Essential Commodities Act, 1955.

(8) A copy of the Central Silk Board (Amendment) Rules,
1987, published in Notification No. G.S.R. 740 in Gazette
of India, dated the 20th May, 1967, under sub-section (3)
of section 13 of the Central Silk Board Act, 1948.

(9) A copy of the Coir Industry (Amendment) Rules, 1967,
published in Notification No. S.0. 1744 in Gazetle of
India, dated the 20th May, 1967, under sub-section (3)
of section 26 of the Coir Industry Act, 1953,

6. Statement Re: Gov;rmnent Business
s Ve

The Minister o Pérliamentary Affairs made a statement regard-
ing Government business for the week commencing 5th June, 1967.

(Lok Sabha adjourned at 1 p.mM. and re-assembled at 2 p.M.)
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7. The Budget (Railways) 1967-68

General Discussion on the Budget (Railways) for 1967-68
continued.

The following members took part in the debate:—

(1) Shri C. Dass

(2) Shri Mudrika Sinha

(3) Shri Samarendra Kundu

(4) Shri V. Y. Tamaskar

(5) Shri Balgovind Verma

(6) Shri Ramji Ram

(7) Shri Janardan Jagannath Shinkre
(8) Shri B. N. Shastri

The discussion was not concluded,

8. Motion Re: Second Report of Committee on Private Members'
Bills and Resolutions

Shri Samarendra Kundu moved the following motion:—

“That this House agrees with the Second Report of the Com-
mittee on Private Members’ Bills and Resolutions
presented to the House on the 31lst May, 1967.”

The motion was adopted.

9. Private Member’s Resolution—Negatived

Discussion on the following Resolution and the amendments
thereto moved on the 31st March, 1967, continued:—

“In view of the crisis in textile industry resulting in continued
closure of mills and large scale unemployment of
weavers, this House recommends to the Government to
take over all the closed mills immediately.”

Shri P. P. Esthose concluded his speech.

L
The following members took part in the debate:—

(==
(1) Shri Surendra Kumar Tapuriah

(2) Shri Hukam Chand Kachwai
(3) Shri Bedabrata Barua
(4) Shri S. Kandappan
[P.T.O.
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(5) Shri Abdul Ghani Dar
(6) Shri Narendrasingh Mahida
(7) Shri S. M. Banerjee
(8) Shri George Fernandes
(9) Chaudhari Randhir Singh
(10) Shri S. A. Dange
(11) Shri K. Ananda Nambiar
(12) Shri Dinesh Singh
Shri P. P. Esthose replied to the debate.

The amendments were negatived.

The Resolution was also negatived.

10. Private Member’s Resolution—Under Consideration
Shri K. Ananda Nambiar moved the following Resolution:—

“This House disapproves the action taken by the Government
in decontrolling steel and thereby causing steep rise in
the price of steel.”

His speech was not concluded.
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.m. on Monday, the 5th June,
1967).

, S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, June 5, 1967 [Jyaistha 15, 1889 (Saka).

. N No. 27
1. Starred Questions .

Starred Questions Nos, 271—274 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 14211423, 1425—1432, 1434—
1437, 1439—1457, 1460—1470, 1472—1481 and 1483—1492 were laid
on the Table.

Three statements by the Minister of Information and Broadcast-
ing correcting the replies given to the following Questions were also
laid on the Table:—

(i) Unstarred Question No. 1 on the 25th July, 1966 regarding
Television;

(ii) Unstarred Question No. 2 on the 25th July, 1966 regarding
Television; and

(iii) Unstarred Question No. 2883 on the 22nd August, 1966
regarding expansion of Television,

3. Calling Attention to Matter of Urgent Public Importance

Shri Yashwant Singh Kushwah called the attention of the
Minister of Defence to the recent air violations by Pakistan on
Rajasthan border and heavy concentration of Pakistani troops there.

The Minister of Defence made & statement in regard thereto.
(Lok Sabha adjourned at 1-10 p.m. and re-assembled at 2 p.M.)
[P.T.O.
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S
4. Question of Privilege

The Deputy Speaker gave his consent to the raising of a question
of privilege given notice of by Shri Madhu Limaye against the
Editor of the “Hindustan” in respect of the Editorial of the said
daily dated the 2nd June, 1967 allegedly casting reflections on
Members of Parliament with reference to the discussion in Parlia-
ment on the Hazari Report.

Shn Madhu Limaye then asked for leave of the House to the
raising of the question of privilege. As no objection was taken,
the Deputy Speaker informed the House that the leave was granted.

On a motion moved by Shri Madhu/Liméye, the matter was
referred to the Committee of Privileges

5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Indian Rare Earths
Limited, Bombay, for the year 1965-66, along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon, under sub-section (1) of
section 619A of the Companies Act, 1956.

(2) A copy of the Annual Report of the Garden Reach Work-
shops Limited, Calcutta for the year 1965-66 along with
the Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

6. Motion regarding Constitution of the Joint Committee on Offices
of Profit

Shri P. Govinda Menon moved the following motion:—

“That a Joint Committee of the Houses to be called the Joint
Committee on Offices of Profit be constituted consisting
of fifteen members, ten from this House and five from
the Rajya Sabha, who shall be elected from amongst
members of each House according to the principle of
proportional representation by means of the single
transferable vote;

That the functions of the Joint Committee shall be—

(i) to examine th# composition and character of all existing
‘commiftees’ and all ‘committees’ that may hereafter
be constituted, membership of which may disqualify
a person for being chosen as, and for being, a member
of either House of Parliament under article 102 of the
Constitution;
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(ii) to recommend in relation to the ‘committees’ examined
by it what offices should disqualify and what offices
should not disqualify;

(iii) to scrutinise from time to time the Schedule to the Par-
liament (Prevention of Disqualification) Act, 1959, and
to recommend any amendments in the said Schedule;
whether by way of addition, omission or otherwise;

That the Joint Committee shall, from time to time, report to
both Houses of Parliament in respect of all or any of
the aforesaid matters;

That the members of the Joint Committee shall hold office for
the duration of the present Lok Sabha;

That in order to constitute a sitting of the Joint Committee,
the quorum shall be one-third of the total number of
members of the Committee;

That in other respects, the Rules of Procedure of this House
relating to Parliamentary Committees shall apply with
such (variations and modifications as the Speaker may
make; and

That this House recommends to the Rajya Sabha that the
Rajya Sabha do join in the said Joint Committee and
communicate to this House the names of members
to be appointed by the Rajya Sabha to the Joint
Committee.”

The motion was adopted.
7. The Budget (Railways) 1967-68

Shri C. M. Poonacha replied to the debate on the General Discus-
sion on the Budget (Railways) for 1967-68.

The discussion was concluded.
8. The Budget (General) 1967-68
General Discussion on the Budget (General) for 1967-68 com-
menced.
The following members took part in the debate:—
(1) Shri M. R. Masani
(2) Shrimati Sucheta Kripalani
(3) Shri Hardayal Devgun (Speech unfinished).

The discussion was not concluded.
[P.T.O.
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9. Half-an-hour discussion on Matters arising out of AmnsSwers to
Question

Shri C. K. Chakrapani raised a half-an-hour discussion on points
arising out of the answer given on the 22nd May, 1967 to Starred
Question No. 3 regarding purchase of islands in the Indian Ocean by
the British Government.

Shri M. C. Chagla replied to the discussion.
(Lok Sabha adjourned till 11 Am. on Tuesday, the 6th June,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record™ of Proceedings]

Tuesday, June 6, 1967/Jyaistha 16, 1889 (Saka).

No, 28

1. Starred Questions

Starred Questions Nos. 301—307 were orally answered. Replies
to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 1493—1596 and 1598—1639
were laid on the Table.
8. Short Notice Question

Short Notice Question No, 7 addressed to the Minister of Trans-
port and Shipping regarding Employees of RS.N. Co. was orally
answered and supplementary questions were also answered thereon.

\/Question of Privilege

The Speaker withheld his consent to the raising of a question of
privilege given notice of by Shri Sant Bux Singh, Dr. Ram Manohar
Lohia and Shri Rabi Ray against Shri Sheel Bhadra Yajee, Member
of Rajya Sabha, in respect of certain allegations made by him in
that House on the 30th May, 1967 against Dr. Ram Manohar Lohia. v

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report of the Dearness Allowance Commis- |
sion on the question of the grant of Dearness Allowance
to Central Government Employees in future.

[P.T.O.
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(2) A copy of the Annual Accounts of the Bombay Port Trust
for the year 1965-68 and the Audit Report thereon under
sub-section (2) of section 103 of the Major Port Trusts
Act, 1963.

(3) A copy of the Navy (Discipline and Miscellaneous Provi-
sions) (Amendment) Regulations, 1967, published in
Notification No. S.R.O. 15/E in Gazette of India dated
the 22nd May, 1967, under 'section 185 of the Navy Act,
1957.

(4) A copy of the Solvent-Extracted Oil, De-oiled Meal and
‘Edible Flour (Control) (Amendment) Order, 1967, pub-
lished in Notification No. G.S.R. 536 in Gazette of India
dated the 12th April, 1967, under sub-section (6) of
section 3 of the Essential Commodities Act, 1955.

(5) A copy of the Report of the Advocates Act Review
Committee.

6. The Budget (General) 1967-68
General Discussion on the Budget (General) for 1967-68 continued,
The following members took part.in the debate:—
(1) 8hri Hardayal Devgun
(2) Shri S. R. Rane
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.MY)
(3) Shri P. Ramamurthi
(4) Shri P. Venkatasubbaiah
(5) Shri S. A. Dange
(6) Shri K. Hanumanthaiya (Speech unfinished).
The discussion was not concluded.
7. *Statement by Prime Minister

The Prime Minister made a statement on the present situation in
West Asia.

Members stood in silence for a short while to pay homage to the
five Indian soldiers of the Indian UNEF contingent in Gaza. '

(Lok Sabha ad]oumed till 11 A.M. on Wednesday, the 7th- June,
1967.) )

. ) S. L. SHAKDHER,

\

*Made at 4-10 p.M.
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L.OK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, June 7, 19687/Jyaistha 17, 1889 (Saka)

No. 29

1. Oath or Affirmation

Shri Vikram Chand made and subscribed the oath in English
and took his seat in the House.

2. Starred Questions

Starred Questions Nos, 331, 334—337 and 341 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 1640—1669, 1671—1750, 1752—
1788 and 1790—1792 were laid on the Table.
- m .

4. Short Notice Question

Short Notice Question No. 8 addressed to the Minister of Food
and Agriculture regarding Supply of Paddy Seeds to Bihar was
orally answered and supplementary questions were also answered
thereon.

3. Question of Privilege

The Speaker gave his consent to the raising of a question of
privilege given notice of by Shri Madhu Limaye against the Colum-
nist, Editor, Publisher, Printer and the Proprietor of the “Hindustan
Times” in respect of an article under the caption ‘Shades of the Star
Chamber’ published in the said Daily dated the 4th June, 1967
allegedly casting reflections on Parliament and its Members. _ -~

[PTO.
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v
Shri Madhu Limaye then asked for leave of the House to the
raising of the question of privilege. As no objection was taken, the
Speaker informed the House that the leave was granted.w"
V6n a motion moved by Shri Madhu Limaye, the matter was refer-
red to the Committee of Privileges.,~”

6. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of Notification No. S.0. 1776 published in Gazette
of India dated the 20th May, 1967, under sub-section (3)
of section 40 of the Industrial Disputes Act, 1947, adding
‘Service in any oil-field’ to First Schedule to the said Act.

(2) A copy of the Annual Report of the Indian Institute of
Science. Bangalore, for the year 1964-65.

(3) A copy of the Displaced Persons (Compensation and
Rehabilitation) ‘Amendment Rules, 1967, published in
Notification No. G.S.R. 435 in Gazette of India dated the
1st April, 1967, under sub-section (3) of section 40 of the

Displaced Persons (Compensation and Rehabilitation) Act,
1954.

(4) A copy of the Revised Estimates for the year 1966-67 and
Budget Estimates for the year 1967-68 of the Employees’
State Insurance Corporation, under section 36 of the Emp-
‘loyees’ State Insurance Act, 1948.

(5) A copy of Government Resolution No. WB-2(3) /67, dated
the 3rd June, 1967, publishing Government’s decisions on
the recommendations made by the Central Wage Board

\/-‘ for Iron Ore Mining Industry.

(6) A copy of Government Resolution No. WB-2(4) /67, dated
the 3rd June, 1967, publishing Government's decisions on
the recommendations made by the Central Wage Board
for Limestone and Dolomite Mining Industries.

(7) A copy of Notification No. G.S.R. 696 published in Gazette
of India dated the 13th May, 1967, making certain amend-
ment to Schedule III to the Indian Administrative Service
(Pay) Rules. 1954, under sub-section (2) of section 3 of the
All India Serwices Act, 1951.

(8) A copy of"'the._ Defence of India (Amendment) Rules, 1967,
published in Notification No. G.S.R. 781 in Gazette of India
dated the 26th May, 1967, under section 41 of the Defence
of India Act, 1962.
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7. Report of Committee on Private '\lembers Bills and Besolnﬁons

Shri R. K. Khadilkar presented the Third Report of ﬂaé Cbin-
mittee on Prlvate Members’ Bills and Resolutions.

8. Metions for Elections to Committees

(i) Dr. Triguna Sen moved the following motion:—

“That in pursuance of paragraph 3(2) (d) of the late Depart-
ment of Education, Health and Lands Resolutmn
No. F.122-3/35-E, dated the 8th August, 1985, as amended
from time to time, the members of Lok Sabha do pro-
ceed to elect, in such manner as the Speaker may direct,
_four members from among themselves to serve as
‘members of the Central Advisory Board of Education,
subject to the other provisions of the said Resolution.”

The motion was adopted.

(ii) Dr. Triguna Sen moved the following motion:—

“That in pursuance of sub-clause (e) of clause 9(1) of the
Scheme for the Administration and Management of the
properties and funds of the Indian Institute of Science,
Bangalore, read with regulations 3.1 and 3.1.1. of the
Regulations of the Institute, the members of Lok Sabha
do proceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve
as members of the Council of the Institute for the term
ending on the 31st 'December, 1969.”

The motion was adopted.
(Lok Sabha adjourned at 1 p.M. and re-assembeled at 2 p.M.
9. The Budget (General) 1967-68
General Discussion on the Budget (General) for 1967-68
continued.
The following members took part in the debate:—
(1) Shri K. Hanumanthaiya
(2) Dr. Ram Manohar Lohia
(3) Shrimati Tarkeshwari Sinha
(4) Shri Surendranath Dwivedy
(5) Shri Ram Kishan
(6) Shri Amiya Nath Bose
(7) Chaudhari Randhir Singh (Speech unfinished).
The discussion was not concluded.
P.TO.
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10. Half-aivhour discussion on Matters Arising out of Answer to
Question

Shri Madhu Limaye raised a half-an-hour discussion on points
arising out of the answer given on the 21st March, .1967 to Starred
Question No. 20 regarding National Food Budget.

Shri Annasahib P. Shinde replied to the discussion.

(Lok Sabha adjourned till 11 a.M. on Thursday, the 8th June,
1967).

S. L. SHAKDHER,
Secretary.

e
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, June 8, 1967/Jyaistha 18, 1889 (Saka)

No. 30

T. Starred Questions

Starred Questions Nos. 361—364 and 366 were orally answered.
Replies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 1793—1811, 1813—1853, 1855—
1880, 1882—1917, 1919—1944 and 1946—1949 were laid on the Table.
3. Short Notice Question

Short Notice Question No. 9 addressed to the Minister of Petro-
leum and Chemicals regarding Supply of Oil to Bihar was orally

answered and supplementary questions were also answered thereon.
 d

4. Calling Attention to Matter of Urgent Public Importance

‘Shri Madhu Limaye called the attention of the Minister of Home
Affairs to the reported refusal by the Central Government to make
available to the Orissa State Government the report of the CBI on
the dealings of certain undertakings in which Shri B. Patnaik, the
former Chief Minister of Orissa, has a controlling interest.

The Minister of Home Affairs made a statement in regard thereto.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)

5. Papers Laid on the Table
The following papers were laid on the Table: —

(1) A copy of Notification, dated the 8th June, 1967, issued
under rule 8(1) of the Central Excise Rules, 1944.
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/ (2) A copy of the Report of the Commissioner for Scheduled
Castes and Scheduled Tribes for the year 1965-66, under
article 338(2) of the Constitution,

(3) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) The Crew Baggage Rules, 1967, published in Notification
No. G.S.R. 758 in Gazette of India, dated the 27th May,
1967,

(ii) The Passengers (Non-Tourist) Baggage (Amendment)
Rules 1967, published in Notification No. G.S.R. 759 in
Gazette of India, dated the 27th May, 1967.

(4) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Cent-
ral Excises and Salt Act, 1944: —

(i) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-first Amendment Rules, 1967,
published in Notification No. G.S.R. 760 in Gazette of
India, dated the 27th May, 1967.

(ii) G.S.R. 761 published in Gazette of India dated the 27th
May, 1967, containing corrigendum to G.S.R. 446 dated
the 1st April, 1967.

(5) A copy each of the following Notifications under section
38 of the Central Excises and Salt Act, 1944: —

(i) The Central Excise (Ninth Amendment) Rules, 1967,
published in Notification No. G.S.R. 779 in Gazette of
India dated the 25th May, 1967.

(il) The Central Excise (Tenth Amendment) Rules, 1867,
published in Notification No. G.S.R. 780 in Gazette of
India dated the 25th May, 1967,

(6) (i) A copy of the Annual Report of the National Buildings
Construction Corporation Limited, New Delhi, for the
year 1965-66, along with the Audited Accounts and the
commgntf of the Comptroller and Auditor General
therebn, under sub-section (1) of section 819A of the
Companieg Act, 1956.

(ii) Review by the Government on the working of the
above Company.
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(7) (i) A copy of the Annual Report of the Fertilizer Corpo-
ration of India Limited, New Delhi, for the year 1965-
66 along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon, under
sub-section (1) of section 619A of the Companies Act,
1956. "

(ii) Review by.the Government on the working of the
above Company.

6. Motions for Elections to Committees

(i) Dr. S. Chandrasekhar moved the following motion: —

“That in pursuance of clause 3(vii) of the Rules and Regu-
lations of the Tuberculosis Association of India, the
members of Lok Sabha do proceed to elect, in such

) manner as the Speaker may direct, two members from
among themselves to serve as members of the Central
Committee of the Tuberculosis Association of India.”

The motion was adopted.

(ii) Dr. S. Chandrasekhar moved the following motion: —

“That in pursuance of items (xiii) and (xiv) of rule 20 of
the Rules and Regulations of the Indian Council of
Medical Research, the members of Lok Sabha do pro-
ceed to elect, in such manner as the Speaker may
direct, two members from among themselves to serve
as members of the Governing Bodyv of the Indian Coun-
cil of Medical Research.”

The motion was adopted.

7. The Budget (General) 1967-68

General Discussion on the Budget (General) for 1967-88 conti-
nued.

The following members took part in the debate:—
(1) Chaudhari Randhir Singh
(2) Shri Charanjit Rai
(3) Pandit D. N. Tiwary
(4) Shri Krishnan Manoharan
| P.T.O.
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(5) Shri Shantilal Shah

(6) Shri M. Narayan Reddy

(7) Shri B. Bhagavati

(8) Shri S. S. Kothari

(9) Shri Krishna Chandra Pant (Speech unfinished).

The disussion was not concluded.

8. Statement by Minister -
The Minister of External Affairs made a statement regarding
further developments in West Asia situation.

(Lok Sabha adjourned till 11 amM. on Friday, the 9th June, 1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Erief Tlecord of Proceedings]

Friday, June 9, 1967/Jyaistha 19, 1889 (Saka)

No. 31
1. Stavred Quest‘miq

Starred Questions Nes. 391. 393—397 and 405 were orally answered.
Replies to remaining cuestions were laid on the Table.

*

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1950—1957, 1959—1976, 1978—
2010, 2012—2021, 2023—2098 and 2100—2120 were laid on the Table.

A statement by the Minister of State in the Ministry of Steel,
Mines and Metals correcting the reply given on the 26th May, 1967
to Unstarred Qitcstion No. 525 regarding conversion of Joint Plant
Committec into Statutory Body was also laid on the Table.

3. Short Notire Question

Short Notice Question No. 10 addressed to the Minister of Irriga-
tion and Power reqarding Narmada Project was orally answered and
supplementary guestions were also answered thereon.
4. Papers iaid on the Table

The foilowing papers were laid on the Table:—

(1) A copv each of the following Notifications under sub-
section (3) of section 620A of the Companies Act, 1956:—

(i) G.S.R. 607 published in Gazette of India, dated the 29th
April, 1967.

(ii) G.S.R. 608 published in Gazette of India, dated the 29th
April. 1967.

(P.T.O.
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(2) A copy of the Annual Report on the activities of the Rubber
Board for the year 1965-’66.

() A copy of the Audit Report on the Accounts of the Rubber
Board for the year 1965-66.

(4) A copy of the Cotton Control (Second Amendment) Order,
1967, published in Notification No. S.0. 1665 in Gazette of
India, dated the 13th May, 1967, under sub-section (6) of
section 3 of the Essential Commodities Act, 1955.

5. Report of the Rules Committee—laid on the Table

Dr. Ram Subhag Singh laid on the Table, under sub-rule (1) of
rule 331 of the Rules of Procedure and Conduct of Business in Lok
Sabha the First Report of the Rules Committee.

\G.féssage from Rajya Sabha
«’ Secretary reported a message from Rajya Sabha that at its sitting

held on the 6th June, 1967, Rajya Sabha passed a motion referring
the Central Industrial Security Force Bill, 1966, to a Joint Committee
of the Houses consisting of 45 members, 15 members from Rajya
Sabha, namely:—
(1) Shrimati Violet Alva
(2) Shri K. S. Ramaswamy
(3) Shri M. P. Bhargava
(4) Shri M. Govinda Reddy :
(5) Shri Nand Kishore Bhatt
(6) Shri Akbar Ali Khan
(7) Shri B. K. P. Sinha
(8) Shri M. M. Dharia_
(9) Shri Krishan Kant
(10) Shri Bhupesh Gupta
(11) Shri K. Sundaram
(12) Shri Rajnarain
(13) Shri Banka Behary Das
(14) Shri D. Thengari
(15) Shri A. 1:, CHatterjee
and 30 members from Lok Sabha and recommended that Lok Sabha
do join in the said Joint Committee and communicate to that House

the names of members to be appointed by Lok Sabha to the said
Joint Committee.
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7. Statement by Minister

The Minister of Food, Agriculture, Community Development
and Cooperation laid on the Table a statement regarding delay in
the arrival of food ships in India due to closure of Suez Canal.

8. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing 12th June, 1967.

(Lok Sabha adjourned at 1 .M. and re-assembled at 2 p.M.)
9. The Budget (General) 1967-68

General Discussion on the Budget (General) for 1967-68 conti-
nued.

The following members took part in the debate:—
(1) Shri Krishna Chandra Pant
(2) Shri N. Dandeker
(3) Shri Syed Ahmed Aga (Speech unfinished).
The discussion was not concluded.

10. Motion Re: Third Report of Committee on Private Members’ Bills
and Resolutions

Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Third Report of the Com-
mittee on Private Members’ Bills and Resolutions pre-
sented to the House on the Tth June, 1967.”

The motion was adopted.
11. Private Members’ Bills—Introduced

(1) The Managing Council Bill, 1967 by Shri Ram Kishan
Gupta.

(2) The Investigation Commission Bill, 1967 by Shri Ram
Kishan Gupta.

(3) The Subsidiary Banks Merger Bill, 1967 by Shri Ram
Kishan Gupta.

(4) The Treason Bill, 1967 by Shri Yag_hpal Singh.

(5) The Indian Penal Code (Amendment) Bill, 1967 {(4mend-
ment of sections 405 and 408) by Shri Ram Kishan
Gupta.

(P.TO.
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(6) The Representation of the People (Amendment) Bill, 1967

(7

(8)
9)

(10)

(11

(12)

(13)

(14)

(15)

(16)

(17)

(18)

(19)

(Amendment of section T7) by Shri Yashpal Singh.

The Prohibition of Manufacture and Import of Hydro-
genated Vegetable Oils Bill 1967 by Shri Yashpal Singh.

The Hire-Purchase Bill, 1967 by Shri Yashpal Singh.

The Payment of Wages (Amendment) Bill, 1967 (Amend-
ment of sections 1 and 15 and Insertion of new sec-
tion 154) by Shri S. C. Samanta.

The Delivery of Books and Newspapers (Public Lib-
raries) Amendment Bill, 1967 (Amendment of sec-
tions 2 and 3) by Shri S. C Samanta.

The Companies (Amendment) Bill, 1967 (Insertion of
new sections 43B and 250AA and amendment of sec-
tions 224, 237, etc.) by Shri Diwan Chand Sharma.

The Gift-Tax (Amendment) Bill, 1967 (Amendment of
sections 22, 23, etc.) by Shri Diwan Chand Sharma.

The Foreign Exchange Regulation (Amendment) Bill,
1967 (Amendment of sections 2 and 23 etc.) by Shri
Diwan Chand Sharma.

The Prevention of Corruption (Amendment) Bill, 1967
(Omission of section 6) by Shri Vishwa Nath Pandey.

The Code of Criminal Procedure (Amendment) Bill,
1967 (Amendment of sections 127, 128 and 129} by
Shri Vishwa Nath Pandey.

The Code of Criminal Procedure (Amendment) Bill, 1867
(Amendment of section 252) by Shri Vishwa Nath
Pandey.

The Constitution (Amendment) Bill, 1967 (Amendment
of article 134) by Shri Vishwa Nath Pandey.

The Cor%tu%on (Amendment) Bill, 1967 (Amendment
of article 13 and insertion of new article 19A etc) by
Shri K. R. Ganesh.

The Constitution (Amendment) Bill, 1967 (Amendment
of article 102) by Shri K. R. Ganesh.
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12. Private Member’s Bill—Motion for Circulation—Negatived

The Constitution (Amendment) Bill, 1967 (Amendment of
articles 37. 45 etc.) by Shri Madhu Limaye.

Discussion on. the motion for circulation of the Bill for the pu--
pose of eliciting opinion thereon by the 3lst August, 1967, moved
by Shri Madhu Limaye on the 26th May, 1967, continued.

The following members took part in the debate:—
(1) Dr. Ram Manohar Lohia
(2) Shri Bhagwat Jha Azad
Shri Madhu Limaye replied to the debate.
On the motion for circulation, the House divided, Ayes 59;
Noes 85. The motion was accordingly negatived.
13. Private Member’s Bill—Motion for Reference to Select Com-
mittee—Under Consideration

The Constitution (Amendment) Bill, 1967 (Amendment of
article 368) by Shri Nath Pai.

The motion for reference of the Bill to a Select Committee was
moved by Shri Nath Pai.

The following members took part in the debate:—
(1) Shri Diwan Chand Sharma
(2) H. H. Maharaja Pratap Keshari Deo
(3) Shri J. B. Kripalani

The discussion was not concluded.

14. Government Bill—Introduced
The Tea (Amendment) Bill, 1967.

[Lok Sasbha adjourned till 11 AM. on Monday, the 12th June,

19671.
S. L. SHAKDHER,

Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, June 12, 1967/ Jyaistha 22, 1889 (Saka).

No. 32

-

1. Starred Questions

Starred Questions Nos. 422, 423, 426—429, 439 and 445 were orally
answered. ' Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2121—2126, 2128—2164, 2166—
2171 and 2173—2185 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri M. L. Sondhi called the attention of the Minister of Health
and Family Planning to the communique issued by the Indian
Embassy in Rome allegedly giving a wrong statement of facts
relating to the views expressed by the Pope when the Minister had
an audience with the Pope on the 26th May, 1967.

The Minister of Health and Family Planning made a statement
in regard thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the explanatory statement giving reasons for
immediate legislation by the Passports Ordinance, 1967,
under rule 71(1) of the Rules of Procedure and Conduct
of Business in Lok Sabha.

[P.T.O.
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(2) A copy each of the following Agreement/Contracts
entered into by the Indian Refineries Limited (now
Indian Oil Corporation Limited) in connection with
construction of Haldia-Barauni-Kanpur pipeline, in
pursuance of an undertaking given by the Minister of
Planning, Petroleum and Chemicals and Social Welfare
on the 1st June, 1967 while answering supplementaries
on Starred Questions Nos. 211 and 212:—

(i) Agreement with SNAM Progetti.

(ii) Contract with SNAM Saipem.

(iii) Contract with Bechtel Asian Corporation Limited.
(iv) Contract with Bechtel International Corporation,

(v) Contract with Bechtel International Limited.
5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting

held on the 8th June, 1967, Rajya Sabha passed the Passports Bill,
1967.

6. Bill passed by Rajya Sabha—Ilaid on the Table

Secretary laid on the Table a copy of the Passports Bill, 1967, as
passed by Rajya Sabha,

7. Ruling by the Speaker

The Speaker gave his ruling regarding the right of the Govern-
ment to refuse to disclose the contents of or lay on the Table of the

House any document in their possession claimed by them to be
confidential.

8. Motion for Election to Committee

Sardar Swaran Singh moved the following motion:—

“That in pursuance of sub-section (1) of Section 12 of the
National Cadet Corps Act, 1948, as amended by the
National Cadet Corps (Amendment) Act, 1952, the
members of Lok Sabha do proceed to elect, in such
manner as the Speaker may direct, two members from
among themselves to serve as members of the Central
Advisory Committee for the National Cadet Corps fer a
term of one year, subject to the other provisions of the
said Act and the Rules made thereunder.”

The motion was adopted.
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9. The Budget ((ieneral) 1967-68
General Discussion on the Budget (General) for 1967-68 continued.,

The followipg members took part in the debate:—
(1) Shri Syed Ahmed Aga
(2) Shri J. B. Kripalani

(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 p.M.)

(3) Shrimati T. Lakshmi Kanthamma
(4) Shri G. S. Dhillon

(5) Shrimati Suseela Gopalan

(6) Shri Narendra Kumar Salve

(7) Shri Humayun Kabir

(8) Shri Asoka Mehta

(9) Shri G. Viswanathan

(10) Shrimati Sushila Rohatgi

(11) Shri Erasmo de Sequeira

The discussion was not concluded.

10. Half-an-hour discussion on matters arising out of Answer to
Question

Shrimati Suseela Gopalan raised a half-an-hour discussion on
points arising out of the answer given on the 24th May, 1967 to
Starred Question No. 41 regarding ‘Shiv Sena’.

Shri Y. B. Chavan replied to the discussion.

(Lok Sabha adjourned till 11 aA.M. on Tuesday, the 13th June,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, June 13, 1967/Jyaistha 23, 1889 (Saka)

No. 33
1. Starred Qitestions

Starred Questions Nos, 451455, 457 and 458 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2186, 2188—2198, 2200—
2268, 2270—2294, 2296, 2297 and 2299—2308 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 11 addressed to the Minister of
Education regarding Copyright Conference at Stockholm was orally
answered and supplementary questions were also answered thereon.

4. Calling Attention to Matters of Urgent Public Importance

(i) Shri Yashpal Singh called the attention of the Minister of
Home Affairs to the charges levelled by the Deputy Chief Minister
of West Bengal against the Union Minister of Home Affairs that the
latter encouraged officers to revolt against the Government of West
Bengal.

The Minister of Home Affairs made a statement in regard thereto.

*(ii) Shri S. S. Kothari called the attention of the Minister of
External Affairs to detention of Indian diplomats by China.

The Minister of External Affairs made a statement in regard
thereto.
5. Paper laid on the Table

A copy of the Annual Accounts of the Visakhapatnam Port Trust
for the year 1965-66 and the Audit Report thereon was laid on the
Table under sub-section (2) of section 103 of the Major Port Trusts
Act, 1963.

*Was taken up at 4-30 p.M.
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6. Statement by Minister

The Deputy Minister of External Affairs made a statement regard-
ing India-Burma boundary agreement. He also laid on the Table a
copy of the Boundary Agreement between the Government of India
and the Government of Burma which was signed in Rangoon on
the 10th March, 1967 along with its attached maps.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)

7. The Budget (General) 1967-68
General Discussion on the Budget (General) for 1987-68 continued.

The following members took part in the debate:—

(1) Dr. Sushila Nayar

(2) Dr. A. G. Sonar

(8) Shri Beni Shanker Sharma

(4) Shri Chandrajeet Yadava

(5) Shri Chintamani Panigrahi

(6) Shri R. K. Amin

(7) Shri Bakar Ali Mirza

(8) Maulana Ishaq Sambhali

(9) Shri Prabhu Dayal Himatsingka (Speech unfinished).

The discussion was not concluded.

8. Discussion under Rule 193

Shri Kanwar Lal Gupta raised a discussion on the reported forma-
tion of a parallel Government in Nexalbari and Kharibari areas in
West Bengal and training of guerillas through Indian Security Forces.

The following members took part in the debate:—

(1) Shri Tridib Chaudhuri
(2) Shri Bibhuti Mishra
(3) Shri Samar Guha
(4) Dr. Ram Manohar Lohia ;
(5) Raja Kamakhya Prasad Singh Deo Mahindra Bahadur
(6) Shri C. K. Bhattacharyya il
(7) Shri H. N. Mukerjee
(8) Shri P. Ramamurthi
(9) Shri J. B. Kripalani

Shri Y. B. Chavan replied to the discussion.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 14th June,
1987). &
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, June 14, 1967/Jyaistha 24, 1889 (Saka)

No. 34

1. Oath or Affirmation

Shri Prasannavadan Manilal Mehta made and subscribed the
oath in English and took his seat in the House.

2. Starred Questions T

Starred Questions Nos. 481, 484, 485 and 488-480 were orally
answered. Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 2309—2330. 2332—2356, 2358—
2433, 2435—2459, 2462—2467, 2469—2473, 2475, 2476 and 2479—2483
were laid on the Table.

4. Short Notice Question

Short Notice Question No. 12 addressed to the Minister of
Education regarding Admission in Delhi Colleges was orally answer-
:d/ﬁd supplementary questions were also answered thereon.

. Ad

journment Motion

The Speaker gave his consent to the moving of an adjournment
motion given notice of by Shri Madhu Limaye and Dr. Ram Manochar
Lohia regarding the alleged failure of the Government to protect
the Indian diplomatic personnel in Communist China and sever
diplomatic relations with & regime which fails to observe even
elementarv decencies in its international relations and diplomatic
behaviour.

Shri Madhu Limaye then asked for leave of the House to the

]

moving of the motion. As no objection was taken.- the Speaker
informed the House that the leave was granted and directed that the
motion be taken up at about 4 r.M. S

[P.TO.
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6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Indian Institute of
Technology, Bombay, for the year 1965-66.

(2) A copy of the Annual Report of the Employees’ State
Insurance Corporation for the year 1965-66, under section
36 of the Employvees’ State Insurance Act, 1948.

(3) A copy each of the following Notifications under section
7A of the Coal Mines Provident Fund and Bonus Schemes
Act, 1948:—

(i) The Andhra Pradesh Coal Mines Provident Fund (First
Amendment) Scheme, 1967, published in Notification No.
G.S.R. 743 in Gazette of India dated the 20th May, 1967.

(ii) The Rajasthan Coal Mines Provident Fund (First
Amendment) Scheme, 1967, published in Notification
No. G.S.R. 744 in Gazette of India dated the 20th May,
1967.

(iii) The Neyveli Coal Mines Provident Fund (First Amend-
ment) Scheme, 1967, published in Notification No.
G.S.R. 745 in Gazette of India dated the 20th May, 1967.

(iv) The Coal Mines Provident Fund (First Amendment)
Scheme, 1967, published in Notification No. G.S.R. 777 in
Gazette of India dated the 27th May, 1967.

(4) A copy each of the following papers under article 323(1)
of the Constitution:—

(i) Sixteenth Report of the Union Public Service Commis-
sion for the period 1st April, 1965 to 31st March, 1966.

(ii)) Memorandum explaining the reasons for non-acceptance
by Government of the Commission’s advice in the case
referred to in para 33 of the above Report.

(5) A copy of the All India Services (Medical Attendance)
Amendment Rules, 1967, published in Notification No.
G.S.R. 824 in Gazette of India dated the 3rd June, 1967,
under sub-section (2) of section 3 of the All India Services
Act, 1951.

7. Report of Comrﬂtji{c on Private Members' Bills and Resolutions.

Shri R. K. Khadilkar presented the Fourth Report of the Commit-
tee on Private Members’ Bills and Resolutions.
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8. Motion for Election to Committee
Dr. Triguma Sen moved the following motion:—

“That in pursuance of clause i(f) of paragraph 3 of the
Ministry of Education Resolution No. F. 16-10/44-E. 111,
dated the 30th November, 1945, as amended from time to
time, the members of Lok Sabha do proceed to elect,
in such manner as the Speaker may direct, two members
from among themselves to serve as members of the All
India Council for Technical Education for the term ending
on the 29th April, 1970, subject to the other provisions of
the said ‘resolution”,

The motion was adopted.

9. The Budget (General) 1967-68

General Discussion on the Budget (General) for 1967-68
continued.
The following members took part in the debate:—
(1) Shri Prabhu Dayal Himatsingka
(2) Shri M. Mohammad Ismail
(3) Shri Kashi Nath Pandey
Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.
(4) Shri Bal Raj Madhok
(5) Shri Yashwant Singh Kushwah
(6) Shri B. Narayanan
(7) Shri Sheo Narain

Shri Morarji R. Deszi replied to the debate.

The discussion was concluded.

10. Adjournment Motion

At 4-10 p.m. Shri Madhu Limaye moved the following motion: —
“That the House do now adjourn.”

The following members took part in_the debate:—
(1) Dr. Ram Manohar Lohia//
(2) Shri M. R. Masani
(3) Shri M. L. Sondhi
(4) Shri R. K. Sinha

(5) Shri H. N. Mukerjee
[P.T.O.
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(6) Shrimati Tarkeshwari Sinha
(7) Shri P. Ramamurthi

(8) Shri R. D. Bhandare

{9) Shri Hem Barua

(10) Shri Bedabrata Barua

(11) Shri G. G. Swell

(12) Dr. Sushila Nayar

(13) Shri J. B. Kripalani

(14) Shri Yashpal Singh

(15) Shri M. C. Chagla

Shri Madhu Limave replied to the debate.

The motion was negatived.

i1. Government Bill—under consideration

The Anti-Corruption Laws (Amendment) Bill, 1967

The motion for consideration of the Bill was moved by Shri Vidya
Charan Shukla. His speech was not concluded.

The discussion was not concluded.

(Lok Sabha adjourned till 11 a.M. on Thursday, the 15th June,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, June 15, 1967/Jyaistha 25, 18889 (Saka)

No. 35
1. Starred Questions

Starred Questions Nos. 511—515 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2484—2521, 2523—2551, 2553—
2571, 25742622, 2624—2627, 2629—2649, 2651 and 2652 were laid on
the Table.

3. Short Notice Question

Short Notice Question No. 13 addressed to the Ministry of Works,
Housing and Supply regarding Revolving Restaurant was orally
answereri and supplementary questions were also answered thereon.

4. Statement by Minister

The Minister of Home Affairs made a statement regarding the
newspaper report that an Indian official inquiry has revealed that
the CIA as well as Embassies of some Communist countries had
given substantial sumis of money to certain political Parties and
individuals in India during the last general election.

5. Papers laid on the Table

The following papers were laid on the Table:—
(1) A copy of the Annual Report on the working of the Deposit
Insurance Corporation for the year ended 31st December,
1966 along with the Audited Accounts, under sub-section
(2) of section 32 of the Deposit Insurance Corporation Act,
1961.
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(2) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—
(i) G.S.R. 782 published in Gazette of India dated the 26th
May, 1967.
(ii) G.S.R. 783 published in Gazette of India dated the 26th
May, 1967.
(iii) G.S.R. 784 published in Gazette of India dated the 26th
May, 1967.
(iv) G.S.R. 785 published in Gazette of India dated the
26th May, 1967.
(v) G.S.R. 786 published in Gazette of India dated the
26th May, 1967.
(vi) G.S.R. 787 published in Gazette of India dated the
26th May, 1967.

(vii)) G.S.R. 829 published in Gazette of India dated the
3rd June, 1967.

(viii) G.S.R. 830 published in Gazette of India dated the
3rd June, 1967.

(ix) G.SR. 833 published in Gazette of India dated the
3rd June, 1967.

(x) G.S.R. 834 published in Gazette of India dated the
3rd June, 1967.

(3) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) thirty-second Amendment Rules, 1967,
published in Notification No, G.S.R. 831 in Gazette of
India dated the 3rd June, 1967.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) thirty-third Amendment Rules, 1967,
published in Notification No. G.S.R. 832 in Gazette of
India dated the 3rd June, 1967,

(iii) The Customs and Central Excise Duties Export Draw-
back (General) thirty-fourth Amendment Rules 1967,
published in Notification No. G.S.R. 835 in Gaeette of
India dated the 3rd June, 1967.

o
(iv) The Custfms and Central Excise Duties Export Draw-
" back (General) thirty-fifth Amendment Rules, 1967,
published in Notification No. G.S.R. 836 in Gazette of
India dated the 3rd June, 1967.
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(v) The Customs and Central Excise Duties Export Draw-
back (General) thirty-sixth Amendment Rules, 1967,
published in Notification No. G.S.R. 837 in Gazette of
India dated the 3rd June, 1967

(vi) The Customs and Central Excise Duties Export Draw-
back (General) thirty-seveath Amendment Rules, 1967,
published in Notification No. G.S.R. 838 in Gazette of
India dated the 3rd June, 1967.

(4) A copy of the Central Excise (Eleventh Amendment)
Rules, 1967, published in Notification No. G.S.R. 788 in
Gazette of India dated the 26th May, 1967, under section
38 of the Central Excises and Salt Act, 1944,

(5) A copy of the Insurance (Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 826 in Gazette of India
dated the 3rd June, 1967, under sub-section (3) of section
114 of the Insurance Act, 1938.

(6) A copy of the Income-tax (Third Amendment) Rules, 1967,
published in Notification No. S.0. 1949 in Gazette of India
dated the 30th May, 1967, under section 296 of the Income-
tax Act, 1961.

6. Motion for Election to Committee

Shri B. S. Murthy moved the following motion:—

“That in pursuance of Section 4(g) of the All India Institute
of Medical Sciences Act, 1956, the members of Lok
Sabha do proceed to elect, in such manner as the Speaker
may direct, two memb@rs from among themselves to
serve as members of the All India Institute of Medical
Sciences for a term of five years, subject to the other
provisions of the said Act.”

The motion was adopted.

7. Matter under Rule 377

Shri Madhu Limaye raised a matter regarding reported statement
by the Minister of State for Steel, Mines and Metals about the fifth
steel plant at a Press Conference before making the statement in thg
House. . 8

The Minister of State for Steel, Mines and Metals made a state-
ment on the subject.

(Lok Sabha adjourned at 12.56 p.M. and re-assembled at 2 p.M.)

[P.T.O.
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8. Government Bill—under consideration
The Anti-Corruption Laws (Amendment) Bill, 1967.

Shri Vidya Charan Shukla concluded his speech on the motion
for consideration of the Bill moved by him on the 14th June, 1967.

The following members took part in the debate:—

(1) Shri J. M. Lobo Prabhu
(2) Chaudhari-Randhir Singh
(3) Shri Kanwar Lal Gupta
(4) Shri D. K. Kunte

(5) Shri Diwan Chand Sharma
(6) Shri V. Krishnamoorthi
(7) Shri Tenneti Viswanathan
(8) Shri B. Shankaranand

(9) Shri Rabi Ray

(10) Shri Inder J. Malhotra
(11) Shri Abdul Ghani Dar
(12) Shri Sheo Narain

(13) Shri K. Lakappa

(14) Shri Amrit Nahata

(15) Shri Dhireswar Kalita
(16) Shri J. B. Kripalani

The discussion was not concluded.
9. Discussion under Rule 193

Shri Rajendranath Barua raised a discussion on the use of foreign
funds in the recent elections in India.

The following members took part in the debate:—
(1) Shri M. R. Masani
(2) Shri Bal Raj Madhok
(3) Shri H. N. Mukerjee
(4) Shri Madhu Limaye
(5) Shrimati Sharda Mukerjee
(6) Shri R. Umanath
(7) Shri Surendranath Dwivedy

Shri Y. B. Chavan replied to the discussion.
(Lok Sabha adjournad till 11 A.m. on Friday, the 16th June, 1967).

P S. L. SHAKDHER,
Secretary.

[ )
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, June 16, 1967/Jyaistha 26, 1889 (Saka).

No. 36
1. Starred Questions

Starred Questions Nos. 541—545 and 558 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Quesiions

Replies to Unstarred Questions Nos. 2653—2751, 2753—2800,
2802—2849 and 2852—2862 were laid on the Table. '

3. Calling Attention to Matter of Urgent Public Importance

Shri Samar Guha called the attention of the Minister of Defence
to the Chinese army advancing close to the Sikkim border and in-
tersifying anti-Indian mike propaganda and the reported clash bet-
ween Chinese patrols and the Indian frontier guards resulting in
the death of 4 Indian jawans.,

The Minister of Defence made a statement in regard thereto.

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Export of Cashew Kernels (Quality Control
and Inspection) Amendment Rules, 1867, published
in Notification No. S. O. 1785 in Gazette of India dated
the 17th May, 1967, under sub-section (3) of section 17 of
the Export (Quality Control and Inspection) Act, 1963.

(2) A copy of the Annual Report of the Coal Board, Calcutta
for the vear 1965-66.

5. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 19th June,
1967.
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6. Matter under Rule 377

Shri S. Kandappan raised a matter regarding translated version
of Debates. '

7. Government Bill—Passed
The Anti-Corruption Laws (Amendment) Bill, 1967.

Discussion on the motion for consideration of the Bill moved on
the 14th June, 1967, continued.

Shri Satya Narain Singh took part in the debate.
Shri Vidya Charan Shukla replied to the debate.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Vidya
Charan Shukla.

The following members took part in the debate: —

(1) Shri Madhu Limaye
(2) . Shri Vidya Charan Shukla

The motion was adopted and the Bill was passed.
8. Government Bill—Under Consideration
The Passports Bill, 1967, as passed by Rajya Sabha.

The motion for consideration of the Bill, as passed by Rajya
Sabha, was moved by Dr. Ram Subhag Singh.

An amendment for reference of the Bill to a Select Committee
was moved by Babu Sri Chand Goyal.

The following members took part in the debate:—

(1) Shri M. C. Chagla ‘
{2) Babu Sri Chand Goyal
(3) Shri S. Supaksr (Speech unfinished).

The discussion wa“?s' not concluded.

190



9. Motion Re. Fourth Report of Committee on Private Members
Bills and Resolutions

Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Fourth Report of the Com-
mittee on Private Members' Bills and Resolutions pre-
sented to the House on the 14th June, 1967.”

The motion was adopted.

10. Private Member’s Resolution—Negatived

Shri K. Ananda Nambiar concluded his speech on the following
Resolution moved by him on the 2nd June, 1967:—

“This House disapproves the action taken by the Government
in decontrolling steel and thereby causing steep rise in
the price of steel.”

The following members took part in the debate:—

(1) Pandit D. N. Tiwary

(2) Shri Viren Shah

(3) Chaudhari Randhir Singh

(4) Shri Abdul Ghani Dar

(5) Shri S. S. Kothari

(6) Shri Prakashchand B. Sethi

Shri K. Ananda Nambiar replied to the debate.

The Resolution was negatived.

11. Private Member's Resolution—Under Consideration
Shri Bhagaban Das moved the following Resolution:—

“This House is of opinion that as a measure to alleviate
scarcity conditions in some parts of the country, the
Government should immediately prepare a scheme for
introduction of compulsory procurement of the entire
surplus of foodgrains from the big producers and its
uniform distribution throughout the country.”

His speech was not concluded.
The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Monday, the 19th June, 1967).

- S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1|
[Brief Record of Proceedings]

Monday, June 19, 1967/Jyaistha 29, 1889, (Saka)

No. 37
1. Obituary Reference

The Speaker made a reference to the passing away of Capt.
Awardesh Pratap Singh, who was a member of the Constituent
Assembly of India and the Provisional Parliament.

Thereafter members stood in silence for a short while as a mark

of respect.
2. Starred Questions

Starred Questions Nos. 571—573 and 575 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos, 2863—2915 and 2917-—2950
were laid on the Table.

4. Short Notice Question

Short Notice Question No. 14 addressed to the Minister of Labour -
and Rehabilitation regarding Lawlessness in Colleries in Burdwan
District was orally answered and supplementary questions were also
answered thereon.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its
sitting held on the 15th June, 1967, Rajya Sabha passed the Com-
panies Tribunal (Abolition) Bill, 1967.

6. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the Companies Tribunal
(Abolition) Bill, 1967, as passed by Rajya Sabha.

[P.T.O.
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7. Panel of Chairmen
The Speaker announced that he had nominated the following

members on the Panel of Chairmen:—
(1) Shri Krishnan Manoharan
(2) Shri C. K. Bhattacharyya
(3) Shri G. S. Dhillon
(4) Shri Bal Raj Madhok
(5) Shrimati T. Lakshmikanthamma

/ (6) Shri S. M. Joshi
8. Report of Committee on Government Assurances

Shri Atal Bihari Vajpayee presented the First Report of the
Committee on Government Assurances.

9. Statement under Direction 115

Shri H. N. Mukerjee made a statement regarding certain infor-
mation given by the Minister of Home Affairs in the House on the
13th June, 1967 about non-receipt of information on the situation in
Nexalbari area from the Government of West Bengal.

The Minister of Home Affairs made a statement in reply thereto.
10. Government Bills—Introduced

(1) The Andhra Pradesh and Mysore (Transfer of Territory)
Bill, 1967.
(2) The Iron Ore Mines Labour Welfare Cess (Amendment)
Bill, 1967.
11. Government Bill—Under consideration
The Passports Bill, 1967, as passed by Rajya Sabha

Discussion on the motion for consideration of the Bill, as passed
by Rajya Sabha and the amendment thereto moved on the 16th
June, 1967, continued.

The following members took part in the debate:—
(1) Shri S. Supakar
(2) Shri M. R. Masani

(Lok Sabha adjourned at 1 p.M. and re-gssembled at 2-05
P.M.)

(3) Shri K. Narayana Rao

(4) Shri Anand Ngrain Mulla

(5) Shri S. K?xd*gpmn

(6) Shri Vikram Chand Mahajan
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(7) Shri Kamla Misra ‘Madhukar'
(8) Shri A. S. Saigal

(9) Shri V. Viswanatha Menon
(10) Shri Diwan Chand Sharma
(11) Shri Ram Sewak Yadav
(12) Shri D. K. Kunte

(13) Shri R. D. Bhandare

(14) Shri Srinibas Mishra

(15) Shri Tenneti Viswanathan
(16) Shri Chandrajeet Yadava
(17) Shri B. Shankaranand

Shri Surendra Pal Singh replied to the debate.

The amendment for reference of the Bill to a Select Committee
moved by Babu Sri Chand Goyal was negatived.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 to 10 were adopted.
Consideration of Clause 11 was taken up but not concluded.

The discussion was not concluded.

12, Calling Attention to Matter of Urgent Public Importance

Shri Madhu Limaye called the attention of the Minister of
External Affairs to the seige by the Chinese of the Indian Embassy
in Peking, repeated refusals by the Chinese Charge d’ affairs to
accept notes handed over to him by the Ministry of External Affairs,
extension of period of stay of the injured Chinese, cancellation of
the press conference at Hong Kong by the Indian diplomats deported
by China, shouting of anti-Indian slogans by the Chinese at the air-
port in Nepal and the serious deterioration in the India-China relationg
following recent incidents.

The Minister of Defence made a statement in regard thereto.

(Lok Sabha adjourned till 11 A.m. on Tuesday, the 20th June,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA .

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, June 20, 1967/Jyaistha 30, 1889 (Saka)

No. 38
1. Starred Questions

Starred Questions Nos. 602—604 and 606—609 were orally
answered. Replies to remaining questions were laid on the Table.

4. Unstarred Questions
Replies to Unstarred Questions Nos. 2951—2061, 20633018,
30203022, 3024—3027 and 3029—3068 were laid on the Table.

3. Short Notice Question _

Short Notice Question No. 15 addressed to the Minister of Food
end Agriculture regarding Sugar Mills Manufacturing Cube Sugar
was orally answered and supplementary questions were also
answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Yashwant Singh Kushwah called the attention of the Minis-
ter of Home Affairs to the reported killing and kidnapping of Govern-
ment officials by armed Mizo Rebels in Aijal town.

The Minister of Home Affairs made a statement in regard
thereto.

5. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Audit Report (Commercial), 1967, under
article 151(1) of the Constitution.
(2) A copy each of the following Notifications under sub-
sectjon (6) of section 3 of the Essential Commodities
Act, 1955:—
(i) The Foodgrains Movement Restrictions (Exemption ef

Certified Seeds) Amendment Order, 1967, published in
Notification No. G.S.R, 898 in Gazette of India dated

the 10th June, 1967.

(ii) The Foodgrains Movement Restrictions (Exemption to
Food Corporation of India) Amendment Order, 1967,
published in Notification No. G.S.R. 899 in Gazette of
India dated the 10th June, 1967,

(Lok Sabha adjourned at 1 v.M. and re-assembled at 2 r.M.)
) [P.T.O.
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6. Statement by Prime'Ministex .

The Prime Minister made = statement on Shri Arjun Arora’s
allegation that certain Central Mimistére are in the pay of Birlas.

1. Government Bill—Pussed
The Passpoids Bill, 1867, as: p!ssed by Rajye Sebha.
Clause-by-clause consideration of the Bill continued.

On amendment No. 33 to Clause 11 moved by Shri M. R. Masani
the House divided, Ayes 73; Noes 83. The amendment was accord-
in{fly negutived.

On amendment No. 34 to Clause 11 moved by Shri M. R. Masam
the House divided, Ayes 66; Noes 84. The amemdimnit’ was amord!-
ingly negatived.

Clauses 11 to 27 were adopted.

Clause 1, the Enacting Formula and the Long Tft'le weré a'lsd
adopted.

" The motion that the Bill be passed was moved by Shn. Surend'ra
Paf Singh:

The following members took part in the debate:—
(1) Shri Bal Raj Madhok
(2) Shri C. C. Desai
{3y Shri D. K. Kunte
(4) Shri P. K. Vasudevan Nair
-(5). Shri George Fernandes
(6) Sardar Swaran Singh

The motion was adopted and the Bill was passed. .
8. The Budget (Railways) 1967-68—Demands for G'nlltg :
Discussion on Demands for Grants Nos. 1 tb 11, 11-A, 12 t0.18 and
20 in respect of the Budget (Railways) for 1967-68: comsnenced.
Two hundred and ninety-two cut motions were moved.
The discussion was not concluded. -
9.. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the 'I'hm:f Report of the Busi-
ness A¥fvisory Committee.

(Lok Sabha adjoumed till 11 A.M. on Wednesday, the 21st June,
1967). &

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, June 21, 1967/Jyaistha 31, 1889 (Saka).

No. 39

| 1. Starred Questions

' Ctarred Questions Nos. 631—634 were orally answered. Replies
- to remaining questions were laid on the Table.

‘2. Unstarred Questions

Replies to Unstarred Questions Nos. 3069—3134, 3136—3169, 3171—
3179, 3182—3210 and 3212—3220 were laid on the Table.

3. Shert Notice Question

Short Notice Question No. 16 addressed to the Minister of Labour
and Rehabilitation regarding M.C.D.C. Collieries in Bihar was orally
}iwered and supplementary questions were also answered thereon,

4. Question of Privilege
Shri P. Ramamurthi moved the following motion:—

“That in view of the statement made by the Prime Minister
in this House yesterday that the allegations made by
Shri Arjun Arora, a Member of Rajva Sabha, against
Shri Satya Narain Sinha and Shri K. C. Pant, Ministers
and Members of this House, had not been substantiated,
the question of privilege against Shri Arjun Arora for
making these baseless allegations be referred to the
Chairman, Rajya Sabha for action in accordance with the
procedure laid down by the Committee of Privileges of
Rajya Sabha and Lok Sabha in their Report of joint sitting
in 1954 and adopted by the two Houses.”

(Lok Sabha adjourned at 1-05 .M. and re-assembled at 2 p.M.)

On the motion the House divided, Ayes 114; Noes 152.
The motion was accordingly negatived.
[P.T.O.
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5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Certified Accounts of the Indian Institute
of Technology, New Delhi, for the year 1965-66, along
with the Audit Report thereon, under sub-section (4) of
section 23 of the Institutes of Technology Act, 1961.

(2) A copy of the Indian Wireless Telegraphy (Amateur
Service) Amendment Rules, 1967, published in Notification
No. G.SR. 883 in Gazette of India dated the 10th June,
1967, under sub-section (5) of section 7 of the Indian
Telegraph Act, 1885.

(3) A copy of the Industrial Disputes (Central) Amendment
Rules, 1967, published in Notification No. G.S.R. 908 in
Gazette of India dated the 10th June, 1967, under sub-
section (5) of section 38 of the Industrial Disputes Act,
1947.

(4) A copy each of the following Notifications under section
TA of the Coal Mines Provident Fund and Bonus Schemes
Act, 1948:—

(i) The Coal Mines Provident Fund (Second Amendment)
Scheme, 1967, published in Notification No. G.S.R. 859
in Gazette of India dated the 3rd June, 1967.

(ii) The Andhra Pradesh Coal Mines Provident Fund
(Second Amendment) Scheme, 1967, published in Noti-
fication No. G.S.R. 860 in Gazette of India dated the
3rd June, 1967.

(ili) The Rajasthan Coal Mines Provident Fund (Second
Amendment) Scheme, 1967, published in Notification
No. G.S.R. 861 in Gazette of India dated the 3rd June,
1967,

(iv) The Neyveli Coal Mines Provident Fund (Second
Amendment) Scheme, 1967, published in Notification
'No. G.SR. 862 in Gazette of India dated the 3rd June,
1967.

(v) The Coal Mines Provident Fund (Third Amendment)
Scheme, 1967, published in Notification No. G.S.R. 863
in Gazette of India dated the 3rd June, 1967.

(vi) The A,ddﬁfa Pradesh Coal Mines Provident Fund (Third
Amendment) Scheme, 1967, published in Notification
No. G.SR. 864 in Gazette of India dated the 3rd June,
1967, '
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" (vii) The Rajasthan Coal Mines Provident Fund (Third
Amendment) Scheme, 1967, published in Notification
No. G.S.R. 865 in Gazette of India dated the 3rd June,

1967.

(viii) The Neyveli Coal Mines Provident Fund (Third Amend-
ment) Scheme, 1967, published in Notification No. G.S.R.
866 in Gazette of India dated the 3rd June, 1967.

(5) A copy of Government Resolution No. WB-12(2) /67, dated
the 29th April, 1967, announcing acceptance of the recom-
mendations made by the Central Wage Board for Heavy
Chemicals and Fertilizers Industry, for the grant of
interim relief.

(6) A copy of the Report of the Committee to study the ques-
tion of legalisation of Abortion.

6. Report of Committee on Private Members’ Bills and Resolutions

Shri Hardayal Devgun presented the Fifth Report of the
Committee on Private Members’ Bills and Resolutions.

7. Motion re: Third Report of Business Advisory Committee
Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Third Report of the Business
Advisory Committee presented to the House on the

20th June, 1967.”

The motion was adopted.

8. The Budget (Railways) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 11, 11-A, 12 to 18 and
20 in respect of the Budget (Railways) for 1967-68 continued,

The discussion was not concluded.

9. Calling attention to Matter of Urgent Public Importance

Shri George Fernandes called the attention of the Minister of
Defence to the explosion of Hydrogen bomb by China.

The Minister of Defence made a statement in regard thereto.
- [P.TO.
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10. Half-an-hour discussion on matters arising out of Answer to
Question.

Shri George Fernandes raised a half-an-hour discussion on the
points arising out of the answer given on the 24th May, 1967 to

Starred Question No. 34 regarding Wealth of persons holding Public
Offices.

Shri Y. B. Chavan replied to the discussion.
! (Lok Sabha adjourned till 11 oM. on Thursday, the 22nd June,
1967).

S. L. SHAKDHER,
Secretary.

o
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g LOK SABHA

BULLETIN—PART I
{[Brief Record of Proceedings]

Thursday, June 22, 1967/Asadha 1, 1889 (Saka)

No. 40
1. Starred Questions

Starred Questions Nos. 661—864 were orally answered, Repﬁea
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. $221—3227, 32263201,
32933316, 3318—3322 and 3324—3368 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Bibhuti Mishra called the attention of the Minister of Works,
Housing and Supply to the reported demolition of shanties in
Jamuna Bazar, Delhi and arrests made in that connection.

 The Minister of Works, Housing and Supply made a ststement
in regard thereto.

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Delhi Dev*eiopment Authority (Pension)
Rules, 1967, published in Notification No. G.S.R. 840 in
Gazette of India dated the 3rd June, 1967, urnder section 58
of the Delhi Development Act, 1957.

(2) A copy each of the following Notifigations under gection
158 of the Customs Act, 1962;— '

(i) G.S.R. 890 published in Gazette of India dated the
10th June, 1967.
(ii) G.S.R. 891 published in Garette of India dated the
10th June, 1067.
" [P.T.O.
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(ii) G.SR. 910 published in Gazette of India dated the
12th June, 1967.

(iv) G.S.R. 915 published in Gazette of India dated the
17th June, 1967.

(3) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Thirty- eighth Amendment Rules, 1967,
published in Notification No. G.S.R. 892 in Gazette of
India dated the 10th June, 1967.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-ninth Rules, 1967, published = in

Notification No. G.S.R. 893 in Gazette of India dated
the 10th June, 1967.

(iii) The Customs and Central Excige Duties Export Draw-

back (General) Fortieth Amendment Rules, 1967, pub-

cen lished in Notification No. G.S.R. 894 in Gazette of India
dated the 10th June, 1967.

(iv) The Customs and Central Excise Duties Export Draw-.
back (General) Forty-first Amendment Rules, 1967, pub-

lished in Notification No. G.S.R. 895 in Gazette of India
dated the 10th June, 1967.

(v) The Customs and Central Excise Duties Export Draw-

- back (General) Forty-second Amendment Rules, 1967,
published in Notification No. G.S.R. 914 in Gazette of
India dated the 17th June, 1967.

(4) A copy,each of the following Notifications under section 38
of the Central Excises and Salt Act, 1944:—

(i) The Central Excise (Twelfth Amendment) Rules, 1967,
published in Notification No. G.S.R. 888 in Gazette of
India dated the 10th June, 1967. =~

(ii) The Central Excise (Fourteenth Amendment) Rules,
' 1967, published in Notification No. G.S.R. 889 in Gazette
of Indxa dated the 10th June 19617.

5 Report of Mes Committee

Dr. Ram Subhag Singh laid on the Table, under sub-rule (2) of

rule 331 of the Rules of Procedure and Conduct of Bysiness in Lok
‘Sabha,- the Second Report of the Rules Committ
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6. Statement by Minister
The Minister of Home Affairs made a statement on emergency.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 P.M.)

7/ The Budget (Railways) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 11, 11-A, 12 to 18
and 20 in respect of the Budget (Railways) for 1967-68 concluded.

The cut motions moved on the 20th June, 1967 were negatived.
The following Demands were voted in fulli—

Number * Amount of
of Name of Demand Demand
Demand o
Rs.
1. Railway Board -85,98,000
2. Miscellaneous Expenditure 3,08,26,000
3. Payments to Worked Lines and others 24,96,000
4. Working Expenses—Administration 44,53,67,000
5. Working Expenses-——Repairs and ‘
Maintenance 1,41,51,75,000
6. Working Expenses—Operating Staff 91,46,16,600
. 7. Working - Expenses—OQOperation (Fuel) 88,45,09,000
8. Working Expenses—Operation other than )
Staff and Fuel 25,24,41,000
9. Working ‘Expenses—Miscellaneous
Expenses 21,39,05,000
10. Working Expenses—Staff Welfare 15,37,76,000
11. Working Expenses—Appropriation to
Depreciation Reserve Fund 71,99,98,000
11-A. Working Expenses—Appropriation to
+ Pension - Fund 10,03,33,000
12. Dividend to General Revenue 1,35,55,86,000
13. Open Line Works (Revenue) 7,50,00,000
14, Construction of New Lines 25,34,18,000
15. Open Line Works—Capital, Depregiation
Reserve Fund and Development Fund 3,57,79,39,000
16. Pensionary Charges—Pension Fund 2,75,38,000
17. Repayment of loans from General Revenues
and interest thereon—Development Fund 41,165,000
A8 _Appropriation to _Development Fund B 1,27 75000
20. Withdrawal from ‘Revenue Reserve Fund ° - 2,05‘45 000
[PTO
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8. *Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the 23rd June, 1967.

9. Government Bill—introduced
The Appropriation (Railways) No. 3 Bill, 1967.
10. Government Bill—passed

The Appropriation (Railways) No. 3 Bill, 1967.

The motion for consideration of the Bill was moved by Shri C. M.
Poonacha. ‘

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.
Clause 1 was adopted, as amended.
The Enacting Formula and the Long Title were adopted.

The motion that the Bill, as amended, be passed was moved by
Shri C. M. Poonacha.

The motion was_ adopted and the Bill, as amended, was passed.
(Lok Sabha adjourned till 11 o.M. on Friday, the 23rd June, 1967).

S. L. SHAKDHER,
Secretary.

E

.

Made at 6.10 For.
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LOR SABHA

BULLETIN—PART I
[Brief Record of Proceedings)

Friday, June 23, 1967/Asadha 2, 1889 (Saka)

No. 41

1. Starreg Questions

Starred Questions Nos. 691—6895 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3369—3387, 3388—3500 anv
3502—3573 were laid on the Table.
3. Short Notice Question

Short Notice Question No. 17 addressed to the Minister of Steel,
Mines and Metals regarding Financial Crisis ,in N.C.D.C. was orally
answered and supplementary questions were also answered thereon.
4. Calling Attention to Matter of Urgent Public Importance

Shri Hem Barua called the attention of the Minister of Food,
Agriculture, Community Development and Cooperation to the acute
scarcity of foodgrains in Assam and West Bengal.

The Minister of Food, Agriculture, Community Development and
Cooperation laid on the Table a statement in regard thereto.
5. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Report of the Salt Department for the year
1965-68.
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(2) (1) A copy of the Annugl Report of the Hindustan
Machine Tools Limited, Bangalore, for the year
1965-66, along with the Audited Accounts and the
comments of the Comptroller and Auditor General
thereon, under sub-section (1) of section 619A of the
Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.

(3) A copy of the Annual Report of the National Productivity
Council for the year 1985-66.

(4) A copy of the Annual Report of the Indian Standards
Institution for the year 1965-66.

(5) A copy of the Tractors (Price Control) Order, 1967, pub-
lished in Notification No. S.0. 1118 in Gazette of India
dated the 30th March, 1967, under sub-section (6) of
section 3 of the Essential Commodities Act, 1956,

(6) A copy each of the following Notifications issued under
section 4 of the Tractors (Price Control) Order, 1967:--

(i) S.0. 1119 published in Gazette of India dated the 30th
March, 1967.

(ii) S.0. 1435 published in Gazette of India dated the
18th April, 1987.

(7) A statement showing reasons for delay in laying the
Notifications mentioned at items (5) and (6) above.

(8) A copy of the Amendment to the Articles of Association
of Bokaro Steel Limited approved at the Extraordinary
General Meeting of the members of the Bokaro Steel
Limited, held on the 20th January, 1967.

(9) A copy of the Amendments to the Memorandum of
Association and the Articles of Association of the Bokaro
Steel Limited, approved at the Extraordinary General

Meeting of the members of the Bokaro Steel Limited,
held on the 20th March, 1967,

(10) (i) A copy of the Annual Report of the Bokaro Steel
Limited, for the year 1965-66, along with the Audited
Acgounts and the comments of the Comptroller and
fAuditor General thereon, under sub-section (1) of
section 619A of the Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.
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(11) (i) A copy of the Annual Report of the Hindustan Steel-
works Construction Limited, Calcutta, for the year
1964-65, along with the Audited Accounts and
the comments of the Comptroller and Auditor
General thereon, under sub-section (1) of section
619A of the Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.

(12) A statement showing the reasons for delay in laying the
Report mentioned at item (11) above.

(13) (i) A copy of the Annual Report of the Hindustan Steel-
works Construction Limited, Calcutta for the year
1965-66, along with the Audited Accounts and the
comments of the Comptroller and Auditor General
thereon, under sub-section (1) of section 619A of the
Companies Act, 1956.

(ii) Review by the Government on the working of the
above Company.

(14) A copy of the Audit Report on the Accounts of the Coal
Board for the year 1965-66, under sub-section (2) of
section 12 of the Coal Mines (Conservation and Safety)
Act, 1952,

(15) A copy of the Annual Accounts of the Khadi and Village
Industries Commission for the year 1964-85, along with
the Audit Report thereon, under sub-section (4) of
section 23 of the Khadi and Village Industries Commis-
sion Act, 1956.

(16) A, copy of the Audit Report on the Accounts of the
Textiles Committee for the period from 22nd August, 1964
to 31st March, 1965, under sub-section (4) of section 13
of the Textiles Committee Act, 1963.

(17) A copy of the Rubber Board (Service) Amendment Rules,
1967, published in Notification No. G.S.R. 901 in Gazette
of India dated the 10th June, 1967, under sub-section (3)
of section 25 of the Rubber Act, 1947

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 16th June, 1967, Rajya Sabha concurred in the récom-
mendation of Lok Sabha to join in the Joint Committee of the

[P.TO.
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Houses on Offices of Profit and appointed the following members of
Rajya Sabha to serve on the said Joint Committee:—

(1) Shri Sunder Singh Bhandari
(2) Shri Lokanath Misra

(3) Shri Narayan Patra

(4) Shri Biren Roy

(5) Shri H. V. Tripathi

7. Report of Committee on Public Undertakings

Pandit D. N. Tiwary presented the First Report of the Committee
on Public Undertakings on action taken by Government on the
recommendations contained in the Forty-seventh Report of the
Estimates Committee (Third Lok Sabha)—Export Risks Insurance
Corporation Limited, Bombay (now transformed into Export Credit
and Guarantee Corporation Limited, Bombay).

8. Report of Committee on Absence of Members

Shri M. Thirumala Rao presented the First Report of the
Committee on Absence of Members from the Sittings of the House.

(Lok Sabha adjourned at 1-15 p.m. and re-assembled at 2 p.M.)
9. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the period 26th June to 21st July, 1967.

10. Statements by Ministers

(i) The Minister of Railways made a statement on the disloca-
tion of train services on certain sections of Eastern and South-
Eastern Railways,

(ii) The Minister of State for Steel, Mines and Metals made a
statement correcting the answer given on the 16th June, 1967 {o
Starred' Question No. 541 by Shri S. C. Samanta and others regard-
ing Price of Steel after Decontrol.
=
11. Motions for Elections to Committees

(1) Shri Mchammad Shafi Qureshi moved the following motion:—
“That in pursuance of sub-section (2)(b) of Section 4 of the
Coffee Act, 1942, the members of Lok Sabha do proceed
to elect, in sich manner as the Speaker may direct, two
members #from among themselves to serve as members
of the Coffee Board for a term of three years, subject tn

the other provisions of the said Act.”

™ The motion was adopted.

208



(ii) Shri Mohammad Shafi Qureshi moved the following
motion:—

“That in pursuance of sub-section (3)(e) of Section 4 of the
Rubber Act, 1947, the members of Lok Sabha do proceed
to elect, in such manner as the Speaker may direct, two
members from among themselves to serve as members
of the Rubber Board for a term of three years, subject to
the other provisions of the said Act.”

The motion was adopted.

(iii) Shri Mohammad Shafi Qureshi moved the following
motion:—

“That in pursuance of sub-section (3)(c) of Section 4 of the
Cardamom Act, 1965, the members of Lok Sabha do pro-
ceed to elect, in such manner as the Speaker may direct,
two members from among themselves to serve as mem-
bers of the Cardamom Board for a term of three years,
subject to the other provisions of the said Act.”

A—
The motion was adopted.

12. Motion re: Second Report of Rules Committee
Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Second Report of the Rules
Committee laid on the Table on the 22nd June, 1967."

The motion was adopted.

13. Government Bill—umder consideration

The Companies Tribunal (Abolition) Bill, 1967, as passed by Rajya
Sabha

The motion for consideration of the Bill. as passed bv Rajva
Sabha, was moved by Shri Fakhruddin Ali Ahmed.

The following members took part in the debate:—

(1) Shri N. C. Chatterjee

(2) Shri C. Muthusami

(3) Shri S. S. Kothari

(4) Shri S. M. Banerjee

(5) Chaudhari Randhir Singh
: PTO.
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(6) Shri V. Viswanatha Menon
(7) Shri Samarendra Kundu
(8) Shri Madhu Limaye

Shri Fakhruddin Ali Ahmed commenced his reply to the d-bate.
His speech was not concluded.

The discussion was not concluded.

14. Motion re: Fifth Report of Committee on Private Members’ Bills
and Resolutions
Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Fifth Report of the Com-
mittee on Private Members’' Bills and Resolutions pre-
sented to the House on the 21st June, 1967.”

The motion was adopted.

15. Private Member’s Bill—introduced

The Salaries and Allowances of Members of Parliament
(Amendment) Bill, 1967 (Amendment of section 2) by
Chaudhary Nitiraj Singh.

16. Private Member’s Bill—Motion for referemce to Select Com.-
mittee—under consideration

The Constitution (Amendment) Bill, 1967 (Amendment of article
368) by Shri Nath Pai.

Discussion on the motion for reference of the Bill to a Select
Committee moved by Shri Nath Pai on the 9th June, 1967, continued.

An amendment for reference of the Bili to a Joint Committee
was moved by Shri P. Govinda Menon.

The following members took part in the debate:—
(1) Shri N. C. Chatterjee
(2) Shri R. D¢ Bi;andare
{3) Shri Piloo Mody (Speech unfinished).

The discussion was not concluded.
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17. Half-an-hour discussion on matters arising out of Answer to
Question

Dr. Ram Manohar Lohia raised a half-an-hour discussion on
points arising out of the answer given on the 22nd May, 1967 to
Starred Question No. 2 regarding Repatriation of Dr. Dharma Teja.

B ——
(Lok Sabha adjourned till 11 a.m. on Monday, the 26th June,
1987).

.

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, June 26, 1967/Asadha 5, 1889 (Saka)

No. 42
1. Starred Questions

= Starred Questions Nos. 721—724 were orally answered. Replies to
remaining questions were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3574, 3577—3621, 3623 —3644,
3646—3656, 3658 and 3659 were laid on the Table.

3. Short Notice Question

" Short Notice Question No. 18 addressed to the Minister of Rail-
ways regarding Inadequate Supply of Wagons to Andhra Pradesh
Wwas orally answered and supplementary questions were also answered
thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Samar Guha called the attention of the Minister of Food,
Agriculture, Community Development and Cooperation to the
reported hunger strike on the 20th June, 1967 by Eighteen thousand
employees of the Food Department all over India in protest against
non-implementation of long standing demands.

The Minister of State for Food, Agriculture, Community Develop-
ment and Cooperation made a statement in regard thereto.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 22nd June, 1967, Rajya Sabha agreed without any amend-
ment to the Anti-Corruption Laws (Amendment) Bill, 1967, passed
by Lok Sabha on the 16th June, 1967.

[P.TO.
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6. Reports of Estimates Committee

Shri P. Venkatasubbaiah presented the following Reports of the
Estimates Committee:—

(1) First Report on the Ministry of Information and Broad-
casting—Film Institute of India, Poona.

(2) Second Report on the Ministry of Information and Broad-
casting—Board of Film Censors, Bombay.

7. Government Bills—introduced

(1) The Salaries and Allowances of Ministers (Amendment)
Bill, 1967.

(2) The Tea Districts Emigrant Labour (Repeal) Bill; 1967.
8. Government Bill—passed

The Companies Tribunal (Abolition) Bill, 1967, as passed by Rajya
Sabha

Shri Fakhruddin Ali Ahmed concluded his reply to the debate on
the motion for consideration of the Bill, as passed by Rajya Sabha,
moved on the 23rd June, 1967.

(Lok Sabha adjourned at 1 p.Mm. and re-assembled at 2 p.M.)

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 to 4 and the Schedule were adopted,

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Fakhruddin
Ali Ahmed.

The motion was adopted and the Bill was passed.

9. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 4 to 8 and 111 for which
the Ministry of Defence is responsible commenced.
) J

. e .
Thirty-seven cut motions were moved.

The discussion was not concluded.
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10. Motion

Shri Hem Barua moved the following motion:—

“That the statement on emergency made by the Minister of
Home Affairs on the 22nd June, 1967, be taken into

consideration.”
Four substitute motions were moved by Sarvashri Frank
Anthony, Madhu Limaye, Surendranath Dwivedy and Humayun
Kabir.

The following members took part in the debate:—

(1) Shri N. G. Ranga

(2) Pandit D. N. Tiwary

(3) Shri Atal Bihari Vajpayee

(4) Shri Era Sezhiyan

(5) Shri Krishna Kumar Chatterji
(6) Shri S. A. Dange

(7) Shri George Fernandes

(8) Shri A. K. Gopalan

(9) Shri Mohammad Yunus Saleem
(10) Shri Frank Anthony

(11) Shri Humayun Kabir

(12) Shri Prakash Vir Shastri

(13) Shri Y. B. Chavan

Shri Hem Barua replied to the debate.

The substitute motions were negatived.

11. *Persona] explanation under Rule 357

Shri Dinesh Singh made a personal explanation regarding certain
statement relating to him made by Shri George Fernandes in the
House today.

(Lok Sabha adjourned till 11 Am. on Tuesday, the 27th June,
1967).

S. L. SHAKDHER,
Secretary.

*Made at 6-45 p.m.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings] -

Tuesday, June 27, 1967/Asadha 6, 1889 (Saka)

No. 43
1. Starred Questions

Starred Questions Nos. 751—754 and 761 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 3660—3665, 3667—3675 and
3877—3775 were laid on the Table.

3. Calling Attention to Matter of Urgent Public Importance

Shri Dwaipayan Sen called the attention of the Minister of Mome
Affairs to the reported assault on Shri Bimalkanti Ghosh, MP. in
his constituency in West Bengal.

/‘l’he Minister of Home Affairs made a statement in regard thereto,

4. Question of Privilege

The Speaker withheld his consent to the question of privilege
sought to be raised on the 23rd June, 1967 by Shri Atal Bihari
Vajpayee against Shri S. M. Banerjee, M.P. for certain observations
made by the latter on the 30th May, 1967 while asking a question en
a calling attention matter.

5. Paper laid on the Table
A copy of the statement on revision of Coastal Freight Rates, was
laid on the Table.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya
Sabha had no recommendations to make to Lok Sabha in regard to
the Appropriation (Railways) No. 2 Bill, 1967, passed by Lok Sabha
on the 22nd June, 1967.

7. Leave of Absence

The following members were granted leave of absence from the
Sittings of the House for the periods mentioned against each:—

(1) Shri N. Dandeker 20th March to 3rd April, 1867
(First Session).

(3) H. H, Maharaja Sriraj Megh- 18th March to 8th April, 1967
rajji Dhrangadhra. (First Session).
[P.T.O.
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(3) Maharani Gayatri Devi of 2nd May to 19th July, 1967

Jaipur (Second Session).
(4) Maharani Vijayamala Raja- 22nd May to 15th June, 1967
ram Chhatrapati Bhansale, (Second. Session).
(5) Dr. Sisir Kumar Saha -----pth June to 2nd Awugust, 1967
o (Second Session). .
(6) Shri Jai Bahadur Singh 5th June to 2nd August, 1987

(Second Session).
8. Statement by Minister
The Minister of Tourism and Civil Aviation laid on the Table a

statement on the threatened strike of Air India’s Pilots on the 27th
June, 1967.

(Lok Sabha adjourned at 1 .M. and re-assembled at 2 p.m.)

9. Motion for Election to Committee
~ Dr. Ram Subhag Singh moved the following motion:—

* “That in pursuance of Section 5(1) (i) of the Prevention of
Cruelty to Animals Act, 1960, the members of Lok Sabha
do proceed to elect, in such manner as the Speaker may
direct, four members from among themselves to serve as
members of the Animal Welfare Board for a term of three
years commencing from the date of their election, subject
to the other provisions of the said Act.”

The motion was adopted.
10. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 4 to 8 and 111 for which
the Ministry of Defence is responsible continued. 1

The discussion was not concluded.

11. Half-an-hour discussion on matters arising out of Answer te
Question
Shri A. K. Gopalan raised a half-an-hour discussion on points
arising out of the answer given on the 24th May, 1967, to Starred
Question No. 46 regarding Strikes and Labour Agitations,

Shri Jai Sukh Lal Hathi replied to the discussion.
(Lok Sabha _adquzrﬁed till 11 oM. on Wednesday, the 28th June,
1961. & .
S, L. SHAKDHER,
Secretary
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings])

Wednesday, June 28, 1967/Asadha 7, 1889 (Saka)

No. 4

1. Starred Questions

Starred Questions Nos. 781-783 and 785 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3776-3872, 3874-3895, 3897,
3899-3903, 3905-3924, 3926-3932 and 3934 were laid on the Table.

{.Ruling by the Speaker

The Speaker gave his ruling on the points raised in the House
on the 27th June, 1967 regarding the scope of statements under rule
197; and the ambit of rule 380.

‘auestion of Privilege
-nThe Speaker withheld his consent to the raising of a question of
privilege by Shri Madhu Limaye against Shri Sheel Bhadra Yajee,

Member of Rajya Sabha, for certain allegations mgde by him in
Rajya Sabha against Dr. Ram Manohar Lohia.

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the University Grants Commission Returns
and Information (Amendment) Rules, 1966, published in
Notification No. S.0. 504 in Gazette of India dated the
19th February, 1966, under sub-section (3) of section 25
of the University Grants Commission Act, 1956.

(ii) A statement showing reasons for delay in laying the

above Notification.
i®.T.0.
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(2) A copy of the Certified Accounts of the Indian Institute of
Technology, Kanpur, for the year 1965-66, along with the
Audit Report thereon, under sub-section (4) of section 23
of the Institutes of Technology Act, 1961.

(3) A copy of the Report on the activities of the Central Ins-
titute of English, Hyderabad, for the year 1964-65.

(4) A eopy of the Certified Accounts of the Central Institute
of English, Hyderabad, for the year 1964-65, along with
the Audit Report thereon.

(5) A copy of the Indian Forest Service (Recruitment) Second
Amendment Rules, 1967, published in Notification No.
G.S.R. 913 in Gazette of India dated the 17th June, 1867,
under sub-section (2) of section 3 of the All India Ser-
vices Act, 1851.

(6) A copy each of the following Notifications under sub-
section (5) of section 4 of the Inter-State Corporations.
Act, 1957:—

(i) The Bombay Village Panchayats (Reconstitution and
Reorganisation) Order, 1967, published in Notifica-
tion No. S.O. 1866 in Gazette of India dated the 26th
May, 1967. o '

(ii) S.O. 2070 published 'in Gazette of India dated the 24th
June, 1967, containing corrigenda to S.O. 1866 pub-
lished in Gagette of India dated the 26th May, 1967.

(7) A statement showing reasons for delay in laying the Noti-
fication mentioned at (i) of item (6) above.

(8) A copy each of the following Notifications under sub-
section (4) of section 18 of the Citizenship Act, 1955:—

(i) The Citizens (Registration at Indian Consulates) Amend-
ment Rules, 1967, published in Notification No. G.S.R.
871 in Gazette of India dated the 10th June, 1967.

(ii) The ‘Citizenship (Amendment) Rules, 1967, published
in Notification No. G.SR. 872 in Gazette of India

dated the 10th June, 1967.
¥

6. Report of Cd’:nmittee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Sixth Report of the Commit-
tee on Private Members' Bills and Resolutions.
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7. Motion for Election to Committee
Dr. Triguna Sen moved the following motion:—

“That in ‘pursuance of clause (1) (xvi) of Statute 2 of the
Statutes of the University of Delhi, the members of
Lok Sabha do proceed to elect, in such manner as the
Speaker may direct, two members from among them-
selves to serve as members of the Court of the Univer-
sity of Delhi for the next term of five years, subject
to the other provisions of the said Statutes.”

The motion was adopted.
8. The Budget (General) 1967-68—Demands for Grants

(i) Discussion on Demands for Grants Nos. 4 to 8 and 111 for
which the Ministry of Defence is responsible concluded.

(Lok Sabha adjourned at.1 p.M. and re-assembled at 2 p.M.)

The cut motions moved on the 26th June, 1967, were negatived.

The following Demands were voted in full:—

MINISTRY OF DEFENCE

———

No. ’ Amount
of Name of Demand of
Dernhand Demand
o . Rs.
I.—EXPENDITURE MET FROM REVENUE
4 Ministry of Defence . 544 145,000
s Defence Services, Effective, —Army . 4:48,27,33,000
6 Defence Services, Effective—Navy 2 §,97:33, 000
7 Defence Services, Effective—Air Force 1,07,03; 00, 000
8 Defence Services—Non-effective 17, 00,00, 000

II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

111 Defence Capital Outlay 83, 68,36,000

(ii) Discussion on Demands for Grants Nos. 1 to 3 and 110 for
which the Ministry of Commerce is responsible commenced.

Thirty-nine cut motions were moved.

The discussion was not concluded.
[P.T.O.
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9. Half-an-hour Discussion on matters arising out of Answer to
Question

~ Shri Kanwar. Lal Gupta raised a half-an-hour discussion on points
arising out of the answer given on the 31st May, 1967 to Starred
Question No. 189 regarding Conversions in Bihar.

-Shri Vidya Charan Shukla replied to the discussion.

(Lok Sabha adjourned till 11 a.M. on Thursday, the 29th June,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, June 29, 1967/Asadha 8, 1889 (Saka)

No, 45
1. Starred Questions

Starred Questions Nos. 813, 815—817, 819 and 820 were orally
answered. Replies to remaining questions were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3935—3941, 3943—4057 and
4059—4115 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 19 addressed to the Minister of Finance
regarding D. A. Commission Report was orally answered and supple-
mentary questions were also answered thereon.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of Ministry of Finance Notification No. F.4(14)-
W&M/67, ‘published in Gazette of India dated the 28th
June, 1967, regarding Market Loans floated by the Central
Government in 1967-68. '

(2) A copy of the Punjab Reorganisation (Apportionment of
Losses of Reconstituted Corporations) Rules, 1967, pub-
lished in Notification No. S.0. 2068 in Gazette of India
dated the 15th June, 1967, under sub-section (3) of section
97 of the Punjab Reorganisation Act, 1966.

(3) A copy of Notification No. G.S.R. 937 published in Gazette
of India dated the 24th June, 1967, under section 159 of
the Customs Act, 1962.

(4) A copy each of the following Notifications under section
38 of the Central Excises and Salt Act, 1944:—

(i) The Central Excise (Thirteenth Amendment) Rules,
1967, published in Notification No. G.S.R. 886 in Gazette
.of India dated the 10th June, 1967.
[PT.O
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(ii) The Central Excise (Fifteenth Amendment) Rules, 1967,
published in Notification No. G.S.R. 8387 in Gazette of
India dated the 10th June, 1967.

(5) A copy of ‘Errate’ to the Economic Survey, 1966-67 laid
on the Table on the 24th May, 1967.

/ (6) A copy of Agreement under section 42 of Income-Tax Act,
1961, between Government of India and Oil and Natural
Gas Commission.

5. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 1 to 3 and 110 for which
the Ministry of Commerce is responsible continued.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
The discussion was not concluded.
6. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
the change in the order of discussion and voting on Demands for
Grants in respect of Budget (General) for 1967-68.

7. Discussion under Rule 193

Shri Kanwar Lal Gupta raised a discussion on the statement laid
on the Table of the House on the 27th June, 1967 by the Minister of
Tourism and Civil Aviation regarding strike by Air India pilots.

The following members took part in the debate:—

(1) Shri Nath Pai

(2) Shri Krishna Kumar Chatterji
(3) Shri George Fernandes

(4) Chaudhari Randhir Singh

(5) Shri Piloo Mody

(6) Shrimati Tarkeshwari Sinha
(7) Dr. Ranen Sen

(8) Shri Kashi Nath Pandey

(9) Shri R. Umanath

(10) Shri Inder J. Malhotra

Dr. Karan Singh replied to the discussion.

(Lok Sabha -adjgumed till 11 A'm. on Friday, the 30th June,
1967).
S. L. SHAKDHER,
‘Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, June 30, 1967/Asadha 9, 1889 (Saka)

No. 46

1. Obituary Reference

The Speaker made a reference to the passing away of Shri
Gopinath Singh, who was a member of the Provisional Parliament.

Thereafter members stood in silence for a short while as a mark
of respect.

2. Starred Questions

Starred Questions Nos. 841—846 and 857 were orally answered.
Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstorred Questions Nos. 4116—4136, 4138—4271, 4273—
4277, 4279—4293 and 4295—4318 were laid on the Table.

A statement by the Minister of State in the Ministry of Steel,
Mines and Metals correcting the reply given on the 16th June, 1967
to Unstarred Question No. 2802 regarding Decontrol and Price of
Steel was also laid on the Table.

4. Short Notice Question

Short Notice Question No. 28 addi‘essed to the Minister of Steel,
Mines and Metals regarding Fifth Steel Plant Project was orally
answered and supplementary questions were also answered thereon.

T P.T.O.
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5. Calling attention to Matter of Urgent Public Importance

Shri Kameshwar Singh called the attention of the Minister of
External Affairs to the reported detention of an India bound foed
ship by U.A.R. and order to unload 27,000 tons of foodgrains as fine.

The Minister of Defence made a statement in regard thereto.

6. Papers laid on the Table
The following papers were laid on the Table:—

Following statements showing the action taken by the Govern-
ment on various assurances, promises and undertakings given by the
Ministers during the various sessions shown against each:—

1. Statement No. I Second Session, 1967 (Fourth Lok
Sabha).
2.. Supplementary Statement No. II First Session, 1967 (Fourth Lok
Sabha).
3. Supplementary Statement No. IV Sixteenth Session, 1966 (Third Lok
Sabha).
4. Supplementary Statement No. VII Fifteenth Session, 1966 (Third Lok
Sabha).
5. Supplementary Statement No. XI Fourteenth Session, 1966 (Third
- Lok Sabha).
6. Supplementary Statement No. XII Thirteenth Session, 1966 (Third
Lok Sabha).

7. President’s Assent to Bill

Secretary laid on the Table the Passports Bill, 1867 passed by the
Houses of Parliament during the current Session and assented to

by the President since a report was last made to the House on the
24th May, 1967.

8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Third Report of Estimates
Committee on the Ministry of Works, Housing and Supply—Rural
Housing.

9. The Budget (General) 1967-68—Demands for Grants

N # NP
Discussion on Demands for Grants Nos. 1 to 3 and 110 for which
the Ministry of Commerce is responsible concluded.

[Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.M.]

The cut motions moved on the 28th June, 1967, were negatived.
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The following DPemands were voted in full:—
MINISTRY OF COMMERCE

No. Amount of
D of nd Name of Demand Demand

L —EXPENDITURE MET FROM REVENUE Re.

1 Ministry of Commerce 39,543,000

2 Foreign Trade . . . . . . . 26,28,25,000

3 Other Revenue Expenditure of the Ministry of Commerce . 132,75,33,000

II—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
110  Capital Outlay of the Ministry of Commerce . . . 16,37, 000

10. Motion re: Sixth Report of Committee on Private Members’ Bills
and Resolutions

Shri E. K. Nayanar moved the following motion:—

“That this House agrees with the Sixth Report of the Com-
mittee on Private Members’ Bills and Resolutiops
presented to the House on the 28th June, 1967.”

The motion was adopted.

11. Private Member’s Resolution.—-_—Nogatived

Shri Bhagaban Das concluded his speech on the following Reso-
lution moved by him on the 16th June, 1867:—

“This House is of opinion that as a measure to alleviate scar-
city conditions in some parts of the country, the Govern-
ment should immediately prepare a scheme for introduc-
tion of compulsory procurement of the entire surplus
of foodgrains from the big producers and its uniform
distribution throughout the country.”

The following members took part in the debate:—
(1) Shri N. G. Ranga
(2) Shri Inder J. Malhotra
(3) Shri George Fernandes
(4) Shri Jagjivan Ram
Shri Bhagaban Das replied to the debate.

The Resolution was negatived.
[P.TO.
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12. Private Member’s Resolution—under consideration

Babu Sri Chand Goyal moved the following Resolution:—
“This House is of opinion that Dalai Lama should be recog-
nised as the Head of the Emigre Government of Tibet
and all facilities and help be extended to him by the
Government of India to liberate Tibet from the colonial
rule of Communist China.”
The following members took part in the debate: —
(1) Shri Sheo Narain
(2) Shri D. N. Patodia
(3) Shri J. K. Choudhury
(4) Shri George Fernandes
(5) Shri K. R. Ganesh
(6) Shri P. K. Vasudevan Nair
(7) Shri M. L. Sondhi
(8) Shri E. K. Nayanar (Speech unfinished).
The discussion was not concluded.

[Lok Sabha adjourned till 11 Am. on Monday, the 3rd July,
1967).

S. L. SHAKDHER,
Secretary.

: 226
GMGIPND—LS 1—1028 (D) LS—30-6-67—800.



'LOK SABHA

BULLETIN—PART I
" [Brief Record of ‘Proceedings]’

Monday, July 3, 1967/Asadha 12, 1880 (Sake)
No. 47
1. Starred Quutim

Starred Questlons Nos. 871, 873—-875 877-878 and 8993 were orally
answered

-2, Unstarred Questmns

Replies to Unstarred Questions Nos. 43194340  4342—4365,
4367—4386, 4388—4407, 4409—4413 and 4415 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 21 addressed to the Minister of Trans-
port and Shipping regarding Surcharge on Freight Rates was
orally answered and supplementary questions were also answered ™

thepeon.
\A:(;ournment Motion

The Speaker gave his consent to the moving of an a;djou'rnment
motion given notice of by Shri Nath Pai and others regarding the
incidents in Tihar Jail, Delhi, on the 20th June, 1967.

Shri Nath Pai then asked for leave of the House to the moving
of the motion. Ags no objection was taken, the Speaker informed the
House that the leave was granted and directed that the motion be
taken up at 4 1».M~/e

5. Report of Estimates Committee

Shri, P. Venkatasubbaiah presented the Fourth Report of the
Eﬁtlm&fes "Committee on the Ministry of Education-—(i) National
Museum, New Delhi; and (ii) National Gallery of Modern Art,
New Delhs,

[P.T.O.
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6. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 for
which the Ministry of Home Affairs is responsible commenced.

(Lok Sabha adoujrned at 1 p.M. and
re-assembled at 2 P.m.)

One hundred and thirty-five cut motions were moved.
The discussion was not concluded.
7. Adjournment Motion
At 4 pm. Shri Nath Pai moved the following motion: —
“That the House do now adjourn.”

The following members took part in the debate:—
(1) Dr. Govind Dag
(2) Raja Kamakhya Prasad Singh Deo Mahindra Bahadur
(3) Shri K. N. Tewari
(4) Shri Ram Gopal Shalwale
(5) Chaudhari Randhir Singh
(6) Shri J. B. Kripalani
(7) Shri Era Sezhiyan
(8) Dr. Sushila Nayar
(9) Shri S. A. Dange
(10) Shri Rabi Ray
(11) Shri Tulshidas Jadhav
(12) Shri A. K. Gopalan
(13) Shri Prakash Vir Shastri
(14) Shri K. Narayana Rao
(15) Mahant Digvijai Nath

- (16) Shri Atal Bihari Vajpayee

(17) Shri Y. B. Chavan

Shri Nath Pai replied to the debate.

The motion was withdrawn by leave of the House.

(Lok Sabha ad]ourned till 11 a.M. on Tuesday, the 4th July, 1967).
S. L. SHAKD_HER,

Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, July 4, 1967, Asadha 13, 1889 (Saka)

No. 48

1. Starred Questions

Starred Questions Nos. 901—905 were orally answered. Replies
o remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 4416—4467 and 4469—4491
were laid on the Table.
3. Short. Notice Question

Short Notice Question No. 22 addressed to the Minister of Food
and Agriculture regarding Rice supplied to West Bengal by Orissa
was orally answered and supplementary questions were also
answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Iswar Marandi called the attention of the Minister of
Defence to the reported recent intrusion of Pakistani planes in the
Eastern Sector of India.

The Minister of Defence made a statement in regard thereto.

5. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Accounts of the Commissioners for
the Port of Calcutta for the year 1965-66 along with the
Audit Report thereon.

[P.T.O.
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(2) A copy of the Tripura Foodgrains Movement Control
(No. 2) Amendment Order, 1967, published in Notifica-
tion No. G.S.R. 959 in Gazette of India dated the 21st June,
1967, under sub-section (6) of section 3 of the Essential
Commodities Act, 1855.

6. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 for
which the Ministry of Home Affairs is responsible continued.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
The discussion was not concluded.

(Lok Sabha adjourned till 11 a.M. on Wednesday, the 5th July,

1967). ' i

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, July 5, 1967/Asadha 14, 1889 (Saka).

No. 49

1. Starred Questions

. Starred Questions Nos. 931 and 934—936 were orally answeraed,
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 44924504, 4506—4521, 4523—
4541, 4543—4600, 4602—4650, 4652—4662, 4665—4672, 4674 and
4675 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 23 addressed to the Minister of Com-
munications regarding Postal Racket was orally answered and sup-
plementary questions were also answered thereon.

4. Papers Laid on the Table
The following papers were laid on the Table:—
(1) (i) A copy of the Annual Report of the Indian Institute

of Management, Ahmedabad for the year 1964-65
along with the Audited Accounts.

(ii) A statement showing reasons for delay in laying the
wabove Reoprt.

(2) A copy of the Annual Report of the Indian Institute'ot
Management, Ahmedabad for the year 1965-66 along with
the Audited Accounts. _

(3) A copy of the Annual Report of the Indian Instftute of
Science, Bangalore for the year 1965-66 together with
Statement of Accounts. : .

[P.T.O.
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(4) A copy of the Salar Jung Museum (Amendment) Rules,
1967, published in Notification No. G.S.R. 927 in Gazette
of India dated the 17th June, 1967, under sub-section (3)
of section 27 of the Salar Jung Museum Act, 1961.

(5) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act,
1851 :—

(i) The Indian Administrative Service (Probation) Second
Amendment Rules, 1967, published in Notification No.
G.S.R. 944 in Gazette of India dated the 24th June, 1967.

(ii) The Indian Police Service (Probation) Third Amend-
ment Rules, 1967, published in Notification No. G.S.R.
945 in Gazette of India dated the 24th June, 1967.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Seventh Report of the Com-
mittee on Private Members’ Bills and Resolutions.

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Fifth Report of the
Estimates Committee on the Ministry of Education—(i) Indian
-Museum, Calcutta; and (ii) Victoria Memorial Hall Museum,
Calcutta.

7. Motion for Election to Committee
Shri Lalit Narayan Mishra moved the following motion:—

“That in pursuance of section 4(i) of the Employees’ State
Insurance Act, 1948, as amended by the Employees’
State Insurance (Amendment) Act, 1966, read with rule
2A of the Employees’ State Insurance (Central) Rules,
1950, the members of Lok Sabha do proceed to elect, in
such manner as the Speaker may direct, two members
from among themselves to serve as members of the
Employees’ State Insurance Corporation for the
remainder of the term of four years commencing from
August, 1966, subject to the other provisions of the said
Act.”

The motion wag aﬂopted.
8. Matter Under Rule 377

Shri Nath Pai raised a matter regarding disposal of adjourn-
ment motions.

232



9. The Budget (Gemeral) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 41 to 55, 124 and 125 for
which the Ministry of Home Affairs is responsible continued.

(Lok Sabha adjourned at 1-10 p.M. and re-assembled at 2 p.m.)

The discussion was not concluded.

%M-mhmdisamimonMattersu’ﬁngwtofAnswto
Question
Babu Sri Chand Goyal raised a half-an-hour discussion on

points arising out of the answer given on the 24th May, 1967 to
Starred Question No. 37 regarding Arbitration on Chandigarh.

Shri Y. B. Chavan replied to the discussion.\”
(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th July, 1867).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, July 6, 1967/Asadha 15, 1889 (Saka)

No. 50
1. Starred Questions )

Starred Questions Nos. 961—963 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4676—4745, 4747, 4749--4799,
4801—4804, 4806—4811, 48134817 4819—4843 and 4845—4849 were
laid on the Table,

3. Short Notice Question

Short Noitce Question No. 2¢ addressed to the Minister of Irriga-
tion and Power regarding Idikki Hydro Electric Project was orally
answered and supplementary questions were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Hem Barua called the attention of the Minister of Transport
and Shipping to the reported calling in of the Indian Navy to main-
tain ship movements in Bombay Port in view of the strike of the
crew under the Bombay Port Trust authorities.

The Minister of Transport and Shipping laid on the Table a
statement in regard thereto. '

5. Question of Privilege

Shri C. K. Bhattacharyya raised a question of privilege against
the UN.I and the Indian Express for alleged misreporting of his
speech in the House on the 4th July, 1967.

The Speaker directed that in the first instance the U.N.I. and the

Indian Express might be asked to state what they have to say in the
matter.

6. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 938 published in Gazette
of India dated the 24th June, 1967, under section 159 of
the Customs Act, 1962.

[P.TO.
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(2) (i) A copy of the Report of the Cochin Refineries Limited,
for the period 1st April,-1966 to 31st August, 1966, along
with the Audited Accounts and the comments of the

Comptroller and Auditor General thereon

under sub-

section (1) of section 619A of the Companies Act, 1956.
(ii) Review by the Government on the working of the

- above Company.

7. The Budget (General) 1967-68—Demands for Grants
(i) Discussion on Demands for Grants Nos. 41 to 55, 124 and 125
for which the Ministry of Home Affairs is responsible concluded.
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 p.Mm.)
The cut motions moved on the 3rd July, 1967, were negatived.
On the Demands for Grants Nos. 41 to 55, 124 and 125; the House
divided, Ayes 154; Noes 84. The following Demands were accord-
ingly voted in full;(—

MINISTRY OF HOME AFFAIRS

No. of Amount of
Demand Name of Demand Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE
41 Ministry of Home Affairs . 4,15,20,000
42 Cabinet . . . . . . . 39,70,000
43 Administration of Jumoe . . . . . . 2,20,000
44 Police . . . . . . . 24,96,94,000
45 Census . R . . 70,18,000
46 Statistics . 2,35,23,000
47 Privy Purses and Allowances of Indian Rulers N . . 88,000
48 Territorial and Political Pensnons . . . . . 12,64,000
49 Delhi . . . . . . 23,00,88,000
5o Chandigarh . . . . . 2,67,11,000
51 Andaman and Nicobar Islands . . . . 4,21,66,000
s2 Tribal Areas . . 14,48,82,000
§3 Dadra and Nagar ‘Haveli Area 30,41,000
s4 Laccadive, Minicoy and Amindivi 1slands 65,81,000
55 Other Revenue Expenditure of the Ministry of Home Affairs 2,67,85,000
II.—EXPENDITURE MET FROM CAPITAL AND DIs-
BURSEMENT OF LOANS AND ADVANCES
124 Capital Outlay in Union Territories and Tribal Areas 13,29,95,000
125 Other Capital Outlay of the Ministry of Home Affairs 24,41,000

(ii) Discussion on Demands for Grants Nos. 63 to 65, 128 and
120 for which the Ministry of Irrigation and Power is responsible
commenced.

Fifty seven c?t motions were moved.
The discussion was not concluded.

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th July, 1967).
S. L. SHAKDHER,
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, July 7, 1967/Asadha 16, 1889 (Saka)

No. 51
1. Starred Questions

Starred Questions Nos. 991 and 993-998 were orally answered.
Replies to remaining quéstions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4850—4864, 4866—4874 and
4876—5051 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 25 addressed to the Minister of Steel,
Mines and Metals regarding Drought Relief Loans to N.C.D.C.
employees was orally answered and supplementary questions were
also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri S. S. Kothari called the attention of the Minister of Steel,
Mines and Metals to the reported decision of the Government to
decontrol Coal. |

The Minister of Steel, Mines and Metals made a statement in
regard thereto. The Minister also laid on the Table a statement
showing the increase in coal prices between 1st April, 1958 and the
1st April 1967.

5. Ruling by the Speaker

The Speaker gave’ his ruling regarding laying of papers by
Private members.
[P.T.0.



6. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Rubber Board (Provident Fund)
(Amendment) Rules, 1966, published in Notification
No. S.O. 3808 in Gazette of India dated the 17th
December, 1966, under sub-section (3) of section 25 of
the Rubher Act, 1947.

(ii) A statement showing reasons for delay in laying
the above Notification,

1. President’s Assent to Bills

(i) Secretary laid on the Table following two Bills passed by
the Houses of Parliament during the current session and assented
to by the President since a report was last made to the House on
the 30th June, 1967:—

(1) The Companies Tribunal (Abolition) Bill, 1967.
(2) The Appropriation (Railways) No. 2 Bill, 1967.

(ii) Secretary also laid on the Table a copy, duly authenticated
by the Secretary of Rajya Sabha, of the Anti-Corruption Laws
(Amendment) Bill, 1967 passed by the Houses of Parliament during
the current session and assented to by the President.

8. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Sixth Report of the
Estimates Committee on the Ministry of Education—(i) Salar Jung
Museum, Hyderabad; and (ii) Archaeological Museums.

9. Motion for Election to Committee

Shri Dinesh Singh moved the following motion:—

“That in pursuance of sub-rule (1)(e) of Rule 4 of the Coir
Industry Rules, 1954, as amended by S.R.O. No. 3983,
dated the 12th December, 1957, the members of Jok
Sabha gdo¥proceed to elect, in such manner as the
Speakbér may direct, two members from among them-
selves to serve as members of the Coir Board for the
term to be specified by the Central Government.”

The motion was adopted.
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10. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 63 to 65, 128 and 129 for
which the Ministry of Irrigation and Power is responsible continued.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 p.».)
The discussion was not concluded.
11, Motion re: Seventh Report of Committee on Private Members’
Bills and Resolutions
Shri Hardayal Devgun moved the following motion: —

“That this House agrees with the Seventh Report of the Com-
mittee on Private Members’ Bills and Resolutions present-
ed to the House on the 5th July, 1967.”

The motion was adopted.

12. Private Members’ Bills—Introduced
(1) The Companies (Amendment) Bill, 1967 (Substitution of
sections 2934, 324 etc.) by Shri Madhu Limaye.

(2) The Industrial Disputes (Amendment) Bill, 1967 (Amend-
ment of sections 2, 10 etc.) by Shri Madhu Limaye,

(3) The Constitution (Amendment) Bill, 1967 (Amendment of
the Eighth Schedule) by Shri Inder J. Malhotra.

(4) The Constitution (Amendment) Bill, 1967 (Amendment of
article 48 and the Seventh Schedule) by Dr. Govind Das.

(5) The Hindu Marriage (Amendment) Bill, 1967 (Amendment
of section 5) by Shri Panna Lal Barupal.

(6) The Constitution (Amendment) Bill, 1967 (Amendment of
the Preamble) by Shri Krishna Dev Tripathi.

(7) The Constitution (Amendment) Bill, 1967 (Amendment of
the Seventh Schedule) by Shri Krishna Dev Tripathi.

(8) The Constitution (Amendment) Bill, 1967 (Insertion of
article 37A) by Shri Krishna Dev Tripathi.

(9) The Salaries and Allowances of Members of Parliament
(Amendment) Bill, 1967 (Amendment of sections 3, 4
etc.) by Shri Krishna Dev Tripathi.

(10) The Constitution (Amendment) Bill, 1967 (Amendment of
articles 217, 227 etc.) by Shri Prakash Vir Shastri.
[P.T.0.
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13. Private Member’s Bill—Motion for reference to Select Com-
mittee—under consideration

The Constitution (Amendment) Bill, 1967 (Amendment of article
368) by Shri Nath Pai.

Discussion on the motion for reference of the Bill to a Select Com-
mittee moved by Shri Nath Pai on the 9th June, 1967 and the amend-
ment for reference of the Bill to a Joint Committee moved on the
23rd June, 1967, continued.

The following members took part in the debate:—

(1) Shri Piloo Mody
(2) Shri V. Krishnamoorthi
(3) Shri K. Narayana Rao
(4) Shri Madhu Limaye
(5) Shri Bedabrata Barua
(6) Shri Anand Narain Mulla
(7) Shri Atal Bihari Vajpayee
(8) Shri Tenneti Viswanatham
(9) Chaudhari Randhir Singh
(10) Shri Sheo Narain
(11) Shri P. K. Vasudevan Nair
(12) Shri Tayappa Hari Sonavane (Speech unfinished).

The discussion was not concluded.

'14. Half-an-hour Discussion on matters arising out of answers to
Questions

Shri Samar Guha raised a half-an-hour discussion on points aris-
ing out of the answers given on the 27th June, 1967 to Unstarred
Question Nos. 3766, 3767 and 3768 regarding ‘Som et Lumiere’
Spectacle at the Red Fort, Delhi.

Dr. Karan Singh replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Monday, the 10th July, 1967)-

w S. L. SHAKDHER

# Secretary-

239
GMGIPND—LS 1—1167(D) LS--7-7-67—800.



LOK SABHA

BULLETIN—PART I
[Brief Pecord of Proceedings]

Monday, July 10, 1967/Asadha 19, 1889 (Saka)

No. 52
1. Obituary Reference
The Speaker, Sarvashri Nath Pai, N. G. Ranga and M. C. Chagla

made references to the passing away of Shri Naushir Bharucha, who
was a member of the Second Lok Sabha.

Thercafter members stood in silence for a short while as a mark
of respect.

2 Starred Questions

Starred Questions Nos. 1022, 1024—1026 and 1028 were orally
answered. Replies to remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 5052—5062, 5064, 5067—5113,
5115—5126, 5128 —5140 and 5142—5146 were laid on the Table.

4. Short Notice Question

Short Notice Question No. 26 addressed to the Minister of Commu-
nications regarding Postal Services in Naxalbari Area was orally
answered and supplementary questions were also answered thereon.

3. Calling Attention to Matter of Urgent Public Importance

Raja Kamakhya Prasad Singh Deo Mahindra Bahadur called the
attention of the Minister of External Affairs to the reported state-
Mment made by Shri Phizo in London about his intention to partici-
Pate in talks with the Government of India on the Naga problems on
certain conditions.

The Minister of External Affairs made a statement in regord
thereto.

[P.T.0.
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6. Question of Privilege

The Speaker informed the House that the General Manager and
Editor of the U.N.I. in his letter dated the 7th July, 1967 had stated
that therc had been no error in the U.N.I. report about the speech
of Shri C. K. Bhattacharyya made in the House on the 4th July, 1967.
The Editor of the Indian Express had;, however, expressed regret and

tendered apclogy for the speech having been misreported in the
Indian Express.

The House agreed that the Editor of the Indian Express might
be asked to publish the correction and his regret in the next issue
of the paper and the matter be treated as closed thereafter.

7. Papers laid on the Table
Th;»following pavers were laid on the Table:—

L/ (1) A copy of the Review of Activities of the Food Corpora-

. tion of India since its inception.
\/ (2) A copy of the Review of the Food and Scarcity Situation

in India (July, 1967).

8. Minutes of Estimates Committee—laid on the Table

(1) The Minutes of the sittings of the Estimates Committee relat-
ing to their First and Second Reports on the Ministry of Information
and Broadcasting— (i) Film Institute of India, Poona; and (ii) Board
of Film Censors, Bombay, were laid on the Table.

(2) The Minutes of the sittings of the Estimates Committee relat-
ing to their Third Report on the Ministry of Works, Housing and
Supply—Rural Housing, were laid on the Table.

‘(3) The Minutes of the sittings of the Estimates Committee
relating {o their Fourth, Fifth and Sixth Reports on the Ministry of
Education—(i) National Museum, New Delhi; and National Gallery
of Modern Art, New Delhi; (ii) Indian Museum, Calcutta; and
Victoria Memorial Hall Museum, Calcutta; and (iii) Salar Jung

Museur, Hyderabagd; and Archaeological Museums, were laid cn the
Table. £

9. Government Bill—Introduced

The Standards of Weights and Measures (Extension to Kohima
and Mokokchung Districts) Bill, 1967.

4



10. The Budget (General) 1967-68—Demands for Grants

(i) Discussion on Demands for Grants Nos. 63 to 65, 128 and 129
for which the Min'stry of Irrigation and Power is responsible
concluded.

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 p.M.)
The cut motions moved on the 6th July, 1967, were negatived.

The following Demands were voted in full:—
MINISTRY OF IRRIGATION AND POWER

No. of Name of Demand Amount of
Demand Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE .
63  Ministry of Irrigation and Power . . . . . . 21,88,000
64  Multi-purpose River Schemes . . 1,45,06,000
65 Other Revenue Expcndmne of the anstry of Imgmon and
Power . 6:01317’(”0

II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

128 Capital Outlay on Multi-purpose River Schemes . 16,33,45,0C0
129 Other Capital Outlay of the Ministry of Irrigation and Power 11,40,87,000

(ii) Discussion on Demands for Grants Nos, 93 to 97, 142 and 143
for which the Department of Communications is responsible com-
menced.

Seventy-eight cut motions were moved.
The discussion was not concluded.

11. Half-an-hour discussion on matters arising out of Answer to
Question
Shri V. Krishnamoorthi raised a half-an-hour discussion on points
arising out of the answer given on the 22nd May, 1967 to Starred
Question No. 6 regarding Vietnam.

Shri M. C. Chagla replied to the discussion.
12. Report of Business Advisory Committee

Dr. Ram Subhag Singh presented the Fourth Report of the Busi-
ness Advisory Committee.
(Lok Sabha adjourned till 11 Am. on Tuesday, the 1ith July,
).

S. L. SHAKDHER,
Secretary.
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LOX SABHA
e )
BULLETIN—PART 1
[Brief Record of Proceedings]

Tuetday, July 11, 1987 /Asadha 30, 1889 (Saka)

No. 53
1. Starred Questions

Starred Questions Nos. 1051, 1052 and 1054—1057 were orally
answered. Replies to temalning questions were laid on the Table.

2. Unstarred Questioiis

Replies to Unstarred Questions Nos. 5147--5929 and 5231—5257
were laid on the Table.-

3. Short Notice Question

Short Notice Question No. 27 addressed to the Minister of Steel,
Mines and Metals regarding Expansion of Durgapur Steel Plant
was orally answered and supplementary gquestions were also
ahgwered thereon.

4. Calling Attention to Matter of Urgent Public Importanee

Shri S. S. Kothari called the attention of the Minister of Exter-
nal Affairs to the repatriation of Indian nationals detained in
Pakistan.

The Minister of External Affairs made a statement in regard
thereto.

5. Papers laid on the Table
A copy each of the following Notifications was laid on the
Table, under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1956:—
(i) The Rajasthan Foodgreins (Restrictions on Bprder
Movement) Fourth Amendment Order, 1967, published
in Notification No. G.S.R. 989 in Gazette of India dated

. the 29th June, 1967.
(ii) G.S.R. 1031 published in Gazette of India dated' the
3rd July, 1967, making certain amendments to Notifica-
tion No. G.S.R. 1842 dated the 24th December, 1964.
[P.T.O.
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R Motion re: Fourth Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Fourth Report of the Busi-
ness Advisory Committee presented to the House on
the 10th July, 1967.”

The motion was adopted.
7. The Budget - (General) 1967-66—Demands for Grants

(i) Discussion on Demands for Grants Nos. 93 to 97, 142 and 143

for which the Department of Communications is responsible
concluded.

(Lok Sabha adjourned at 1 p.Mm. and re-assembled at 2 P.M.)

The cut motions moved on the 10th July, 1967, were negatived.
The following Demands were voted in full:—

DEPARTMENT OF COMMUNICATIONS

No. Amount
of Name of Demand
Demand Demand
Rs.
I.—EXPENDITURE MET FROM REVENUE
93 Department of Communications . . . . . . 8,34,000
94 Overseas Communications Service . . . . 1,55,68,000
95 Posts and Telegraphs (Working Expenses) . 1,17,09,67,000
96 Posts and Teleg:phs Dmdend to General Revenue and Ap-
propnauons to Reserve Funds . 13,61,86,000
97 Other Revenue Expendnure of the Depanment of Communi-
cauons . . 21,60,000
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
142 Capital Qutlay on Posts and Telegraphs (Not met from Re-
venue) . 38,42,00,000
143, Other Capml Outlay of the Depnrtmcnt of Communications . 1,15,57,000

(ii) Discussion on Demands for Grants Nos. 32 to 37, 121 and
122 for which the Ministry of Food, Agricultiure, Community Deve-
lopment and Cooperation is responsible commenced.

B One hundred and thirty-nine cut motions were moved.
The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Wednesday, the 12th July,
1967).
o ? S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings]

Wednesday, July 12, 1967/Asadha 21, 1889 (Saka)

' S e - T

No. 54
1. 'Starred Question :

-Stan‘ed Question No. 1081 was orally angwe;ed.‘\, 4Repli,e|A to
remaining questions were laid on the Table.

(Lok Sabha adjourned at 11-50 A.n. and re-assembled ‘at 13-80 p.aa.)

2. Unstarred - Questions

Replies to Unstarred Questions Nos. 5258—5279, 5281—5287,
5289—5312, 5314—5358, 5360—5425, 5427—5438 and 5440—5458 ‘were
laid 6n the Table,

3. Short Notice Question

Short Notice Question No. 28 addressed to the Minister ‘ of
Irrigation and Power regarding Kosi River was orally answered’
and supplementary questions were also answered thereon,

4. Calling Attention to Matter of Urgent Public ln_lportgnc'g

- Shri Samatendra Kundu called the attention of the Minister of.
Defence to the reported movement of Chinese Armed division
Specidlised in sabotage actjvities on Bhutan and Sikkim borders.

- The Minister of Defence made a statement in regard thereto,

- Ruling by the Speaker
The Speaker gave his ruling regarding the procedure for disposal
of adjournment motions which are not pressed for vote.

[P.T.0.
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6. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Rehabilitation Indus-
tries Corporation Limited, Calcutta for the year 1965-66
along with the Audited Accounts and the comments of
the Comptroller and Auditor General thereon, under
sub-clause (1) of section 619A of the Companies Act,

1956.
(2) A copy of the Report of the Commission of Inquiry into

the cduses of collapse of three housés in Dethi on the
15th August, 1966.

7. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Eighth Report of the Com-
mittee on Private Members’ Bills and Resolutions.

(LorkSa.bha &éjburﬁed at 1 p.M. and re-assembled at 2 p.M.).
8. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 32 to 37, 121 and 122 for
which the Ministry of Food, Agriculture, Coimunity Developrtient
and Cooperation is responsible continued.

The discussion was not concluded.
9. Half-an-hour Discussion on Matters arising out of Answer to
Question

,Shri R. Umanath raised a half-an-hour discussion on points
arising out of the answer given on the 24th May, 1967 to Unstarred
Question No. 118 regarding retréenchment in Foreign Oil Companies.

8hri Jai Sukh Lal Hathi replied to the discussion.

ﬁB(Lok Sabha adjourned till 11 a. on Thursday, the 13th July,

S. L. SHAKDHER,
* N Secretary.

248
GMGIPND—LS ]—1259 (D)—12-7-67 —800. :



LOK SABHA

BULLETIN-—PART 1
[Brief Record of Proceedings] ‘

Thursday, July 13, 1967/ Asadha 22, 1889 (Saka)

No. 55
1. Starred Questions

‘ Starred Questions Nos. 1112—1115 were orally answered. Replies
to remaining questions were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Questions Nos. 54595522,  5524—5537,
9539—5545, 5547—5644, 5646—5648 and 5650 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 29 addressed to the Minister of Irriga-
tion and Power regarding Nagarjunasagar Dam was orally answered
and supplementary questions were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Kanwar Lal Gupta called the attention of the Minister of
External Affairs to the reported statement of the Chief Minister of
Assam about the forcible possession of 948 bighas of Indian territory
in-the Lathitilla-Dumabari area of Assam by Pakistan.

The Minister of External Affairs made a statement in regard
thereto,

(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 P.M.)

5'_ Question of Privilege
The Deputy Speaker gave his consent to the raising of a qu?stion
of privilege given notice of by H. H. Maharaja Pratap Keshari Deo

against the Editor of the Kalinga, an Oriya daily from Cuttack, for
alleged misreporting of his speech in the House on the 3rd July, 1967.

[P.T.0.
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H. H. Maharaja Pratap Keshari Deo then asked for leave of the
House ‘o the raising of the question of privilege. As no objection
was taken, the Deputy Speaker informed the House that the leave
was granted.

On a motion moved by H. H. Maharaja Pratap Keshari Deo, the
matter was referred to the Committee of Privilegesn"

6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Mysore Government Savings Banks Rules,
1967, published in Notification No. G.S.R. 990 in Gazette
of India dated the 30th June, 1967, under sub-section (3)
of section 15 of the Government Savings Banks Act, 1873.

(2) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Forty-third Amendment Rules, 1967,
published in Notification No. G.S.R. 984 in Gazette of
India dated the 1st July, 1967.

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Forty-fourth Amendment Rules, 1967,
published in Notification No. G.S.R. 985 in Gazette of
India dated the 1st July, 1967.

(3) A copy of Notification No. G.S.R. 986 published in Gazette
of India dated the 1st July, 1967, under section 159 of the
Customs Act, 1962.

(4) A copy of the Emergency Risks (Goods) Insurance (Seccnd
Amendment) Scheme, 1967, published in Notification
No. S.0. 2228 in Gazette of India dated the 27th Juine, 1967,
under sub-section (6) of section 5 of the Emergency Risks
(Goods) Insurance Act, 1962.

(5) A copy of the Emergency Risks (Factories) Insurance
(Second Amendment) Scheme, 1967, published in Notifica-
tion No. S.O. 2229 in Gazette of India dated the 27th June,
1967, under sub-section (7) of section 3 of the Emergency
Risksf (Factories) Insurance Act, 1962.

7. Statement by Minister

The Minister of State for Petroleum and Chemicals made a
statement correcting the answers given on the 29th June, 1867, to
supplementaries by Shri George Fernandes and Dr. Ranen Sen on
Starred Question No. 813 regarding Jet Fuel,
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8. Statement re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing the change in the order of discussion and voting on Demands
for Grants in respect of Budget (General) for 1967-68.

9. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 32 to 37, 121 and 122 for
which the Ministry of Food, Agriculture, Community Development
and Cooperation is responsible continued.

The discussion was not concluded.

10. Discussion under Rule 193

Shri Madhu Limaye raised a discussion on the question of abo-
lishing the special privileges and privy purses of the former rulers
of the princely States.

The following members took part in the debate:—

(1) Shri Diwan Chand Sharma
(2) Shri C. C. Desai

(3) Shrimati Sushila Rohatgi
(4) Shri Bal Raj Madhok

(5) Shri S. Kandappan

(6) Shri Shashi Bhushan

(7) Shri H. N. Mukerjee

(8) Shri K. Ramani

(9) Shri R. Dasaratha Rama Reddy
(10) Shri Samarendra Kundu
(11) Shri Frank Anthony

(12) Shri Amrit Nahata

(13) Shri N. C. Chatterjee

(14) Shri Prakash Vir Shastri

Shri Y. B. Chavan replied to the discussion.

(Lok Sabha adjourmed till 11 A on Friday, the 14th July,
1967). :

8. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, July 14, 1967/Asadha 23, 1889 (Saka)

No. 56
1. Starred Questions
Starred Questions Nos. 1141—1146 were, orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos, 5656—5666, 5668—5725,
5727—5733, 5735—5754, 5756—5770, 5772—5788, 5791—5814 and
5816 were laid on the Table.

3. Short Notice Question k

Short Notice Question No. 30 addressed to the Minister of
External Affairs regarding Indians in Aden was orally answered
and supplementary questions were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Atal Bihari Vajpayee called the attention of the Minister of
Home Affairs to the Union Government’s Notification under tbe Arms
Act prohibiting the carrying of bows, arrows and spears without
licences within the Siliguri sub-division of Darjeeling District of
West Bengal. ~
l The Minister of Home Affairs made a statement in regard
thereto.

5. The Budget (General) 1967-68—Demands for Grants
Discussion on Demands for Grants Nos. 32 to 37, 121 and 122 for
which the Ministry of Food, Agriculture, Community Development
and Cooperation is responsible continued.
(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2 P.M.)
The discussion was not concluded,
6. Motion re: Eighth Report of Committee on Private Members Bills
and Resolutions
Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Eighth Report of the Com-
__mittee on Private Members’ Bills and Resolutions
presented to the House on the 12th July, 1967.

The moti ' .
e motion was adopted [P.T.O.
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7. Private Member’s Resolutiéii—Negatived

Discussion on the following Resolution moved by Babu Sri Chand
Goyal on the 30th June, 1967, continued:—

“This House is of opinion that Dalai Lama should be recognis-
ed as the Head of the Emigre Government of Tibet and
all facilities and help be extended to him by the Govern-
ment of India to liberate Tibet from the colonial rule of
Communist China.”

. The following members took part in the débate:——

(1) Shri E. K. Nayanar

(2) Shri N. C. Chatterjee

(3) Shri J. B. Kripalani

(4) Shri S. Supakar

(5) Shri Nath Pai

(6) Chaudhari Randhir Singh

(7) Shri H. N. Mukerjee

(8) Shri Benoy Krishna Daschowdhury

(9) Shri K. N. Tewari

(10) Shri R. K. Amin

(11) Dr. Ram Manohar Lohia

T (12) Shri M. C. Chagla
(13) Babu Sri Chand Goyal (by way of reply)
(14) Shri K. Hanumanthaiya

On the Resolution, the House divided, Ayes 54; Noes 91. The
Resolution was accordingly negatived.

8. Half-an-hour discussion on matters arising out of Answer to
Question

Shri Chintamani Panigrahi raised a half-an-hour discussion on
points arising out of the answer given on the 30th May, 1967-1to
Unstarred Question No. 919 regarding Wheat requirements of Orissa.

Shri Annasahib B, Shinde replied to the discussion.

' N
(Lok Sabha dHjourned till 11 A.m. on Saturday, the 15th July,
1967).

S..L. SHAKDHER,
Secretary.
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’ LOK SABHA .

BULLETIN—PART I
[Brief Record of Proceedings] .

Saturday, July 15, 1967/Asadha 24, 1889 (Saka)

No. 57
1. The Budget (General) 1967-68—Demands for Grants

(i) Discussion on' Demands for Grants Nos. 32 to 37, 121 and
122 for which the Ministry of Food, Agriculture, Community Deve-
lopment and Cooperation is responsible concluded.

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2 P.M.)

The cut motions moved on the 11th July, 1967, were negatived.

The following Demands were voted in full:i—

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOPMENT
AND CO-OPERATION

No. i Amount of
Dof Name of Demand Demand
e-
mand
Rs.

I—=EXPENDITURE MET FROM REVENUE
32 | Ministry of Food, Agncultum, Commumty Development nnd

Co-operation . 99,29,000
33 | Agriculture . . . R 6,17,89,000
34 | Payments to Indian Council of Agricultural Research . . | 11,00,39,000
35 ! Community Development Projects and National Extension Service 7,60,000
36 | Forest . . . . . . . . . 1,07,63,000
37 | Other Revenue Expenditure of the Ministry of Food, Agrlculmre,

Community Development and Co-operation . . | 28,60,04,000

IL.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES

121 | Purchase of Foodgrains and Fertilizers . . . . . | 4,76,61,76,000
132 | Other Capital Outlay of the Miaistry of Food, Asru:ulturc, Com-
munity Development and Co-aperation . 21,10,59,000
252 — -
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(if) Discussion on Demands for Grants Nos. 15 and 16 for which
the Ministry of External Affairs is responsible commenced.

Forty-three cut motions were moved.
The discussion was not concluded.
2. Calling attention to matter of urgent public importance

Shri Siddheshwar Prasad called the attention of the Minister of
Home Affairs to the reported killing of 23 policemen of the Central
Reserve Police in an ambush and looting of arms and ammunition
by Naga hostiles in Manipur.

The Minister of Home Affairs made a statement in  regard
thereto.

(Lok Sabha adjourned till 11 A.M. on Monday, the 17th July,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, July 17, 1967/Asadha 26, 1889 (Saka)

No. 58
1. Starred Quey:lons

Starred Questions Nos. 1171—1176 and 1179 were orally answer-
ed. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5817—5859, 5861—5891 and
5893 were laid on the Table.

3. Question Under Rule 40

Question No. 1 under Rule 40 addressed to the Chairman,
Public Undertakings Committee regarding Action Taken Reports
of the Public Undertakings Committee was asked and answered.

4. Calling Attention to Matter of Urgent Public Importance

Shri Madhu Limaye called the attention of the Minister of Home
Affairs to the failure of talks on the reorganisation of Assam,

The Minister of Home Affairs made a statement in regard
thereto.

- Adjournment Motion

The Speaker gave his consent to the moving of an adJournme:‘;
Motion given notice of by Shri Hem Barua regarding the alleg
failure of the Government to ensure security from attacks by Naga
hostiles in the border areas of Assam and Manipurs

Shri Hem Barua then asked for leave of the House to
moving of the motion and on objection being taken, the Speaire;
asked those members who were in favour of leave being grante

(P.TO.
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to rise in their places. As not less than fifty members rose, the
Speaker informed the House that the leay was granied and directed
that the motion be taken up at 4 p.M.

6. Papers laid on the TablerHA£2 HOJ
The following papers were—taid—on the Table:—

) (1) A statement 1on7 ‘(f:‘lr{éctfe@ﬂgtérﬁ” '?)f Assam Mail on the
11th Julypr86%=:+9 Yo bioosH 1sind]

A statement, under direction 19 of the Directions by the
‘Speskertin vepty Mo Halllan Mo distussiod raised by
Dr. Ram Manohar-Bohis—on the 23rd June, 1967, regard-
ing Repatriation ofgp;t)‘pharma Teja.

(3) A copy of the Cinematograph (CeuseLsitiP)y,-Third
' . Amendment Rules, 1967, published in Notification No.
“rowens Vs w3grl th 15a0k of ' HhakpVaaeed e bese - Jiily,
SldST 1989, Ghdd suBSECHBRIESY b sEctiv T GF tif Ciffema”

tograph Act, 1952. zooitesud bsrigiecJ

LaStatehentshy Rebue WENSMPF oroitesn) porrntenl of PRI HeTI

The Prime Minister made a statem®¥5dn Gdvernkichtodeeisidhs
. . . s . ons
on tpe Admmlstratlvc.e Reforms‘ .Commdima n's ‘fg?ﬁmgx}dsal%m 3
relating to the Planning Commission. )
MErmitzdD 2t or  bezestbbs 0) oipf el [ oM rioiesne)

&1 6GevEmment’ Bilkslntrodneedo cotiimeed zonidetrebil siidud

SIIGHTS

R B odit 1t P (rmbtusbnty By doer i
9. The BEESI ot 19607 ¥ lopisintllis for iR A 3uillsD
B e B DRt altas YF Cimats Neds15 unmish ek WhicHahe
Minist’r"y“‘ég‘ EStéthd)" K#irg 118 Yesiorsibte "eontutliuta ot of 21islth
bm(rfgk §&ibh§§lgéﬁ?i;%€néﬂ a?sfnp.’ﬂ‘;‘?g%& PEatdenibléadid e 38T

) . .otg1aMi
The discussion was not concluded.

noiteM nowminuroibt.

mﬁeﬂﬁb.ﬂﬁib‘ywyal l:i?on‘! E!fl‘: o! nezrson 2:d 9van '!’32.‘5‘:.5(:8 en'r
bssaéiadpa&é hiERsh Bapdh mo¥ed itfie: follovir g motiong il o
5geVl yd sdgeifh mosl wiiuose s1pers of feommreved ot to gyulic?
N A Y 32 5 g, Inn o gyulic!
hat the GBI ‘,tfwﬂsﬁcﬁo‘fgn&ew vobrod adt mi eelitec

! fo i i —

ar{The, @W&?ﬁ JRFmRery dook part in the debate— ... .-
120604 E) HhriaBibbush dHshraisoido o bus noitoms ad! o EXH PR
besrinia) ngind MR, Wasans? ol s1ow ofdw ziadmem ssods bosles

O.T.9(B) Shri Manubhai Patel
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(4) Shri H. N, Mukerjee

(5) Shri Bedabrata Barua
(6) Shri Jagannathrao Joshi
(7) Shri Chandrajeet Yadava
(8) Shri Madhu Limaye

{9) Shri J. K. Choudhury.
(10) Shri S. C. Jamir

(11) Shri R. Umanath

(12) Shri G. G. Swell

(13) Shri Prakash Vir Shastri
(14) Shri Y. B. Chavan

Shri Hem Barua replied to the debate.

The motion was negatived.

11. Half-an-hour discussion on matters arising out of answer to
Question

Shri S. R. Damani raised a half-an-hour discussion on points
arising out of the answer given on the 16th June, 1967, to Starred
Question No. 542 regarding Corporation for closed Textile Mills.

Before Shri Damani’s speech was finished, the House was adjourn-
ed for want of quorum.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th July,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

‘Tuesday, July 18, 1967/Asadha 27, 1889 (Saka)

No. 59
1. Starred Questions

Starred Questions Nos. 1201—1205 and 1207 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5884—5054, 5957—5965 and
5967—5994 were laid on the Table,

3. Questions under Rule 40

Questions Nos. 2 and 3 under Rule 40 addressed to the Chairman,
Public Accounts Committee regarding Action Taken Reports of the
Public Accounts Committee were asked and answered.

4. Papers laid on the Table
A copy each of the following Notifications was laid on the Table,
under sub-section (8) of section 3 of the Essential Commodities Act,
1955 —
(1) G.SR. 988 published in Gazette of India dated the
28th June, 1967.
(ii) G.S.R. 1030 published in Gazette of India dated the
3rd July, 1967.
(iii) G.S.R. 1038 published in Gazette of India dated the
5th July, 1967.
(iv) G.SR. 1041 published in Gazette of India dated the
Tth July, 1967.

5. The Budget (Gemeral) 1967-68—Demands for Grants
(i) Discussion on Demands for Grants Nos. 15 and 16 for whxch
the Ministry of External Affairs is responsible concluded.
" (Lok Sabha adjourned at 1 p.m. and re-assembled at 2 p..)

On cut motion No. 21 moved by Shri Bal Raj Madhok on the
15th July, 1967, the House divided, Ayes 81; Noes 144. The cut
Motion was accordingly negatived.

: [P.TO.
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On cut motion No. 63 moved by Shri M. R. Masani on the 15th
July, 1967, the House divided, Ayes 81; Noes 143. The cut motion
was accordingly negatived.

The other cut motions moved on the 15th July, 1967, were also
negatived.

The following Demands were votéd in full:—

MINISTRY OF EXTERNAL AFFAIRS

No. ' Amou_nt
*of . Name of Demand of,
Demand . ‘ Denund

Rs.

I.—EXPENDITURE MET FROM REVENUE
15 External Affairs . . . IT, 05,935,000
16 Other Revenue Expenditure of the Mlmstry of External Aﬂ'mrs . 10494,70,000

(ii) Discussion on Demands for Grants.Nos. 66 to 70 and .130‘!f0r
which the Ministf§y®6f Labour, Employment and Rehabilitatibn is
responsible commenced.

One hundred and: forty cut motions were moved.

The discussion was not concluded.

6. Discussion under Rule 193

Shri Surendranath D\mvedy raised a discussion on the statement
made by the Minister of Home Affairs on the 27th June, 1967, re-
garding the assault on Shri Bimalkanti Ghosh, M.P,, in his consti-
tuency in West Bengal.

The following members took part in the debate:—

(1) Dr. Sushila Nayar .
(2) Nawabzada Syed Zulfiquar Ali Khan
(3) Sbri Bal Raj Madhok
(4) Shrimati Tarkeshwari Sinha
(5) Shri S. M. Joshi
(6) Shri S. M. Banerjee
(7) Shri P, Ramamurtl
Shri Y. B. Chavan rephed to the discussion.

7. Report of Busmus Advisory Committee

Dr. Ram Subhag Smgh presented the Fifth Report of the .Bus -
ness Advisory Committee. o _

" (Lok Sabha adjourned till 11 oM. on Wednesday, the 19th July,
1967). ' '

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
{Brief Record of Proceedings]

Wednesday, July 19, 1967/Asadha 28, 1889 (Saka)

No. 60
1. Starred Questions

Starred Questions Nos. 1231—1236 were orally answered. Rep-
lies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 5995—6078, 6080—6102 and
6104—6145 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 31 addressed to the Minister of Edu-
cation regarding Delhi College of Engineering was orally answered
and supplementary questions were also answered thereon.

4. Calling Attention to giatter of Urgent Public Importance

Shri Kanwar Lal Gupta called the attention of the Minister of
External Affairs to the reported illegal occupation of 4852 acres of
Indian territory by Pakistan since 1963 in Karimpur police station
of Nadia District in West Bengal.

The Deputy Minister of External Affairs made a statement in
regard thereto.
5. Papers laid on the Table

The following papers were laid on the Table:—

(1) The following statements showing the action taken by
the Government on various assurances, promises and
undertakings given by the Ministers during the various
sessions shown against each:—

(i) Supplementary Statement No. Second Session, 1967.
L (Fourth Lok Sabha).

[P.T.O.
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" tary Statement No. First S8ession, 1967,
() g;zpp lemenary (Fourth Lok Sabha),

tatement No. Sixteenth Session, 1966
@ ‘S,upplementary s (Third Lok Sabha).

. 1 Statement No. Fifteenth Session, ,1966.
aw XS;IIII? ementary ’ (Third Lok Sabha).

(v) Supplementary Statement No..  Fourteenth Session, 1966,
XII. {Third Lok Sabha).

(vi) Supplementary StatementANo. Twelfth Session, 1965.
X111, (Third Lok Sabha).

(vii) Supplementary Statement No. Eleventh Session, 1965.

XVIII. (Third Lok Sabha).
\A) (i) A copy of the Report of the Committee of F;nquiry

on Durgapur Steel Plant (Hindustan Steel Limited).

(ii) A copy of Government Resolution No. DUR-21-(4)/
66 dated the 19th July, 1967, regarding Government’s
decisions on various recommendations made in the
above Report.

/6. Report of Committee of Privileges

Shri R. K. Khadﬁkar presented the Second Report ¢f the Com-
mittee of Privileges. v~

7. Report of Estimates Committee

Shri P. Venkatasubbaiah presented t®e Seventh Report of the
Estimates Committee regarding action taken by Government on the
recommendations contained in the Seventy-sixth Report of the
Estimates Committee (Third Lok Sabha) on the Ministry of Food

and Agriculture (Department of Agriculture)—Indian Agricultural
Research Institute.

8. Statements by Ministers

(i) The Minister of Industrial Development and Company
Affairs laid on the Table a statement regarding constitution of a
Committee of Inquiry on Industrial Licensing.

(ii) The Minister of Transport and Shipping laid on the Table
a statement on the Taticorin Harbour Project,

(iii) - The Mlmster of Education laid on the Table a statement

on the adoption of Indian languages as media of education at the
university stage. .
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‘/9 Motion re. Fifth Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion:—
“That this House agrees with the Fifth Report of the Busi-
ness Advisory Committee presented to the House on

the 18th July, 1967.”_ -~
The motion was adopted.
10. Government Bill—Introduced
The Central Laws (Extension to Jammu and Kashmir) Bill,
1967.
11. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 66 to 70 and 130 for
which the Ministry of Labour, Employment and Rehabilitation is

responsible continued.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2 r.M.)

The discussion continued but was not concluded.
#Lok Sabha adjourned till 11 aA.M. on Thursday, the 20th July,

S. L. SHAKDHER,
Secretary.
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LOK SABHA
BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, July 20, 1967/Asadha 29, 1889 (Saka)

Ne. 61
1. Obituary Reference
The Speaker, Sarvashri N. G. Ranga, Bal Raj Madhok and
Morarji R. Desai made references to the passing away of Chaudhri
Sri Chand, who was a member of the Central Legislative Assembly.

Thereafter members stood in silence for a short while as a mark
of respect.

2. Starred Qnestmu
Starred Questions Nos. 12621865 were orally amswered. Rep-

Hes to remaining questions weve laid on the Table.

3. Unstarred Questioms
Replies to Unstarred Questions Nos. 6146—6165, 6167—6170,
6172—6181, 61836235, 6237, 6238, 6240—6258, 62606266, 6268—
3‘2&93. 6295 6207—6302, 6304—6309 and 6311—6316 were laid on the
ble,

4. Short Notice Question

Short Notice Question No. 32 addressed to the Minister of Works,
Housing and Supply regarding Squatters at Pankha Colony, Delhi
Was orally answered and supplementary questions were also
answered thereon.

5. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Naval Ceremonial, Conditions of Service
and Miscellaneous (Fourth Amendment) Regulations,
1967, published in Notification No. SR.O. 17/E in
Gazette of India dated the 7th July, 1967, under section

185 of the Navy Act, 1957.
[P.T.O.



(2) A copy of Government Resolution No. 19(6) /65-PI dated
the 11th January, 1967, regarding action taken by the
Government on the reecommendations of the Study
Team appointed to examine the working of the Directo-
rate General of Supplies and Disposals.

(3) A copy of the Annualt Report on the working of the
Industrial and Commercial Undertakings of the Central
Government for the year 1965-66.

(4) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—
(i), G.SR. 1025 published- in Gaszette of India dated the 8th
July, 1967.
(i) G.S.R. 1037 published in Gazette of India dated the
Sth July, 1967.
(5) A copy each of the following Notifications under- section
38 of the Central Excises and Salt Act, 1944:—
(i) The Central Excise (Sixteenth Amendment): Rules, 1967,
published in. Notification No. G.S.R. 982 in Gazette of
India dated the 1st July, 1967.
(ii) The Central Excise (Seventeenth Amendment) Rules,
1867, published in. Notification No. G.S.R: 1026 in
Gazette. of India dated the 8th July, 1967.

(6) A copy each of the following Notifications under seetion
159 of the Customs Act, 1962 and section 38 of the
Central Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Forty-fifth Amendment Rules, 1967
published in Notification No. G.S.R. 1022 in Gazette
of India dated the 8th July, 1967.

(ii) The Customs and Central Excise Duties Bxport: Draw-
back (General) Forty-sixth Amendment Rules; 1967,
published in Notification. No, G.S.R. 1023 in. Gazette
of, Indl% dated: the 8th July, 1967.

(iii) G.SR.1024 published in Gazetts.of India dated the
8th: July, 1987, containing: corrigendum: to G.S.R. 893
dated the 10th June, 1967,

6. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Ninth Report of the Commit-
tee on Private Members’ Bills and Resolutions.
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7. Statement by Minister \

The Minister of Commerce laid. on the Table a. statement on the
Kennedy Round of Tariff Negptiations recently concluded at Geneva.
The Minister also laid on the Table the statements showing the main
products of export interest to India on which concessions have been
secured in.certain countries.

8. The: Budget (General) 1967-68—Demands for Gremts

(i) Discussion on Demands for Grants Nos. 66 to 70 and 130 for
which the: Ministry of Labour, Employment and Rehabilitation is
responsible concluded.

(liok Sabha adjourned ot 1 p.ys. and re-assembled at 2 p.M.)
The cut motions moved on the 18th July, 1967, were negatived.
The. following: Demands were voted in full: —

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION

No. of Name of Demand Amount of
Demand Demand
Rs.
L—-BXPENDITURE' MET FROM ' REVENUE
66 Ministry of Labour, Employment and Rehabilitation 52,53;000
67 Chief Inspector of ‘Mines 32,23,000
68 Labour and Employment 9,60,46,000
69 Expenditure.on:Displaced persons . . . . 7,98;32,000
70 Other Revenue Expenditure of the Mxmstry of Lnbour, Employ-
ment and Rehabilitation . . 22,53,000
II.—EXPENDITURE MET FROM CAPITAL AND -DIS- .

BURSEMENT OF LOANS AND ADVANCES

130 Capital Outlay of the Mxmst.ry of Labour Bmploymcm and Re-

habilitation 5524, 53,000

(i) Discussion on Demands for Grants Nos. 58 to. 59, 98, 99 and
126 for which the Ministry of Industrial Development and Company
Affairs is responsible commenced.

Eighty-nine cut motions were moved.
The discussion was not concluded.

9. Statement by Minister
The Minister of Information and Broadeasting made a statement
regarding abolition of excise duty on Nepa newsprint and the

countervailing duty on imported newsprint.
[P.T.O.
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‘{0. Adjournment Motion

The Minister of Home Affairs made a statément regarding proro-
gation of the Madhya Pradesh Legislative Assembly. .

The Speaker gave his conser¥4othe” moving” of the adjournment
motion given notice of by Shri Madhu, Liraayessegarding the fajlure

of the Central Government to prevent proxggation of the: Madhya
Pradesh Assembly by the Governor when the Assembly session_had
been called to pass the Bifdget ¥ % v6te Wad 16 Be takeil-on Educa-
tion Ministry’s Grants and further when.the sote was Jikely tp:go
against the Government in view of crossmg o'f the ﬁoor by several
Congress members. o e et T .

" Shri-Madhu Limaye then maoved the ioﬂowmg -motion: under
rule 388: — . e -

“That rules 60 and 61 of the Riilés of Procédire and Conduct
of Business in Lok.Sabha. in:their application to the
adjournment motion by Shri Madhu Limaye regarding
prorogation of the Madhya Pradesh Legislative Assem-
bly, in so far as they relate to the time for asking for
leave to move the motion and the time for taking up the
motion, be suspended.”

The motion was adopted.

Shri Madhu Limaye then asked for leave of the House to the
moving of the motion. As no objection was taken, the Speaker
informed the House that the leave was granted and directed that the
motion be taken up immediately.

Shri Madhu Limaye moved the following motion: —
‘“That the House do now adjourn.”
The following members took part in the debate:—

(1) Shri P. Govinda Menon
(2) Shri N. G. Ranga

(3) Shri J. B. Kripalani
(4) Shri Ram Kishan

(5) Shri Bal Raj Madhok
(6) Dr. Govind_kDas

(7) Shri S. Kandappan

(8) Shri K. Hanumanthaiya
(9 Shri H. N. Mukerjee
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(10) Shri A. K. Sen
(11) Shri R. Umanath
(12) Shrimati Tarkeshwari Sinha
(13) Shré Surendramath Demdy
(14) Shrt ¥. B. Chaven
Shri Madhu Limaye replied to the debate.
11. The Budget (Geuesxsl) 1967-68—Demands for Grants

Discussion en Demands for Grants Nos. 56 to 59, 98, 99 and 126
for which the Ministry of Industrial Devdopment and Company
Affairs 1s responsible was resumed.

The discussion was not concluded.
(Lok Sabha adjourned till 11 A.M. on Friday, the 2lst July, 1967).

S. L. SHAKDHER,
Secretary.

- .
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Lok sABHA

-

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, July 21, 1967/Asadha 30, 1889 (Saka)

No.. 62
1. Starred Questions
Starred Questions Nos. 1291—1294, 1299 and 1302 were orally
answered. Replies to remaining questions were laid on the Table,
2. Unstarred Questions

Replies to Unstarred Questions Nos. 6317—6330, 6332—6341, 6343—
6426, 64286431, 6433—6442, 6444—6459, 6461—6475, 6477—6493 were
laid on the Table,

3. Matter under Rule 377

Sarvashri Prakash Vir Shastri, Tenneti Viswanatham and D'. K
Kutite raised a matier regarding opportunity that.should. be given
to Unattached Members to participate in the proceedings of the
House. ' - S :

4. The Budget (General) 1967-68—Demands for Grants

Discussion on Demands for Grants Nos. 56 to 59, 98, 99 and_ 126
for which the Ministry of Industrial Development and Company
Affairs is responsible concluded.

(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2 P.M.)

The cut motions moved on the 20th July, 1967, were negatived.
[P.T.O.



The following Demands were voted in full:—

MINISTRY OF INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS

Amount of
No. of Name of Demand Demand
Demand .
Rs.

IL.—EXPENDITURE MET FROM REVENUE

§6 Dezpartment of Industrial Development .

32,91,000
§7 Industries . 2,78,78,000
48 Salt . 37,21,000
§9 Other Revenue Expenditure of the Department of Indvstrisl

Development . . . . 37,48,000
98 Department of Company Affairs . . . 16,15,000
‘99 Other Revenue Expendlturc of the Dcpartment of Company
Affairs . 32,111,000
II.—EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES .
126 Capital Outlay of the Muustry of Indusmal Dcvelopment and
Company A! . 10,74,96,CC0

5. Motion Re. Ninth Report of Committee on Private Members’ Bills
and Resolutions

Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Ninth Report of the Com-
mittee on Private Members’ Bills and Resolutions pre-
sented to the House on the 20th July, 1967.”

The motion was adopted.

6. Private Members’ Bills—Introduced

(1) The Ganga Valley Corporation Bill, 1967 by Shri Maharaj
Singh Bharti.

(2) The Conshﬁuﬁon (Amendment) Bill, 1967 (Amendment of
article 93) by Shri Nath Pai.

(3) The Constitution (Amendment) Bill, 1967 (Amendment of
article 16) by Shri Shiva Chandra Jha.
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7. Private Member’s Bill—Motion for Introduction Negatived

The Salaries and Allowances of Members of Parliament '(Amend-
ment) Bill, 1967 (Amendment of sections 3, 6 etc.) by
Shri Panna Lal Barupal.

The motion for leave to introduce the Bill moved by Shri Panna
Lal Barupal was opposed. The motion was negatived.

8. Private Member’s Bill-—Motion for Reference to Select Com-
mittee—Under Consideration

The Constitution (Amendment) Bill, 1967 (Amendment of article
368) by Shri Nath Pai.

Discussion on the motion for reference of the Bill to a Select
Committee moved by Shri Nath Pai on the 9th June, 1967 and the
amendment for reference of the Bill to a Joint Committee moved on
the 23rd June, 1967, continued.

The following members took part in the debate:—
(1) Shri P. Govinda Menon
(2) Dr. Ram Manohar Lohia
(3) Shri Narendra Kumar Salve
(4) Shri S. A. Dange
(5) Shri Samarendra Kundu
(6) Shri Ganesh Ghosh (Speech unfinished).
The discussion was not concluded.
9. Half-an-Hour Discussion on Matters arising out of Answer to
Question ) L 4
Shri Madhu Limaye raised a half-an-hour diseussion on points
arising out of the answer given on the 2nd June, 1967 to Starred

Question No. 245 regarding Pande Committee Report on Durgapur
Steel Plant.

Dr. M. Channa Reddy replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Saturday, the 22nd July,
1967).
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Saturday, July 22, 1967/Asadha 31, 1889 (Saka)
Ne: 63
1. Statement Re: Governemnt Business.
The Minister of Parliamentary Affairs. made 3. statement regard-
11ngg67Government business for the week commencing the 24th July,
2 The Budget:(General) 1867-68—Demands for Grauts
(i) Discussion on Demands for Grants Nos. 87 to 90, 103 to 105
land 138 to 140 for which thre Ministry of Works, Housing and Sup-
ply is responsible commenced and was concluded.
One. hundred and two cut motions were moved and negatived.
Lak: Sabha adjourned at 1 p.M. and. re-assembled at 2.p.m.)
The-: following-Demands were voted in fulls—
MINISTRY OF WORKS, HOUSING AND SUPPLY

TNo. Asmount
of Name of ' Demsand of
Dtmnd ’ Demend:

1 2 3
- ' o Rs.

1.--EXPENDITURE MET FROM REVENUE

87 Department of Works and Housmg . . . 16,07,000
88 Public Works . . . . . . 25,81,87,000
8¢ Stationery and Printing 9,23,55;000
90 Othcr Rcvenue Expendmu'c of the Dcpartment of Works and
~ 107,867,000
103: Department of Supply . . . . . 48,53,000
104 Supplies and Disposals 2,76,97,000
10§ Other Revenue Expendmue of the Department of Su 23,41,000
IL—HXPENDITURE MET FROM CAPITAL AN 1s-
BURSEMENT OF LOANS'AND ADVANCES
138" Delhi Capital Outlay . . . 3,37,61,000
139 Ctgnal Outlay on: Public Woorks 6,00,00,000
140 . Capital Outhy of the Mnnu-y of Wo:h, Hmumg AncL
Supply . 70,96,000
(PT.O.
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(ii) Discussion on Demands for Grants Nos, 38 to 40 and 123 for
which the Ministry of Health and Family Planning is responsible
commenced and was concluded.

Seventy-eight cut motions were moved and negatived.

The following Demands were voted in full:—

MINISTRY OF HEALTH AND FAMILY PALNNING

No. Amount of
of Name of Demand Demand
mand
Rs.
1.—EXPENDITURE MET FROM REVENUE
38 Ministry of Health and Family Planning v 22,945,000
39 Medical and Public Health . . . . 12,93,23,000
40 O ther Revenue Expenditure of the Miaistry of Health and Family
Planning . . . . . . . . . . " 48575,000

I1.—EXPENDITRE MET FROM CAPITAL AND DISBURSE-
MENT OF LOANS AND ADVANCES .

123 Capital Outlay of the Ministry of Health and Family Planning . 9563,93,0c0

(iii) At 6 p.m. the following Demands for Grants in respect of
‘the heads mentioned against them for which the Ministry of Educa-
tion, Ministry of Finance, Ministry of Information and Broadcasting,
Ministry of Law, Ministry of Petroleum and Chemicals, Ministry of
Steel, Mines and Metals, Minister of Tourism and Civil Aviation,
Ministry of Transport and Shipping, Department of Atomic Energy,
Department of Parliamentary Affairs, Department of Social Welfare
Planning Commission and the Lok Sabha, Rajya Sabha and Secre-
tariat of the Vice-President are responsible, were submitted to the
vote of the House and granted in full:—

MINISTRY OF EDUCATION
No. :m Amount
" F off Name of Demand of
Demand Demand
Rs,
B 1.—EXPENDITURE MET FROM REVENUE
** 9 Ministry of Education . . .. . . 62,76.000
10. Education E . . . . . . 3 5,84,82,0C0
11 Archaeology A . . . . . . . 79,13,000
12 Survey of India . . T 3,36,20,000
13 Grants to Council of Scientific and Industrial Research . 11,82,51,000
14 Other Revenue Expenditure of the Ministry of Education . . 2,17,01,000

II.-EXPENDITURE MET FROM'CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES .
112 Capital Outlay of the Ministry of Education . 47,71,000
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.MINISTRY OF FINANCE

No. Amount
of Name of Demand of
Demand Demand
Rs.
1.—EXPENDITURE MET FROM REVENUE
17 Ministry of Finance. . . . 1,78,30,000
18. Customs . . . . . . . . . 3,97,26,000
19 Union Excise Duties . . . . 9:90,35,000
20 Taxes on Income mdudmg Corporauon Tax, etc. . . . 7:37,03, 000
21 Stamps . . . . .2,85,08,000
22 Audit . . . . . . . . 13,63,20,000
23 Currency and Comage . . . . . . . 8,79, 55,000
24 Mint . . . . . . . 2,30, 10,000
25 Kolar Gold Mines . . . . . 3,33,81,000
26 Pensions and Other Retirement Benefits . . . . 3,07,60,000
27 Opium . . 42,57,000
- 28 Other Revenue Expendxture of the Mzmstry of Finance . . 26,20,49,000
29 Grants-in-aid to State and Union Territory Governments . . 2,11,07,27,000
30 Miscellaneous Adjustments between the Central and State and
oo Union Terr tory Governments . . . 23,15,000
‘31 Pre-partition Payments 1,25,000
IL —EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES
113 Capital Outlay on the India Security Press . . . . 15,33, 000
174 Capital Qutlay on Currency and Coinage . . . . 15,08,97,000
‘r15 ‘Capital Qutlay on Mints . . . . . 28,42,000
116 - - Capital Outlay on Kolar Gold Mines . . . . . 59,69,000
117 Commuted Value of Pensions . . . 2,38,65,000
118 Other Capital Outlay of the Mnustry of Finance . . . 1,01,73,00,000
119 [ Capital Outlay on Grants to State aad Union Territory Govern-
ments for Development . . . 35,11,21,000
120 Loans and Advances by the Central Government . . . 2,73,59,09,000
MINISTRY OF INFORMATION AND BROADCASTING
No. of Name of Demand Amount 01
Demand Demand
Rs.

[.—SXPENDITURE MET FROM REVENUE
g&ni;n.';try of Information and Broadcasting . . . . . 12,185,000

m 5'53)693m
Other Revenue Expcndxturc of the Ministry ‘of Informsticn ard

62
Broadcas 4514,34,000
1L —EXPE%ITURE MET FROM CAPITAL AND DIS-
. BURSEMENT OF LOANS AND ADVANCES
127 Capital Outlay of the Mnumy of Informmon ard Brced-
casting : . . 3,38,37,000
MINISTRY OF LAW
No. of d Amount of
Denand Name of Deman e
Rs.
L—EXPENDITURE MET FROM REVENUE
71 Ministry of Law , . 41,56,000
72 Other Revenue Expcrdnure ‘of ke Mi ;mmy of Law . 1, 4416,000

[P.T.O.
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MINISTRY OF PETROLEUMAND CHEMICALS

No. of~ Name of Demand Amount of
Demand Demend
Rs.
I.—EXPENDITURE MET FROM REVENUE
73 Ministry of Petroleum:and Chesmicals: 17,43,000
74. QOther Revenue Expenditure of the Mmmry ‘of Petrolensn and
Chemicals 2,04,73,000
IL—EXPENDITURE’ MET FROM CAPITAL AND DIS-
BURSEMENT OF ANSAND. ADVANCES:
13F Capital Outlay of the M1mstry of Peuoleum and Chemicals 13,69,3@,CCO
MINISTRY OF STEEL, MINES AND "METXLS"
No. Amount
of- Name of Demand of
Rs.
L =EXPENDITURE MET FROM m
75 Ministry of Steel, Mines and Metals 26,92,000
76~ Geological Sutvcy . . 6,81 ,844000
77 Other eBxpendhmrofﬂ:eMimnryof Smel', Mines-snd.
Metals . 12;66,71,030
NN—EXPENDITURE MET FROM CAPITAL AND DIS<
BUTRSEMENT OF LOANS AND ADVANCES:
133 Capital Outlay of the Ministry of Steel, Mines amnd-Nietets : 74:,31,%4,0C0
MINISTRY OF TOURISM AND CIVIL AVIATION
No. Amount.
of- Name and Demand of
Demand Demand.
Rs.
-—B&PENB!TU&E MET FROM REVENUE
78 Mxmstry of Tourism and Civil Aviation . 11,28,000
79 . 2,23,33,000
80. Avnnon . 7,64,83,000
81. Cther Revenue Bxpendxturc of the Mlmm'y of Tourism and
Civil Aviation . 1,26;173,000
II.—EXPENDITURE 'MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS. AND. ADVANCES.
133 ital Qutlay on Aviation . 3,31,61,000
134. Other Capital Outlly of the Mumtry of Ttmrmn -and Civil-
Aviation . . 1,48,00,000
MINISTRY OF TRANSPORT AND SHIFPING
No. Amount
of Name of Demand of
Demand ) Demand
Rs.
I.--EXPENDITURE MET FROM REVE'N'UE
83 Ministryof Transport and Sh:ppmg . 85,01,000
83 Roads . 9,73,67,0&
84 Meércantile Marine . . 1,27,23;000
8s Lighthouses and Lightships 895795000
‘86 Other Revenue Fxpenditure of the Mimatry of 'I'hnspon and -
Shipping 2, 2,16,29,000
11.—EXPENDITURE'MET FROM- CAPITAL. AND DIS-
BURSEMENT OF LOANS- AND ADVANCES
135 Capital Qutlay on Roads~ . . 4 . 25,00,68,000
136 Capital Outlay on Ports 1,80,47,000
137 Other Capital Outlay of the Ministry of Tnnsport and Shlppmg 1,33,99,000
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DEPARTMENT OF ATOMIC ENERGY

No. R :
of Name of Demand Am:}m ‘
Demand ~ Demand
: o . s . R..
1.—EXPENDITURE MET FROM REVENUE
91 Department of Atomic Energy 17,79,000
92 Other Revenue Expendxtu:e of the Departmcnt “of Atoxmc
Energy . ¥0,72,67,000
II1. -—EXPENDITURE MBT FROM CAPITAL AND DIS-
- BURSEMENT OF LOANS AND ADVANCES
‘143" Capital"Outlay of the Department of Atomic Energy . 39,37500,000
DEPARTMENT OF PARLIAMENTARY AFFAIRS
No. Amount
of Name of Demand
Demand Demlnd
Rs.
I.—EXPENDITURE MET FROM REVENUE
100 Department of Parliamentary Affairs . 4,00,000
DEPARTMENT OF SOCIAL WELFARE
No. An;fount
f N f D d
Dex?nand fme of Lemin Demand
R ‘ : - ’ Rs.
I.—EXPENDITURE MET FROM REVENUE
101 Department of Social Welfare & : Sodal Wel 10,52,000
I artment ol -
02 Oth;: Revenuc Bxpendxture of e Dcp 2,28,44,000
PLANNING COMMISSION
No‘ Amg;lnl
.Name of Demand
Rs.
I1.—EXPENDITURE MET FROM REVENUE p 00
106 Planning Commission . . 1,16,25,0
P IAMENT AND SECRETARIAT OF THE VICE-
ARL E PRESIDENT
No. Amt}unt
; o
Dc‘gmd Name of Demand Demand
= Rs.
I.—EXPENDITURE MET FROM REVENUE
(LOK SABHA)
107 LokSsbha. . . . . 1,00,92,000
(RAJYA SABHA)
108 Rajya Sabha . 37541,000
(SECRETARIAT OF THB VICB—PRBSIDEN’I'J
109 Secretariat of the Vice-President . 1,75/000
[P.T.O.
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3. Government Bill Introduced

The Appropriation (No. 2) Blll, 1967

The mation for leave to introduce the Bill moved by Shri
Morarji R. Desai was opposed. The motion was adopted and the
Bill was introd_uced

4. Gewermment Bill—Passed
‘The Appropriation (Ne. 2) Bill, 1967 >
The motion for consideration of the Bill was moved by Shri
Morarji R. Desai.
The following members took part in the debate:—
1) Shri S. M. Banerjee
(2) Shri Madhu Limaye
(3) Shri K. K. Shah
(4) Shri Y. B. Chavan
Shri Morarji R. Desai replied to the debate.

" The motion for consideration was adopted and clause-by-clause
consideration was taken up.-

Clauses 2 and 3 and the Schedule were adopted,

Clause 1, the Enacting Formula and the Lang Title were also
adopted.

The ‘motion that the Bill be passed was moved by Shri Morarji
R.”M. . .

The motion was adopted and the Bill was passed.
(Lok Sabha adjourned till 11 AM. on Monday, the 24th July, 1967).

. S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings)

Monday, July 24, 1967/Sravana 2, 1889 (Saka)

. No. 84
1. Starred Questions

Starred Questions Nos, 1321—1323, 1325, 1326 and 1330 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions 5

Replies to Unstarred Questions Nos. 64946516, 6518—6535, 6537—
6547 and 6549—6561 were laid on the Table. :

3. Short Notice Question

Short Notice Question No. 33 addressed to the Minister of Home
Affairs regarding ‘Naxalbari Situation was orally answered and sup-
plementary questions were also answered thereon.

4, Calling Attention to Matter of Urgent Public Importance

Shrimati Suseela Gopalan called the attention of the Mx'nister of
Food, Agriculture, Community Development and Cooperation to the
failure of the Government of India to fulfil! its commitment of even
the reduced quota of rice to Kerala resulting in virtual breakdown

of rationing system there.
The Minister of Food, Agriculture, Community Development and
Cooperation made a statement in regard thereto.

5. ‘Paper laid on the Table
. A copy of Notification No. S.0. 2248 published in Gazette of India,

dated the 8th July, 1967, exempting Boda Bros. Private Um?;ed fr:hl:
operation of section 2C of the Insurance Act, 1938, was laid on

Table, inder sub-section (2) of section 2C of the said Act.
FPTO.
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6. Statement by Minister

The Minister of Labour, Employment and Rehabilitation made a
statement on the Report of Central Wage Board for Coal Mining
Industry. The Minister also laid on the Table.a copy of Government
Resolution dated 21st July, 1967 on the Vﬁecommendap,m of the
Central Wage Board for the Coal Mining Inﬁustry, which will come

into effect from the 15th August, 1967.
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2p.m)

7. Government Bill—under conslderatlon

The Finance (No. 2) Bill, 1967
The motion for consideration of the Bill was moved by Shri
Morarji R. Desai.

The following members took part in the debate:—

(1) Shri N. G. Ranga

(2) Dr. Govind Das

(3) Dr. Ranen Sen

(4) Shri Tulshidas Jadhav
(5) Shri Shiva Chandra Jha
(6) Shri J. N. Hazarika

(7) Shri C. K. Chakrapani
(8) Shri S. R. Damani

(9) Shri Tenneti Viswanatham (Speech unfinished).

The discussion was not concluded.
8. Half-an-hour discussion on matters arising out of Answer to
Question )
Shri Kanwar Lal Gupta raised a half-an-hour discussion on points
arising out of the answer given on the 15th June, 1967 to Short Notice

Question No. 13 regarding the Construction of annexe to the Ashoka
Hotels Limited. New Delhi (including a Revolving Tower Restaurant

ete.).
Shri Jaganath Rao replied to the discussion.

(Lok Sabha ad]q,xrﬁed till 11 a.m. on Tuesday, the 25th July,
1967).

'S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLE’I_‘IN —PART I
[Brief Record of Prdceediggsj

Tue'sdqy, Ju‘ly‘25, 1967/Sravana 3, 1889 (Saka)

o No. 65
1. Starred Questions

Starred Questions Nos. 1352—1355 were orally answered. Replies
to remaining questlons were laid on the Table.

2. Unstarred Questions

‘Replies to ‘Unstarred Questions Nos. 6562—6589 and 6591—6672
were laid on the Table.

3. Short Nottce Question

. Reply to Short Notice Question No. 34 addressed to the Minister
of Food apd Agriculture regarding Samastipur Sugar Mill was laid
on the Table as the Member was absent.

‘{ Announcement by Speaker

) The Speaker informed the House that he had decided to refer to
‘the ‘Committee on Public “Undertakings for examination and report
the matter relating to the contract entered into by the State Trading
Corporation with ari}merlca.n firm for the supply of over three
lakh tons of sulphur

5 Pﬂpﬂrs laid on.the Tahle

The following papers were laid on the Table:— -
(1) -A coepy -of Finance Accounts of the Céentral Government
for the- year 1865-66.
“(2)- A copy of Audit Report, Defence Services, 1967, under
article 151(1) of the Constitution.
(3) A copy of Appropriation Ac¢counts of the Defence Services

for the year 1965-66 and Commercial Appendxx thereon.
P.T.O.
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(4) (i) A copy of the Sailing Vessels (Members of Crew)
Rules, 1967, published in Notification No. G.S.R. 533 in
Gazette of India dated the 15th April, 1967, under sub-
section (3) of section 458 of the Merchant Shipping
Act, 1958.

(ii) A statement showing reasons for delay in laying the
above Notification.

(5) A copy of the Annual Report of the Mogul Line Limited,
Bombay for the year ended 31st December, 1966, along
with the Audited Accounts and comments of the Comptrol-
ler and Auditor Genera] thereon, under sub-section (1) of

_~”section 619A of the Companies Act, 1956.

"ﬁ (6) A copy of the Report of the Committee of Members of
v Parliament on Education (1967)—National Policy on
Education.

(7) A copy each of the following Notifications under sub-
section (5) of section 7 of the Indian Telegraph Act,
1885:—

(i) The Licensing of Wireless Receiving Apparatus (Amend-
ment) Rules, 1967, published in Notification No. G.S.R.
772 in Gazette of India dated the 27th May, 1967.

(ii) The Commercial Broadcast Received Licensing (Dealers)
Rules, 1967, published in Notification No. G.S.R. 773 in
Gazette of India dated the 27th May, 1967. '

(8) A copy each of the following Notifications under sub-
section (4) of section 10 of the Indian Wireless Telegraphy
Act, 1933:—

(i) The Indian Wireless Telegraphy (Possession) Amend-
" ment Rules, 1967, published in Notification No. G.S.R
774 in Gazette of India dated the 27th May, 1967.

(ii) The Indian Wireless Telegraphy (Possession) Second
Amendment Rules, 1967, published in Notification
No. G.SR. 932 in Gazette of India dated the 17th June,
1967.

(9) (i) A copy of the Delhi Motor Vehicles (1st Amendment)
Rules, 1966, published in Notification No. F.12(76)/60-
66-PB(T), in Delhi Gazette dated the 24th March, 1966,
uffder sub-section (3) of section 133 of the Motor
Vehicles Act, 1939.

(ii) A statement showing reasons for delay in laying the
above Notification.
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6. Report of Committee on Private Members' Bills and Resolutions

Shri R. K. Khadilkar presented the Tenth Report of the Committee
on Private Members’ Bills and Resolutions.

7. Report of Estimates Committee

Shri Shantilal Shah presented the Ninth Report of the Estimates
Committee on the Ministry of Industrial Development and Company
Affairs—Industrial Licensing.

8. Statement by Minister

The Minister of Food, Agriculture, Community Development
and Cooperation made a statement regarding the gift of wheat by
the Government of Australia.

9. Personal Explanation under Rule 357

Dr. Govind Das made a personal explanation regarding certain
information given by him in his speech on the 20th July, 1867.

10. Government Bills—Introduced
(1) The Food Corporations (Amendment) Bill, 1967.

The motion for leave to introduce the Bill moved by Shri
Jagjivan Ram was opposed. The motion was adopted and the Bill
was introduced. -

(2) The Cotton Fabrics (Additional Excise Duty) (Repeal) Bill,
1967,

1. Question of Privilege

Babu sri Chand Goyal sought to raise a question of privilege
against the Minister of Home Affairs for alleged incorrect statement
made by him in the House on the 20th July, 1967, regarding the
prorogation of the Madhya Pradesh Legislative Assembly.

The Minister of Home Affairs made a statement on the subject.
He also laid on the Table a copy of a letter from Secretary to the
Governor of Madhya Pradesh to the Ministry of Home Affairs.

The Speaker, thereupon, sithheld his consent to the raising of
the question of privilege_/

(Lok Sabha adjourned at 1-05 p.M. and re-assembled at 2 p.M.)

P.T.O.
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13. ‘Government Bill—Under Consideration -

The Finance (No.2) Bill, 1967
Discussion on the motion for consideration of the Blll Jmaved on
the 24th July, 1967, continued. '
 The following members took part in the debate:—
(1) Shri Tenneti Viswanatham
(2) Shri Shashi Ranjan
(3) Shri K. K. Nayar
(4) Shrimati Sharda Mukerjee
(5) Shri Era Sezhiyan
(6) Shri Ram Krishan Gupta
(7) Pandit Shiv Sharma
(8) Shri M, V. Rajasekharan
{9) Syed Badrudduja
. {10) Shri Chandrika Prasad
(11) Shri Indrajit ‘Gupta.

v

The discussion was not concluded,

13. Discussion Under Rule 193

Dr. Ram Manohar Lohia raised a discussion on the statement
laid on the Table by the Minister of Transport and Shipping on
the 17th July, 1967, regarding Repatriation of Dr. Dharma Teja.

The following members took part in the debate:—

(1) Chaudhari Randhir Singh
(2) Shri Surendranath Dwivedy
(3) Shri P. Govinda Menon

Dr. V. K. R. V. Rao replied to the discussion.

I

(Lok Sabha adjourned till 11 a.m. en Wednesday, the 26th July,
167). '
' S: L. SHAKDHER,
Secretary-
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1+ LOK SABHA

~BULLETIN—PART. I
[Brief Record of Proceedings]
-Wednesday, July 26, 1967/Sravana 4, 1889 (Saka)

No. 66
1. Starred Questions

Starred Questions Nos. 1381, 1383—1387, 1380 and 1390 were
-orally- answered.  Replies to remaining questions were laid on
the Table.

3. Unstarred Questions

Replies tp Unstarred Questions Nos. 6673—8677, “6679—8692,
6694—6696, 6698—6738, 6740—6744, 6746—6770, 6TT2—6T99, 6801—
6814, 6816—6836 and 6838—6863 were laid on the ‘Table,

8. Short Notice Question

Short Notice Question No. 35 addressed to the Minister of Irriga-
tion-and ‘Power regarding Nagarjunasagar Dam-Preject was. orally
answered and supplementary questions were also answered:thereon.
4 Calling Attention to Matter of Urgent Public.Importance

Shri Bal Raj Madhok called the attention-.of the:Minjster of
External Affairs to the reported sale of military materials like
aircraft, tanks, arms and ammunition by- West Germany:to Pakistan.

The Minister of External Affairs made a statement. in.regard
therato,

3. Papers Laid on the. Table
The following papers were laid on the Table:—

(1) A copy of the Annual Plan, 1967-68.

.{2) A copy of Government Resolution No. C2-8(7)/67 dated
the 22nd July, 1967, appointing a Committee of enquiry
to go into the working of Nationa] Coal Development
Corporation.

(3) A copy of the Report on the activities of the Central
Institute of English, Hyderabad, for the year 1965-66
along with the Certified Accounts and the Audit Report
thereon.

(4) A copy of the Main Conclusions of the Second Sessiop
of “the Industrial Committee on Cotton Textiles helﬂ
at New Delhi on the 8th May, 1967.

»TO.
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(5) A copy of the Main Conclusions of the Twenty-sixth
Session of the Standing Labour Committee held at
New Delhi on the 10th May, 1967,

(6) A copy of the Iron Ore Mines Labour Welfare Cess
(Amendment) Rules, 1967, published in Notification
No. G.S.R. 907 in Gazette of India dated the 10th June,
1967, under sub-section (4) of section 8 of the Iron
e Ore Mines Labour Welfare Cess Act, 1961.

6. Report of Business Advisory Committee

‘.‘ Dr Ram Subhag Singh presented the Sixth Report of the
Business Advisory Committee. -

7. Government Bill~Under Consideratien

.. The Finance (No. 2) Bill, 1967
. Discussion on the motion for consideration of the Bill moved
‘on the 24th July, 1967, continued.

The following members took part in the debate:—
(1) Shri Hem Barua

(2) Shri Jagannath Pahadia

' (Lok Sabha. adjourned at 1 p.M. and re-assembled at 2-08 r.3L)
(3) Shri V. Viswanatha Menon

(4) Shri Narendra Kumar Salve
(5) Shri N. Dandeker
(6) Shri K. N. Tewari
(7) Dr. P. Mandal
(8) .Shri J. K. Choudhury ,
(9) Dr. Ram Manohar Lohia
(10) Shri Kanwar Lal Gupta
(11) Shri M. R. Krishna .
Shri Morarji R. Desai replied to the debate.
The motion for consideration was adopted.

The discussion on the Bill was not concluded.
8. Hnlf-An-Kom- Discussion on Matters arising out of Answer to
Question

Shri Surendranath Dwivedy raised a half-an-hour discussion on
points arising out of the answer given on the 2nd June, 1967 to
Starred Question No. 241 regarding Loss in Hindustan Steel Limited.

Dr M Cham;l ﬁeddy replied to the discussion.
(Lok Sabha adjourned till 11 A.m. on Thursday, the 27th July,
1967)..
| S. L. SHAKDHER,
¥ 4 Secretary
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, July 27, 1967/Sravana 5, 1889 (Saka)

No. 67

1, Starred Questions :

Starred Questions Nos. 1411—1415 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 6864—6890, ‘6892”—7030, 7032—
7046 and 7048—T7093 were laid on the Table, o

3. Short Notice Question

Short Notice Question No. 36 addressed to the Minister of Steel,
Mines and Metals regarding Strike by Neyyeli Lignite Corporation
Workers was orally answered and supplementary questions were
also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri K. N. Tewari called the attention of the Minister of Home
Affairs to the reported killing of 18 Army personnel by Naga hostiles
in Tamenglong area of Manipur on the 24th July, 1967.

The Minister of Home Affairs made a statement in regard thereto.

5. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of Notification No. G.S.R. 1060 published in Gazette
of India dated the 15th July, 1967, under section 159 of the

Customs Act, 1962.
[P.T.O0.



(2) A copy each of the following Notifications under section
38 of the Central Excises and Salt Act, 1944:—

(i) The Central Excise (Eighteenth Amendment) Rules,
1967, published in Notification No. G.S.R. 1073 in Gazette
of India dated the 15th July, 1967.

(ii) The Central Excise (Nineteenth Amendment) Rules,
1967, published in Notification No. G.S.R, 1074 in Gazette
of India dated the 15th July, 1967.
6. Personal Explanation under Rule 357

Shri N. G. Ranga made a personal explanation regarding certain
information given by him in his speech on the Finance (No. 2) Bill,
1967, on the 24th July, 1967
7. Motion re: Sixth Report of Business Advisory Committee

Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Sixth Report of the Business
Advisory Committee presented to the House on the
26th July, 1967.”

The mation was adopted.

8. Government Bill—under consideration
: The Finance (No. 2) Bill, 1967.
Clause—by-claus_e consideration of the Bill was taken up.
Clauses 2 to 7 were adopted.
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 p.M.)

Clauses 8 to 10, 12 to 23, 25 to 29, 31 to 35 and 37 to 39 were
adopted.

-Clhuses 11, _24, 30 and 36 were adopted, as amended.
*.On Clause 40, the House divided, Ayes 79; Noes 47.
Clause 40 was accordingly adopted.

The discussion was not concluded,
(Lok Sabha adjofirned till 11 A.M. on Friday, the 28th July, 1967).

S. L. SHAKDHER,
T Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Friday, July 28, 1967/Sravana &, 1889 (Saka)

No. 68
1. Starred Questions

Starred Questions Nos. 1441—1445 and 1447—1450 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7094—7114, 71167129,
71317239 and 7241—17283 were laid on the Table.

3. Short Notice Question

Short Notice Question No. 37 addressed to the Minister of Rail-
ways regarding Dislocation of Train Services in West' Bengal was
orally answered and supplementary questions were also answered
thereon.

4 Calling attention to matter of Urgent Public Importance

Shri Om Prakash Tyagi called the attention of the Minister of
Food, Agriculture, Community Development and Cooperation to
the allotment of large quantity of sugar -directly by the Central
Government to some bulk consumers in Delhi.

The Minister of State for Food, Agriculture, Community Deve-
lopment and Cooperation made a statement in regard thereto. The

inister also laid on the Table a statement showing the names of
Parties to whom sugar was allotted by the Central Government
directly and the quantity allotted to each of them.

[PT.O.
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5, Papers laid on the table

The following papers were laid on the table:—
(1) A copy of Notification No. S.0. 2372 published in Gazette

of India dated the 11th July, 1967 issued under section
4 of the Tractors (Price Control) Order, 1967.

(2) A list indicating the names of industries where remedial
action has been taken by Government to meet slackness
of demand, in pursuance of an assurance given on the
26th May, 1967 in answer to a supplementary on Starred
Question No. 105 regarding import substitution.

\/(;) A copy of the Report (Part II) of the Study Team on
the Iron and Steel Controller’s Organisation.

(4) A copy of the Woollen Textiles (Production and Distribu-
tion Control) First Amendment Order, 1967, published
in Notification No. S.0. 2256 in Gazette of India dated
the 8th July, 1967, under sub-section (6) of section 3
of the Essential Commodities Act, 1955.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya
Sabha had no recommendations to make to Lok Sabha in regard to
the Appropriation (No. 2) Bill, 1967, passed by Lok Sabha on the
22nd July, 1967.
7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 31st July,
1967.

8. Matters under Rule 377

(i) Shri Atal Bihari Vajpayee raised a matter regarding alleged
printing of Madhya Pradesh State Budget by the Madhya Pradesh
Government for presentation to Lok Sabha in anticipation of the
dissolution of the Assembly.

(ii) Shri Nath Pai raised a matter regarding display of a shoe
by a member in the House on the 27th July, 1967.

(Lok Sabha adjourned at 1-25 p.M. and re-assembled at 2-05 p.M.)

9. Government Bill.—hssed
* The Finance (No. 2) Bill, 1967.
Clause-by-clause consideration of the Bill continued.

Clauses 41, 42, 44 to 47 and the Second Schedule were adopted.
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Clauses 43 and First and Third Schedules were adopted, as
amended.
Clause 1, the Enacting Formula and the Long Title were adopted.
The motion that the Bill, as amended, be passed was moved by
Shri Morarji R. Desai.
The following members took part in the debate:—
(1) Shri H. N. Mukerjee
(2) Shri J. M. Imam
(3) Shri Kanwar Lal Gupta
(4) Shri Rabi Ray
(5) Pandit D. N. Tiwary
(6) Shri Morarji R. Desai
One consequential amendment under Rule 93(3) to Clause 24
of the Bill moved by Shri Morarji R. Desai was accepted,

On the motion that the Bill, as amended, be passed, the House
divided, Ayes 114; Noes 75. The motion was accordingly adopted
and the Bill, as amended, was passed.

10. Motion Re: Tenth Report of Committee on Private Members’
Bills and Resolutions

Shri Hardayal Devgun moved the following motion:—

“That this House agrees with the Tenth Report of the Com-
mittee on Private Members’ Bills and Resolutions pre-
sented to the House on the 25th July, 1967.”

The motion was adopted.
11. Private Member’s Resolution—Under Consideration

On behalf of Shri K. Ramani, Shri C. K. Chakrapani moved the
following Resolution:—

“This House is of opinion that the majority view expressed
in the recent Chief Ministers’ Conference regarding the
wage freeze policy is detrimental to the millions of
industrial workers and Government employees and
recommends to the Government to take immediate
steps to check the rising prices and ensure cent per cent
neutralisation of the entire rise in the cost of living of
industrial workers and salaried employees.”

[P.TO.
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Two amendments were moved by Sarvashri S, M. Banerjee and
Chintamani Panigrahi.
The following members took part in the debate: —
(1) Shri N. K. Somani
(2) Shri Chintamani Panigrahi
(3) Shri S. M. Banerjee
(4) Shri K. R. Ganesh
(5) Shri N. C. Chatterjee
(6) Chaudhari Randhir Singh
(7) Shri Shiva Chandra Jha
(8) Shrimati T. Lakshmikanthamma
(9) Shri Hardayal Devgun
(10) Shri S. Kandappan (Speech unfinished).
The discussion was not concluded.
12. Half-An-Hour Discussion on Matters arising out of Answers to
‘Questions
Dr. Ram Manohar Lohia raised a half-an-hour discussion on
points arising out of the answers given on the 3lst May and T7th

June, ‘1967 to Unstarred Question Nos. 985 and 1676 regarding
Sangeet Natak Akademi and Sahitya Akademi, respectively.

~
Dr. Triguna Sen and Shri Bhagwat Jha Azad replied to
discussion.

(Lok Sabha adjourned till 11 A.M. on ; Monday, the 31st July,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, July 31, 1967/Sravana 9. 1889 (Saka)

No. 69

1. Starred Questions

Starred Questions Nos. 1471, 1473-1474, 1476 and 1478 were orally
answered. Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7284—17290, 7202—7295, 7297—
7374, and 7376—7389 were laid on the Table.

3. Short Netice Question

Short Notice Question No. 38 addressed to the Minister of
Education regarding Copyright convention at Stockholm was orally
answered and supplementary questions were also answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri S. M. Joshi called the attention of the Minister of Home
Affairs to the arrest of an IAF employee in connection with esplonl;.
age which led to the expulsion of a clerk of the Pakistan ng

Commission recently.
The Minister of Home Affairs made a statement in regard thereto.

5. Statement by Minister

The Minister of Home Affairs made a statement regandmlg: p;lens;
ing of Madhya Pradesh State Budget by the Madhya Pra

Government.
P.TO.
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‘4

. Motions re: Privilege Matter

(i) Shri Madhu Limaye moved the following motion:—
“That the Second Report of the Committee of Privileges pre-
sented to the House on the 19th July, 1967, be taken
into consideration.”
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2-05 r.m.)

The motion was adopted.

(ii) Dr. Ram Subhag Singh moved the following motion:—

“That this House agrees with the Second Report of the Com-
mittee of Privileges presented to the House on the 19th
July, 1967.”

The motion was adopted.

7. Government Bill—Introduced
\A Contract Labour (Regulation and Abolition Bill, 1967.

8. Government Bill—passed

The Tea (Amendment) Bill, 1967

The motion for consideration of the Bill was moved by Shri
Dinesh Singh. '

The following members took part in the debate:—

(1) Shri S. S. Kothari

(2) Shri Narendrasingh Mahida
(3) Shri Surendra Kumar Tapuriah
(4) Shri Bedabrata Barua

(5) Shri S. Kandappan

(6) Chaudhari Randhir Singh
(7) Shri Indrajit Gupta

(8) Shri C. K. Bhattacharyya
(9) Shri P. Ramamurti

(10) Shri Rajendranath Barua
(11) Shri M. Huche Gowda

(12) Shrimati Sharda Mukerjee
(13) Shri G?:rgé Fernandes
(14) Shri Sheo Narain

(15) Shri D. K. Kunte

(16) Shri Tenneti Viswanatham
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Shri Dinesh Singh replied to the debate,
The motion for consideration was adopted and clause-by-clause
consideration was taken up.
Clauses 2 to 4 were adopted.
Clause 1, the Enacting Formula and the Long Title were also
adopted.
The motion that the Bill be passed was moved by Shri Dinesh
Singh.
The following members took part in the debate:—
(1) Shri Abdul Ghani Dar
(2) Shri Dinesh Singh
The motion was adopted and the Bill was passed.

9. Half-an-hour Discussion on Matters arising out of Answer to

Question

Shri K. Anbazhagan raised a half-an-hour discussion on points
arising out of the answer given on the 30th May, 1967 to Unstarred
Question No. 773 regarding Tuticorin Harbour Project,

Dr. V. K. R. V. Rao replied to the discussion.

(Lok Sabha adjourned till 11 a.M. on Tuesday, the 1lst August,
1967). N

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, August 1, 1967/Sravana 10, 1888 (Sake)

No. M0

1. Starred Questions

Starred Questions Nos. 1501—1504 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 73907397, 7399—7401,

7403—-7427, 74297481, T483—485 and 7487—7502 were laid on the
Table,

3. Short Notice Question

Short Notice Question No. 39 addressed to the Minister of Rail-
Wways regarding Mass Sick Leave by Firemen on Southern Railway
Wwas orally answered and supplementary questions were also
answered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri M. L. Sondhi called the attention of the Minister of External

.of the
Affairs to the reported display of photographs of the staff
Indian High Commission in hotels and eating houses in Karachi,

Islamabad and Dacca by the Pakistani Foreign office and the shadow-
ing of the Indian diplomatic personne] there.

The Minister of External Affairs made a statement in regard
thereto
P.TO.



4Questmn of Prlvnlege

Shri Atal Bihari Vajpayee asked for leave of the House to raise
a question of privilege against the Minister of Home Affairs in
respect of certain statements made by him in the House regarding
the printing of Madhya Pradesh ‘Budget for presentation to Lok
Sabha.

On objection taken ‘fo leave being granted, the Speaker asked
those members who were in favour of leave being granted to rise in
their places. As not 1es§ than twenty-five members rose, the Speaker
informed the House that the leave was granted.

Shri ‘Atal Bihari Vajpayee then moved the following motion:—

“This House resolves that the alleged breach of privilege
committed by the Home Minister, Shri Y. B. Chavan
by keeping the House in the dark by his statements
made on the 28th and 31st July about the printing of
Madhya Pradesh Budget for presentation to Lok Sabha
be referred to the Committee of Privileges for examina-
tion with instructions to present. its report by the first
day of the next Session.” .

‘é.ok Sabha adjourned at 1-15 p.M. and re-assembled at 2 p.M.)
@k Sabha adjourned at 2-55 .M. and re-assembled at 4 p.M.)

"The following members took part. in the debate:—
Q0% part in tae-qeba
(1) Shrimati Tarkeshwari Sinha
(2) Shri N. G. Ranga
(3) Shri H. N. Mukerjee
(4) Shri A. K. Sen
-(5) Shri Surendranath Dwivedy
(6) Pandit D. N. Tiwary
(7) Dr. Ram Manohar Lohxa/
(8) ShriJ. B. Kripalani
(9) Shri P. Ramamurti °
(10) Shri Krishna Kumar Chatterji
- (11) Shri K. Anbazhagan
(12) Shri Y}Slﬁﬂﬂt Singh Kushwah -.
(13) Shri. Termeti Viswanatham
(14) Shri Sheo Narain
(15) Shri Y. B. Chavan
(16) Shri Atal Bihari Vajpayee (by way of reply)
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‘6:1 the motion the House divided, Ayes 116; Noes 161,
“The motion was accordingly negatived. "

6. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Aircraft (Fourth Amendment) Rules, 1967,
published in Notification No. G.S.R. 1101 in Gazette of
India dated the 22nd July, 1967, under section 14-A ¢f the
Aircraft Act, 1934, together with an Explanatory Note.

(2) A copy of Notification No, G.S.R. 1077 published in Gazette
of India dated the 14th July, 1967, under sub-section (6)
of section 3 of the Essential Commodities Act, 1955.

(3) (a) A copy each of the following Notifications under sub-
section (3) of section 133 of the Motor Vehicles Act,
1939:—

(i) The Delhi Motor Vehicles (Sixth Amendment) Rules,
1965, published in Notification No. F.3(28)/65-PR(T),
in Delhi Gazette dated the 6th April, 1967.

(ii) The Delhi Motor Vehicles (Second Amendment) Rules,
1966, published in Notification No. F.3(19)/65-PR(T), in
Delhi Gazette dated the 13th April, 1967.

(iii) The Delhi Motor Vehicles (Fourth Amendment) Rules,
1966, published in Notification No. F.12(76)/66-67-Trans-
port, in Delhi Gazette dated the 2nd Match, 1967.

(b) Two statements showing reasons for delay in_ laying-the
above Notificationg, )
VI Report of Rules Committee

Dr. Ram Subhag Singh laid on the Table, under sub-rule (1) of
rule 331 of the Rules of Procedure and Conduct of Bg;iness in Lok
Sabha, the Third Report: of the Rules Committee. v

196(L0k Sabha adjourned till 11 A.m. on Wednesday, the 2nd August,
7.

S. L. SHAKDHER,
Secretary.
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LOK SABHA

———

BULLETIN—PART I
[Brief Record of Proceedings]

Wédnesdciy, August 2, 1967/Sravang 11, 1889 (Saka)

No, 71

1. Starred Questions

Starred Questions Nos, 1527—1530 were -or:ally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 7503—7522, 75247609, 7611—
7628, 7630—7633, 7635—7691, 7694—7707 and 7708—7719 were laid on
the Table.

3. Short Notice Question

Reply to Short Notice Question No. 40 addressed to the Minister
of Railways regarding Shortage of Wagons in Gujarat was laid on
the Table as the member was absent.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Accounts of the University Grants

@7 Commission for the year 1965-66, together wi_th the Audit
’ Report thereon, under sub-section (4) of section 19 of the

University Grants Commission Act, 1956.
) A copy of the Annual Report of the Indian Institute of
Technology, Kanpur, for the year 1965-66.

(3) A copy each of the following Notifications under Sl.}b-

section (5) of section 7 of the Indian Telegraph Act, 1885:—

(i) The Indian Telegraph (Sixth Amendment)' Rules, 1967{,

published in Notification No. G.S.R. 1104 in Qazette 0
India dated the 17th July, 1967.

[P.L.0.
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(i) The Indian Telegraph (Fifth Amendment) Rules, 1967,
published in Notification No. G.S.R. 1105 in Gazette of
India dated the 18th July, 1967.

(4) A copy of Notification No. G.S.R. 1019 published in Gazette
of India dated the 8th July, 1967, under sub-section (2) of
section 4 of the Employees’ Provident Funds Act, 1952,

(5) A copy of the Employees’ Provident Funds (Fourth
Amendment) Scheme, 1967, published in Notification
No. G.S.R. 1055 in Gazette of India dated the 15th July,

.1967, under sub-section (2) of section 7 of the Employees’
Provident Funds Act, 1952,

(6) A copy of the Main Conclusions of the First Session of
the Industrial Committee on Electricity, Gas and Power
» held at New Delhi on the 27th May, 1967.

(1) A copy of the Report of the Indian Delegation to the 50th
Session of the International Labour Conference held at
Geneva in June, 1966.

5. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Eleventh Report of the
Committee on Private Members’ Bills and Resolutions.

6. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Eighth Report of the
Estimates Committee regarding action taken by Government on the
recommendations contained in the Seventy-first Report of the
Estimates Committee (Third Lok Sabha) on the erstwhile Ministry
of Rehabilitation—Reception, Dispersal and Rehabilitation of New

Migrants arriving in India from East Pakistan since 1st January.
1964.

7. Government Bill—introduced

The Displaced Persons (Compensation and Rehabilitation)
Amendment Bill, 1967.

8. Government Bill;—passed
: r

The Standamls of Weights and Measures (Extension to Kohima
and Mokokchung districts) Bill 1967.

The motion for consideration of the Bill was moved by Shri
Mohamed Shafi Qureshi.

(P.T.0.



The following members took part in the debate:—
(1) Shri M. K. Nanja Gowder
(2) Shri Hukam Chand Kachwai
(3) Shri Diwan Chand Sharma
(4) Shri M, Meghachandra .
(5) Shri V. Viswanatha Menon

Shri Mohamed Shafi Qureshi replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clause 2 was adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Mohamed
Shafi Qureshi. '

The motion was adopted and the Bill was passed.
(Lok Sabha adjourned at 1 p.v. and re-assembled at 2.05 r.n.)

9. Demands for Excess Grants (Railways) for 1964-65

Discussion on the Demands for Excess Grants in respect of the
Budget (Railways) for 1964-65 commenced and was concluded.

The following Demands were voted in full:—

Number Amount of
of Name of Demand Excess De-
Demand mand.
Rs.
5 Working Expenses—Repairs and _
Maintenance 46,49,848
8  Working Expenses—Operation other
than Staff and Fuel 24,30,157
12 Payments to General Revenues 40,49,900
15  Open Line Works—Additions and
Replacements .. 302,308,043
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10. Motions
(i) Shrimati Phulrenu Guha moved the following motion:—

“That this House takes note of the Fourteenth and Fifteenth
Reports of the Commissioner for Scheduled Castes and
Scheduled Tribes for the years 1964-65 and 1965-66, iaid
on the Table of the House on the 30th March, 1967 and
8th June, 1967, respectively.”

Four amendments were moved by Sarvashri Frank Anthony,
8. M. Siddayya, P. R. Thakur and Kansari Halder.
The following members took part in the debate:—
(1) Shri M. K. Nanja Gowder ‘
(2) Shri P. R. Thakur
(3) Shri S. M. Solanki (Speech unfinished).
The discussion was not concluded.

(11) Shri S. M. Banerjee moved the following motxon —

“This House resolves that in pursuance of sub-section (2) of
section 6 of the Police-Forces (Restriction of Rights)
- Act, 1966, the Police-Forces (Restriction of Rights)
Rules, 1966, published in the Gazette of India by Notifi-
. cation No. G.SR. 1892, dated the 12th December, 1966
and laid on the Table of the  House on the 5th April,

1967, be annulled.

This House recommends to Rajya Sabha that Rajya Sabha do
concur in this resolution.”
The following members took part in the debate:—

(1) Shri Hukam Chand Kachwai
(%) Shri Diwan Chand Sharma
(3) Shri Madhu Limaye
(4) Chaudhari Ranbir Singh
(5) Shri Srinibas Mishra
(6) Shri Raghuvir Singh Shastri
(7) Shri R. D. Bhandare

‘ (8) Shri .E. K, Nayanar
(9) Shri Plfshabhal Patel

(10) Shri Hardayal Devgun

(11) Shri Kanwar Lal Gupta

(12) Shri Y. B. Chavan
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Shri S. M. Banerjee replied to the debate.

The motion was negatived,

11. Calling Attention to Matter of Urgent Public Importance

Shri Samar Guha called the attention of the Minister External

Affairs to the atrocities on Budhist minorities in East Pakistan, des-
truction of an ancient Budhist Vihar of Rajanagar in Chittagong
district and murder of its chief priest.

The Minister of External Affairs laid on the Table a statement
in regard thereto.

12. Half-an-hour discussion on matters arising out of Answer to
Question
Shri Prakash Vir Shastri raised a half-an-hour discussion on

points arising out of the answer given on the 6th June, 1967 to
Starred Question No. 305 regarding Scarcity of sugarcane.

Shri Annasahib P. Shinde replied to the discussion.

(Lok Sabha adjourned till 11 .M. on Thursday, the 3rd August,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

\

Thursday, August 3, 1967/Sravana 12, 1889 (Saka)

No. 72
1. Obituary Reference
The Speaker made a reference to the passing away of Shri

Pramathanath Banerjee, who was a member of the Second Lok
Sabha,

Thereafter members stood in silence for a short while as a mark
of respect.

2. Starred Questions

Starred Questions Nos, 1657—1559, 1561 and 1584 were orally
answered. Replies to remaining questions were laid on the Table.

3. Unstarred Questions

. Replies to Unstarred Questions Nos. 7720—7783, 7785—17817, 7819—
7897, 7900—7908, 7910 and 7911 were laid on the Table.

4. Short Notice Question

Short Notice Question No. 41 addressed to the Minister of Health
and Family Planning regarding Compulsory Sterilisation was orally
answered and supplementary questions were also answered thereon.

5. Calling Attention to Matter of Urgent Public Importance

Shri Hardayal Devgun called the attention of the Minister of Food,
Agriculture, Community Development and Cooperation to the acute
shortage of foodgrains in Delhi causing virtual breakdown of the
Tationing system.

The Minister of State for Food, Agriculture, Community Develop-
ment and Cooperation made a statement in regard thereto.
P.T.O.
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6. Papers laid on the Table

The following papers were laid on the Table:—
(1) A copy of the Report of the Study team on the Customs
Department—Part I—Clearance of Cargo; and Part 11—
Preventive arrangements: Organisation and Personnel.

(2) A copy of the Delhi Sales Tax (Amendment) Rules, 1967,
published in Notification No. F. 4(33)/62-Fin. (E) (I) in
Delhi Gazette dated the 19th July, 1967, under sub-sec-
tion (4) of section 26 of the Bengal Finance (Sales Tax)
Act, 1941 as in force in the Union territory of Delhi.

(3) A copy of the Income-tax (Determination of Export
Profits) Rules, 1967, published in Notification No. S.O.
2382 in Gazette of India dated the 15th July, 1967, issued
under section 2 of the Finance Act, 1967.

(4) A copy of Notification No. G.S.R. 1100 published in Gazette
of India dated the 22nd July, 1967, containing corrigen-
dum to G.S.R. 760 dated 27th May, 1967, under section
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944.

(5) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 1099 published in Gazette of India dated the 22nd
July, 1967.

(ii) G.S.R. 1149 published in Gazette of India dated the
24th July, 1967.

(iii) G.S.R. 1150 published in Gazette of India dated the
24th July 1967.

(iv) G.S.R. 1151 published in Gazette of India dated the
24th July, 1967.

(v) G.SR. 1152 published in Gazette of India dated the
24th July, 1967.

(6) A copy each of the following Notificaions under sub-
section (6) of section 3 of the Essential Commodities
Act, 1955:—
(i) The Kerosene (Fixation of Ceiling Prices) Fourth
Amendment Order, 1967, published in Notification No.
G.SR. 995 in Gazette of India dated the 1st July, 1967.

(ii) The Kerosene (Fixation of Ceiling Prices) Fifth Amend-
ment Order, 1967, published in Notification No. G.S.R.
996 in Gazette of India dated the 1st July, 1967.
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7. Report of Commnttee on Absencb of Members

Shri Bedabrata Barua presented the Second Report of the Com-
mittee on Absence of Members from the Sittings of the House.

8. Government Bill—Introduced
The Appropriation (Railways) No. 2 Bill, 1967.

9. Motion
Discussion on the following motion moved by Shrimati Phulrenu
Guha, namely:—

“That this House takes note of the Fourteenth and Fifteenth
Reports of the Commissioner for ‘Scheduled Castes and
Scheduled Tribes for the years 1964-65 and 1965-66, laid
on the Table of the House on the 30th March, 1967 and
8th June, 1967, respectively”

and the amendments thereto moved on the 2nd August, 1967,
continued.

The following members took part in the debate:—

(1) Shri S. M, Solanki
(Lok Sabha adjourned at 1 p.M. and re-assembled at 2105 p.M.)

(2) Shri Suraj Bhan
(3) Shri M. R. Krishna
(4) Shri N. C. Chatterjee v az
(5) Shri R. D. Bhandare
(6) Shri P. Sivasankaran
(7) Shrimati Minimata Agam Das Guru
(8) Shri Frank Anthony
(9) Shri Sheo Narain
"~ (10) Shri Meetha Lal Meena A
(11) Shri Nanubhai N. Patel -

The discussion was not concluded.

10. Discussion under Rule 193

Shri Prakash Vir Shastri raised a discussion on the statement
.made by the Minister of External Affairs on the 26th July, 1967

[P.T.O.

303 . -—



regarding the reported sale of military materials like aircraft, tanks,
arms and ammunition by West Germany to Pakistan.
The following members took part in the debate:—

(1) Shri Amrit Nahata

(2) Shri Bal Raj Madhok

(3) Shrimati Sharda Mukerjee

(4) Shri Nath Pai

(56) Shri K. R. Ganesh

(6) Shri Pravinsinh Natavarsinh Solanki

(7) Shri Chandrajeet Yadava

(8) Shri H. N. Mukerjee

(9) Shri Ram Kishan

(10) Shri Rabi Ray

(11) Chaudhari Randhir Singh

(12) Shri Abdul Ghani Dar

Shri M. C. Chagla replied to the discussion.
(Lok Sabha adjourned till 11 aM. on Friday, the 4th August,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings)

Friday, August 4, 1967/Sravana 13, 1889 (Saka)

No. 73

1. Starred Questions

Starred Questions Nos. 1587—1589 and 1591—1593 were orally
answered. Replies to remaining questions were laid on the Table.

. 2. Unstarred Questions .
Replies to Unstarred Questions Nos. 7912—8011, 8013—8045,
8048—8085 and 8087—8091 were laid on the Table.

3. Question Under Rule 40

Question No. 4 under Rule 40 addressed to the Chairman, Esti-
mates Committee regarding Action Taken Reports of the Estimates
Committee was orally answered and supplementary questions were
also answered thereon.

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) (i) A copy of the Annual Report of the Bharat Heavy
Electricals Limited, New Delhi, for the year 1965-66
along with Audited Accounts and the comments of
the Comptroller and Auditor General thereon, under
sub-section (1) of section 619A of the Companies Act,

1956.
(if) Review by the Government on the working of the

above Company,

(2) (i) A copy of the Annual Report of the Heavy Engineer-
ing Corporation Limited, Ranchi for the year 1965-66
along with the Audited Accounts and the comments
of the Comptroller and Auditor General thereon,
under sub-section (1) of section 619A of the Companies

Act, 1956.
[P.T.O.
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(i) Review by the Government on the working of the
above Corporation.

(3) A copy of the Cotton and Staple Fibre Textile Mills

(Regulation of Working) Second Amendment Orde:,

1967, published in Notification No. S.0. 2285 in

Gazette of India dated the 4th July, 1967, under sub-
section (6) of section 3 of the Essential Commodities

Act, 1955.
5. Minutes of Committee on Government Assurances—Laid on the
Table

The Minutes of the Third and Fourth Sittings of the Committee
on Governmen. Assurances held on the 17th and 28th July, 1967,
respectively, were laid on the Table.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that Rajya
Sabha had no recommendations to make to Lok Sabha in regard to
the Finance (No. 2) Bill, 1967. passed by Lok Sabha on the 28th July.
1967.

7. President’s Assent to Bill

Secretary laid on the Table the Appropriation (No. 2) Bill, 1967
passed by the Houses of Parliament during the current session and
assented to by the President.

‘/i;. Report of Public Accounts Committee

Shri M. R. Masani presented the First Report of the Public
Accounts Committee on Para 78 of Audit Report (Civil), 1967
regarding Purchase of Road Rollers.

9. Statement Re: Government Business
The Minister of Parliamentary Affairs made a statement regard'
ing Government business for the week commencing the 7th August
1967. |
10. Government Bijl—Passed
The fAppropriation (Railways) No. 2 Bill, 1967

The motion for consideration of the Bill was moved by Shri C. M
Poonacha.
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The motion for consideration was adopted ang clause-by-clause
consideration ‘was taken up.
Clauses 2 and 3 and the Schedule were adopted.

Clause 1 was adopted, as aménded.
The Enacting Formula and the Long Title were. adopted.

The motion that the Bill as amended, be passed was moved by
Shri C. M. Poonacha.
The motion was adopted and the Bill, as amended, was passed.

anohar Lohia moved the following motion: —

‘rTh?17t this House re.olves that the Government should appoint
a committee to work out the proposals for restricting
individual monthlv expenditure to Rs. 1,500 in order
that Rs. 1,000 crores may annually be made available

for investment in developmental work( -

(Lok Sabha adjourned at 1-10 p.M. and re-assembled at 2 p.M.)

Tae fol'owing members took part in the debate:—
(1) Dr. Sushila Nayar
(2) Shri N. K. Somani
(3) Shri Amrit Nahata
(4) Shri Atal Bihari Vajpayee
(5) Shri Kamalnayan Bajaj
(6) Shri S. Kandappan
(7) Shri Yogendra Sharma
{8) Shri Sheo Narain
(8) Shri P. Ramamurti
(10) Sbhri Dinkar Desai
(1) Chaudhari Randhir Singh
(12) Shri Tenneti Viswanatham
(13) Shri J. B. Kripalani
(14) Shri Morarji R. Desai
Dr. Ram Manohar Lohia replied -to th> debate.

On the motion the House divided, Ayes 73; Noes 123.
Was accordingly negatived.

The motion

[P.T.O.
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12. Motion re: Eleventh Report of Committee on Private Members'
Bills and Resolutions

Shri Hardayal Devgun moved the following motion: —

“That this House agrees with the Eleventh Report of ths Com-

mittee on Private Members' Bills and Resolutions pre-
sented to the House on the 2nd August, 1967.”

The motion was adopted.

13. Private Members’ Bills—Introduced

+ (D

(2)

(3)

4)

(%)

(6)

(7)

(8)

9

(10)

(11)

(12)

The Industrial Disputes (Amendment) Bill, 1967 (Amend-
ment of section 25FFF) by Shri Deven Sen.

The Foreign Aid (Maintenance of Account) Bill, 1967 by
Shri Kanwar Lal Gupta.

The Indian Penal Code (Amendment) Bill, 1967 (Amend:
ment of section 309) by Shri Diwan Chand Sharma.

The Indian Penal Code (Amendment) Bill, 1967 (Amend-
ment of section 21) by Shri Atal Bihari Vajpayee.

The Constitution (Amendment) Bill, 1967 (Substitution
of article 352 and insertion of new article 359A4) by Shri
Erasmo de Sequeira.

The Constitution (Amendment) Bill, 1967 (Omission of
article 358) by Shri Samarendra Kundu.

The Constitution (Amendment) Bill, 1967 (Omission of
articles 291, 362 and 363) by Shri Samarendra Kurdu.

The Constitution (Amendment) Bill, 1967 (Amendmen!
of article 164) by Shri Om Prakash Tyagi.

The Constitution (Amendment) Bill, 1967 (Amendment
of article 311) by Shri V. Viswanatha Menon.

The All India Ayurvedic University Bill, 1967 by Shri
A. T. Sarma.

The All Imdia Ayurvedic Medical Council Bill, 1967 by
Shri !& T. Sarma.

The Constitution (Amendment) Bill, 1967 (Amendment
of article 85) by Shri Prakash Vir Shastri.
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14. Private Member’s Bill—Amendmpént for Reference to Joint Com-
mittee—Adopted
The Constitution (Amendment) Bill, 1967 (Amendment of ariicie
368) by Shri Nath Pai.

Discussion on the motion for refercnce of the Bill to a Select
Committee moved by Shri Nath Pai on the 9th June, 1967 and the
amendment for reference of the Bill to a Joint Committee moved
on the 23rd June, 1967, continued.

The following members took part in the debate:—
(1) Shri P. Ramamurti
(2) Shri Kanwar Lal Gupta
(3) Chaudhary Nitiraj Singh
(4) Shri K. M. Koushik

(5) Lt. Col. H. H. Maharaja Manabendra Shah of Tehri
Garhwal

(6) Shri Krishna Kumar Chatterji
(7) Shri D. R. Chavan
Shri Nath Pai replied to the debate.
On the amendment for reference of the Bill to a Joint Com-

vittee moved by Shri P. Govinda Menon, the House divided, Ayes
67, Noes 35.

The amendment was accordingly adopted as follows: —

That the Bill further to amend the Constitution of India, be
referred to a Joint Committee of the Houses consis‘ing of 45 mem-
bers, 30 from this House, namely:—

(1) Shri R. K. Khadilkar

(2) Shri R. S. Arumugam
(3) Shri N. C. Chatterjee

(4) Shri Surendranath Dwivedy
(5) Shri Ram Krishan Gupta
(6) Shri K. Hanumanthaiya
(7) Shri S. M. Joshi

(8) Shri Kameshwar Singh
(9) Shri Krishnan Mancharan
(10) @Shri D. K. Kunte

(11) Shri J, Rameshwar Rao

(12) Shri V. Viswanatha Menon
[P.T.O.
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(13) Shri Mohammad Yusuf
(14) Shri Jugal Mondal
(15) Shri H. N, Mukerjee
(16) Shri Nath Pai
(17) Shri P. Parthasarathy
(18) Shri Deorao S. Patil
(19) Shri Khagapathi Pradhani .
(20) Shri K. Narayana Rao
(21) Shri Mohammad Yunus Saleem
(22) Shri Anand Narain Mulla
(23) Shri Dwaipayan Sen
(24) Shri Prakash Vir Shastri
(25) Shri Digvijaya Narain Singh
(26) Shri Sant Bux Singh
(27) Shri Sunder Lal
(28) Shri V. Y. Tamaskar
(29) Shri Tenneti Viswanatham, and
(30) Shri P. Govinda Menon
and 15 from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the
quorum shall be one-third of the total number of members of the
Joint Committee;

that the Committee shall make a report to this House by the
first day of the next session;

that in other respects the Rules of Procedure of this House
relating to Parliamentary Committees shall apply with such varia-
tions and modifications as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do
join the said Joint Committee and communicate to this House the
names of 15 members to be appointed by Rajya Sabha to the Joint
Committee.

15. Private Members' Bill—under consideration

The Companies (Amendment) Bill, 1967 (substitution of sections
2934, 324 etc.) by Shyi Madhu Limaye

®
The motion for consideration of the Bill was moved by Shri
Madhu Limaye. His speech was not concluded.

The discussion was not concluded.
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16. Half-An-Hour Discussion on Matters Arising out of Answers to
Questions

Shri George Fernandes raised a half-an-hour discussion on points
arising out of the answers given on the 6th June, 1967 to Starred
Question No. 323 and Unstarred Questions Nos, 1540 and 1552 re-

garding Viscounts.

Before Shri Fernandes’s speech was finished, the House was
adjourned for want of quorum.

(Lok Sabha adjourned till 11 aM. on Monday. the 7th August,
1967).
S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, August 7, 1967/Sravana 16, 1889 (Saka)

No. 74

1. Starred Questions

Starred Questions Nos. 1617—1620 were orally answered. Replies
to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos, 8092—8167, 8169—81786,
8178—8197 and 8199—8202 were laid on the Table.

3. Question Under Rule 40

. Question No. 5 under Rule 40 addressed to the Chairman, Esti-
mates Committee regarding Reports of the Estimates Committee of
Third Lok Sabha was asked and answered.

4. Calling Attention to Matter of Urgent Public Importance

Shri Arangil Sreedharan called the attention of the Minister of
Home Affairs to the manhandling of some Members of Parliament
by the police at the Prime Minister’s residence on the 29th and 30th
July, 1967.

‘The Minister of Home Affairs made a statement in regard
thereto,
5. Paper laid on the Table

A copy of the Annual Report (Part I) of the Registrar of News-
Papers for India on Press in India for the year 1066, was laid on the
Table,

[P.T.O.,
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6. Reports of Public Accounts Committee

Shri M. R. Masani presented the following Reports of the Public
Accounts Committee:—

(i) Second Report on Audit Report (Civil) on Revenue Re-
ceipts, 1966, relating to Revenue Position, Customs and
Union Excise Duties.
(ii) Third Report on Audit Report (Civil) on Revenue Re-
ceipts, 1966, relating to Income-tax and other Revenue
Receipts.
7. Motions N
(i) Discussion on the following motion moved by Shrimati
Phulrenu Guha, namely: —

“That this House takes note of the Fourteenth and Fifteenth
Reports of the Commissioner for Scheduled Castes and
Scheduled Tribes for the years 1964-65 and 1965-66 laid
on the Table of the House on the 30th March, 1967 and
8th June, 1967, respectively”

and the amendments thereto moved on the 2nd August 1967, conti-
nued. SERRENT

The following members took part in the debate:—
(1) Shri J. H. Patel
(2) Shri Kansari Halder
(3) Shri K. R. Ganesh
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 p.M.)
(4) Shri Vidya Charan Shukla
(5) Shri S. M. Joshi
.. (6) Shri P. Ramamurti
(7) Shri Lakhan Lal Kapoor
(8) Shri Ramji Ram ’
(9) Shri S. Xavier
" (10) Shri K. Subravelu
(11) Shri P. C. Adichan
(12) Shri G. G. Swell
(13) Shri R. 8.-¥idyarthi
(14) Shri Bhaljibhai Ravjibhai Parmar
(15) Shri B. Shankaranand
(16) Shri Kartik- Oraon
The discussion was not concluded.
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(ii) Shri Annasahib P. Shinde moved the following motion: —
“That the Food Situation in the country be taken into consi-
deration.”
The following members took part in the debate:—
(1) Shri N. Sreekantan Nair
(2) Shri Sitaram Kesri
(3) Shri K. M. Koushik
(4) Shrimati Jayaben Shah
(6) Shri Yajna Datt Sharma
(6) Shri Shivajirao S. Deshmukh
(7) Shri S. K. Sambandhan
(8) Shri Prem Chand Verma
(9) Shri Indrajit Gupta
(10) Shri N. P. C. Naidu
(11) Shri P. Viswambharan
(12) Shri Panna Lal Barupal
(13) Shri Jyotirmoy Bosu
(14) Shri Sheo Narain
(15) Shri Samar Guha
(16) Chaudhary Nitiraj Singh
(17) Shri M. Méhammad Ismail
(18) Shri Ram Kishan
(19) Shri Lakhan Lal Kapoor
(20) Shri Janardan Jagannath Shinkre
(21) Chaudhari Randhir Singh

The discussion was not concluded. The House was adjourned
for want of quorum.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th August 1967).

S. L. SHAKDHER,
. Secretary-
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, August 8, 1967/Sravana 17, 1889 (Stka)

No. 75

1. Starred Questions

Starred Questions Nos. 1646—1650 were orally answered. Re-
plies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos, 8203—8271, 82738310,
8312—8321, 8323—8349, 8351-8352, 8354—8368, 8368-A, 8368-B,
8369-C and 8368-D were laid on the Table.
3. Short Notice Question

Short Notice Question No. 42 addressed to the Mimister of Food
and Agriculture regarding Cut in Sugdr Quota of Bihar was orally
answeéréd and supplementary questions were also ariswered thereon.

4. Calling Attention to Matter of Urgent Public Importance

Shri Yashpal Singh called the attention of the Minister of
External Affairs to the reported deportation of Indian nationals
from Singapore.

The Minister of Esxternal Affairs made a statement in regard
thereto,

5. Papers laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Report and Certified Accounts of the
Shipping Development Fund Committee for the year
1965-66, together with the Audit Report thereon, .un(.ier
sub-geetion (6) of section 18 of the Merehant Shipping

Act, 1958.
[P.T.O.
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(2) A statement correcting certain information given by the
Minister of Transport and Shipping in the House on the
25th July, 1967 during discussion on the statement
regarding Repatriation of Dr. Dharma Teja.

(3) A copy of the Report of the Press Council of India for the
year 1966 (November-December), under section 18 of
the Press Council Act, 1965.

(4) A copy of the Report of the Commissioner of Railway
Safety on the working of the Railway Inspectorate for
the year 1965-66.

(5) A copy each of the following papers under sub-rule (5)
of rule 3 of the Air Corporations Rules, 1954:—

(i) Summary of Budget Estimates for Revenue and
Expenditure of Air India for the year 1967-68.

(ii) Summary of Actuals for the year 1965-66, Budget Esti-
mates and Revised Estimates for the year 1966-67 and
Budget Estimates for the year 1967-68 under Capital
of Air India.

(iii) Summary of Budget Estimates of Revenue and Expendi-
ture of the Indian Airlines Corporation for the year
1967-68. )

(iv) Summary of Actuals for the year 1965-66, Budget Esti-
mates and Revised Estimates for the year 1966-67 and
Budget Estimates for the year 1967-68 under Capital
of the Indian Airlines Corporation.

(6) A statement regarding Idikki Hydro-Electric Pro;ect in
Kerala.

(7) A copy of the Annual Report of the Indian Central Oil-
seeds Committee for the year 1965-66.

(8) A copy of the Annual Report of the Indian Lac Cess Com-
mittee for the year 1965-66.

(9) A copy of the Report of the Indian Central Tobacco
Committee for the period 1st April, 1965 to
30th September, 1965.

(10) A copy each of the following Notifications under sub-
section (6} of section 3 of the Essential Commodities
Act, 1985:—

(i) The Andhra Pradesh Rice and Paddy (Restriction of
Movement) Second Amendment Order, 1967, pub-
lished in Notification No. G.S.R. 1166 in Gazette of
India dated the 25th July, 1967.
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(ii) G.S.R. 1167 published in Gazette of India dated- the
26th July, 1967.

(11) (a) A copy each of the following Notifications under sub-
section (3) of section 133 of the Motor Vehicles Act,
1939:—

(i) The Delhi Motor Vehicles (Second Amendment) Rules,
1967, published in Notification No. F, 3(39)/66-67-
Transport in Delhi Gazette dated the 1st June, 1967.

.(ii) The Delhi Motor Vehicles Rules (Fourth Amendment)
Rules, 1967, published in Notification No. F. 3(10)/65-
66-Transport in Delhi Gazette dated the 22nd June,

1967. _ }
(b) Two statements showing reasons for delay in laying
the above Notifications. )

6. Report of Business Advisory Committee
Dr. Ram Subhag Singh presented the Seventh Report of the
Business Advisory Committee.

7. Report of Public Accounts Committee

Shri M. R. Masani presented the Fourth Report of the Public
Accounts Committee regarding Action taken by Government on the
recommendations of the Committee contained in their Sixty-fourth
Report (Third Lok Sabha) regarding Purchase of Defective Tyres.

8. Statement by Minister

The Minister of Transport and Shipping laid on the Table a
statement on the strike threatened by All India Port and Dock
Workers Federation at Major Ports.

9. Government Bill—Introduced
The Public Wakfs (Extension of Limitation) Amendment Bill,
1967,

0.

'Mion on the following motion moved by Shrimati Phulrenu
Guha, namely:— _
“That this House takes note of the Fourteenth and Fifteenth
Reports of the Commissioner for Scheduled Castes and
Scheduled Tribes for the years 1964-85 and 186566, laid
on the Table of the House on the 30th March, 1967 and
8th June, 1967, respectively”
and the ame nts thereto moved on the 2nd August,

contin;
ntinued. [P.T.O.
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'Thé following menbers took part in the debate:—
(1) Chawdhury Sadh_u Ram
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2 P.m.)

(2) Shri C. M. Kedaria

(3) Shri Panna Lal Barupal
(4) Shri Atamdas

(5) Shri B. N. Katham

(6) Shri S. M. Siddayya

(7) Shi#i Molahu Prasad
(8) Shri T. Ram

(9) Shri C. Chittibabu
Shri Asoka Mehta replied to the debate.

'The amendménts moved by Sarvashri Frank Anthony, S M
Siddayya and P. R. Thakur were negdtived.

On the amendment moved by Shri Kansari Halder, theé House
divxded, \}.yes 91; Noes 8). The amendmerit was accordingly
adopted.

‘4@: motion, as arhended, was put to vote of the House in the
following form:—
“That this House takes note of the Fourteenth and' Fifteenth
Reports of the Commiissioner for Scheduled Castes and
Scheduled Tribes for tha years 1064:63 and 1965-86, laid
on the Table of the House on the 30th March, 1967 and
8th June, 1967, respectively and is of opinion that the
safeguards provided in the Constitutlon for Scheduled
Castes and Scheduled Tribes are not being fully
implemented.”

.On. the motion, as amended, the House divided, Ayes 1(37/N

115. The motlon as amended, was accordingly negatived.

11 Govh'?ﬁent Bill-Undér Consideration
\_/ The Untawfut Activities (Prevention) Bill, 1967

The motion for consideration of the Bill was moved by Shri Y. B.
Chavan.

The discussion was not concluded.
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12. Discussions Under Rule 193

*(i) Shri Kanwar Lal Gupta raised a discusston on illegal aocups-
tion of Indian territory by China, Pakistan and othas vountries,

*(ii) Dr. Ram Manohar Lohia raised a discussion on the state-
ment on area of India, laid on the Table of the House by the Minister
of Education on the 5th August, 1966.

The following members took part in the combined debate:—
(1) Shri G. M. Bakshi
(2) Shri N. G. Ranga

Shri M. C. Chagla replied to the discussion.

(Lok Sabha adjourned till 11 aM. on Wadnrsiey, the *Lk
August, 1967).

S. L. SHAKDHER,
Secretary.

*Discussed together, {
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings)

Wednesday, August 9, 1967/Sravana 18, 1889 (Saka)

No. 76

Obituary reference

The Speaker, Shrimati Indira Gandhi, Sarvashri Atal Bihari
Vajpayee, S. A. Dange, Madhu Limaye, Surendranath Dwivedy,
P. Ramamurti, N. G. Ranga, Chandrika Prasad, Sheo Narain,
Yashwant Singh Kushwah, V. Krishnamoorthi, Ishaq Sambhali,
Maharaj Singh Bharti, S. M. Banerjee, Anand Narain Mulla and
M. Mohammad Ismail made reference to the passing away of Shri
Jai Bahadur Singh, who was a sitting member of Lok Sabha, at
New Delhi today.

Thereafter members stood in silence for a short while.

As a mark of respect to the memory of Shri Jai Bahadur Singh,
the House was adjourned for the day.

(Lok Sabha adjourned till 11 a.M. on Thursday, the 10th August,
1967).

S. L. SHAKDHER,
Secretary.
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‘LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, August 10, 1967/Sravana 19, 1889 (Saka)

’ No. 77
1. Starred Questions

Starred Questions Nos. 1706-B, 1707 and 1708 were orally
answered. Replies to remaining questions were laid on the Table.

Replies to Starred Questions Nos. 1676—1699, 1701—1706 and
1706-A which were put down on the Order Paper for the
9th August, 1967 were also laid on the Table today, the Lok Sabha
having adjourned without transacting any business on the
9th August, 1967.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 8627—8712, 8714—8719,
8721—8790, 87928803, 88058866, 8866-A, 8866-B, 8366-C,
8866-D, 8866-E and 8366-F were laid on the Table.

Replies to Unstarred Questions Nos. 8369—8450, 8452—8581,
3583—8621, 86238626, 8626-A, 8626-B, 8626-C, 8626-D, 8626-E and
8626-F which were put down on the Order Paper for the
8th August, 1967 were also laid on the Table today.

3. Short Notice Questions

Short Notice' Question No. 44 addressed to the Minister of Irri-
gation & Power regarding Gandak Project was orally answered and
supplementary questions were also answered: thereon..

Reply to Short Notice Question No. 43 addressed to the Minister
of Defence regarding Clash between Police and Workers of Small
Arms Factory, Kanpur which was put down on the Order Paper
for the 9th August, 1967 was also laid on the Table today.

[P.T.O.
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4. Calling Attention to Matter of Urgent Public Importance

Shri Madhu Limaye called the attention of the Minister of Home
Affairs to the reported escape of some Naxalbari rebel leaders to
Tibet via Nepal.

The Minister of Home Affairs made a statement in regard

thereto.

5. Papers laid on the Table

The following papers were laid on the Table:—

(1)

(2)

(3)

4

(5)

(6)

)

®)

A copy of the Securities Contracts (Regulation) Amend-
ment Rules 1987 published in Notification No. G.SR.
1096 in Gazette of India dated the 22nd July, 1967, under
sub-section (3) of section 30 of the Securities Contracts
(Regulation) Act, 1956.

A copy of Notification No. S.0. 2461 published in Gazette
of India dated the 24th July, 1967, under sub-section (2)
of section 4A of the Indian Tariff Act, 1934.

A copy of the Industrial Employment (Standing Orders)
Central (Amendment) Rules, 1967, published in Notifica-
tion No. G.S.R. 1128 in Gazette of India dated the 29th
July, 1967, under sub-section (3) of section 15 of the
Industrial Employment (Standing Orders) Act, 1946.

A _copy of the Annual Report of the Indian Institute of
Technology, Madras for the year 1965-66.

A copy of the Annual Report of the Council of Scientific
and Industrial Research for the year 1986-67, along with
the Audited Accounts for the year 1965-66.

A copy each of the Audit Reports on the Accounts of the
Council of Scientific and Industrial Research, for the year
1964-65 and 1985-66.

A copy of the ﬂavy (Disposal of Private Property)
(Amendment) Regulations, 1967, published in Notification
No. SR.O. 257 in Gazette of India dated the 5th August,
1967, under section 185 of the Navy Act, 1957.

A copy of the fax Credit Certificate (Shifting of Indus-
trial Undertdkings) Scheme, 1967, published in Notification
No. S.O. 2560 in Gazette of India dated the 24th July,
1967, under sub-section (4) of section 280ZE of the Income-
tax Act, 1961.
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(9) A copy of the Income-tax (Fourth Amendment) Rules,
1967, published in Notification No. S.0, 2460 in Gazette
of India dated the 22nd July, 1967, under section 296 of
the Income-tax Act, 1961,

(10) A copy of the Central Excise (Twentieth Amendment)
Rules, 1967, published in Notification No. G.S.R. 1146 in
Gazette of India dated the 29th July, 1967, under section
38 of the Central Excises and Salt Act, 1944.

(11) A copy each of the following Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 1144 published in Gazette of India dated the 28th
July, 1967.

(ii) G.S.R. 1168, published in Gazette of India dated the Ist
August, 1967.

(iii) G.S.R. 1175 published in Gazette of India dated the 5th
August, 1967.

(12) A copy each of the following Notifications under section
159 of the Customs Act, 1962 and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Draw-
back (General) Forty-seventh Amendment Rules, 1967,
published in Notification No. G.S.R. 1171 in Gazette of
India dated the 5th August, 1967.

(ii) The Customs and Central Excise Duties Export Draw-
‘back (General) Forty-eighth Amendment Rules, 1967,
published in Notification No. G.S.R. 1172 in Gazette of
India dated the 5th August, 1967.

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Forty-ninth Amendment Rules, 1967,
published in Notification No. G.S.R. 1173 in Gazette of
India dated the 5th August, 1967.

(iv) The Customs and Central Excise Duties Export Draw-

back (General) Fiftieth Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 1174 in Gazette cf

India dated the 5th August, 1967.
(13) (i) A copy of the Report of the Madras Refineries Limited.
Madras, for the period 30th December, 1985 to 31st
March, 1967 along with Audited Accounts and the

[P.T.O.
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comments of the Comptroller and Auditor General
thereon, under sub-section (1) of section §19A of the
‘Companies Act, 1956.

(ii) Review by the Government on the working of the

above Company.

(14) A statement on the flood situation in the country.

(15) A copy of the Delhi Specified Food Articles (Movement
Control) Second Amendment Order, 1967, published in
Notification No. G.S.R. 1192 in Gazette of India dated the
3rd August, 1967, under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.

(16) A copy each of the following Notifications under sub-
section (2) of section 3 of the All India Services Act, 1951:—

(i) G.S.R. 1082 published in Gazette of India dated the 22nd

(ii)

(iii)

July, 1967, making certain amendments to Schedule III
to the Indian Administrative Service (Pay) Rules, 1954.

G.S.R. 1112 published in Gazette of India dated the 29th
July, 1967, making certain amendments to Schedule III
to the.Indian Administrative Service (Pay) Rules, 1954.

The Indian Police Service (Uniform) Amendment Rules,
1967, published in Notification No. G.S.R. 1113 in Gazette
of India dated the 29th July, 1967.

(iv) G.S.R. 1114 published in Gazette of India dated the 29th

July, 1967, making certain amendment to Schedule III
to the Indian Police Service (Pay) Rules, 1954.

(v) G.S.R. 1117 published in Gazette of India dated the 29th

July, 1967, making certain amendments to Schedule III
to the Indian Administrative Service (Pay) Rules, 1954.

(vi) The Indian Administrative Service (Appointment by

(vii)

Promotion) Thirteenth Amendment Regulations, 1967,
published in Notification No. G.S.R. 1119 in Gazette of
India dated the 29th July, 1967.

The Indian Police Service (Appointment by Promotion)
Twelfth Amendment Regulations, 1967, published in
Notification No. G.S.R. 1120 in Gazette of India dated
the 29th July, 1967.

(17) A copy of the”Protocol regarding Developing Countries
adopted at -the Diplomatic Conference on the revision of
the Berne Convention for the Protection of Literary and
Artistic Works, held at Stockholm in June-July, 1967.
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6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 7th August, 1967, Rajya Sabha passed the Indian Official
Secrets (Amendment) Bill, 1967.

7. Bill passed by Rajya Sabha—laid on the Table

Secretary laid on the Table a copy of the Indian Official Secrets
(Amendment) Bill, 1967, as passed by Rajya Sabha.

8. Report of Committee on Private Members’ Bills and Resolutions

Shri R. K. Khadilkar presented the Twelfth Report of the Com-
mittee on Private Members’ Bills and Resolutions,

9. Report of Estimates Committee

Shri P. Venkatasubbaiah presented the Tenth Report of the
Estimates Committee on the Ministry of Railways—Commercial and
other Cognate matters relating to Indian Railways.

10. Statement by Minister

The Minister of Commerce laid on the Table a statement on the
problems of the Jute Industry and Cotton price policy for 1967-68.

11. Government Bill—Amendment for Reference to Joint Com-
mittee—Adopted

The Unlawful¥Activities (Prevention) Bill, 1967

Discussion on the motion for consideration of the Bill moved on
the 8th August, 1967, continued.

An amendment for reference of the Bill to the President for
obtaining the opinion of the Supreme Court under article 143 of
the Constitution on the question of constitutional validity of the Bill
Was moved by Shri Yashpal Singh.

Five amendments for circulation of the Bill for the purpose of
eliciting opinion thereon were moved by Sarvashri Yashpal Singh,
Madhu Limaye, C. C. Desai, Jyotirmoy Bosu and S. Kandappan.

Three amendments for reference of the Bill to a Select Commit-
tee were moved by Sarvashri Frank Anthony, C.C. Desai and
Jyotirmoy Bosu.

The following members took part in the debate:—

(1) Shri C. C. Desai

(Lok Sabha adjourned at 1-05 .M. and re-gssembled at 2 P.M.)
[P.T.O.
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(2) Shri N. C. Chatterjee

(3) Shri K. N. Tewari

(4) Shri K. K. Nayar

(5) Shri P. Ramamurti

(6) Shri Prem Chand Verma
(7) Shri Surendranath Dwivedy
(8) Shri S. Kandappan

(9) Shri R. D. Bhandare
(10) Shri Frank Anthony
(11) Shri P. K. Vasudevan Nair
(12) Shri Krishna Kumar Chatterji
(13) Shri S. M. Joshi
(14) Shri B. Shankaranand
(15) Shri Prakash Vir Shastri
(16) Shri Sheo Narain
(17) Shri Yashpal Singh

Shri Y. B. Chavan replied to the debate and moved an amend-
ment for reference of the Bill to a Joint Committee.

The amendment for reference of the Bill to the President for
obtaining the opinion of the Supreme Court under article 143 of

the Constitution on the question of constitutional validity of the
Bill was negatived.

The amendments for circulation of the Bill for the purpose of
eliciting opinion thereon were also negatived.

The amendment moved by Shri Y, B, Chavan was adopted as
follows:—

“That the Bill to provide for the more effective preven‘ion of
certain unlawful activities of individuals and associations and for
matters connected therewith, be referred to a Joint Committee of
the Houses consisting of 39 members, 26 from this House, namely:-~

(1) Seth Achal Singh

(2) Shri Kushok Bakula

(3) Shri S. M."Banerjee

(4) Shri Bedabrata Barua

(5) Shri R. D. Bhandare

(6) Shri Krishna Kumar Chatterji
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(7) Shri Tridib Chaudhuri

(8) Shri N. T. Das

(9) Shri Devinder Singh

(10) Shri Surendranath Dwivedy
(11) Shri Ram Krishan Gupta
(12) Shri V. Krishnamoorthi
(13) Shri Madhu Limaye

(14) Shri Raja Venkatappa Naik
(15) Dr. Sushila Nayar

(16) Shri Jagannath Pahadia
(17) Shri Nanubhai N. Patel
(18) Shri P. Ramamurti

(19) Shri K. Narayana Rao

(20) Shri A. S. Saigal

(21) Shri B. Shankaranand

(22) Shri Prakash Vir Shastri
(23) Shri Vidya Charan Shukla
(24) Shri S. S. Syed

(25) Shri Atal Bihari Vajpayee
(26) Shri Y. B. Chavan

and 13 from Rajya Sabha;

that in order to constitute a sitting of the Joint Committee the
quorum shall be one-third of the total number of members of the
Joint Committee;

that the Committee shall make a report to this House by the
first day of the next session;

that in other respects the Rules of Procedure of this HouPe
relating to Parliamentary Committees shall apply with such varia-
tions and modifications as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha
do join the said Joint Committee and communicate to this House
the names of 13 members to be appointed by Rajya Sabha to the
Joint Committee.”

The amendments for reference of the Bill to a Select Committee
Were barred,
[P.T.O.
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12. Statement by Minister

The Minister of Transport and Shipping made a statement on the
results of the talks with the representatives of the All India Port
and Dock Workers Federation regarding the strike threatened by
them at major ports.

13. Motion

Shri Jagjivan Ram replied to the debate on the following motion
moved on the 7th August, 1967:—

“That the Food Situation in the country be taken into
consideration.”

(Lok Sabha adjourned till 11 A.M. on Friday, the 11th August,
1967).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Saturday, August 12, 1967/Sravana 21, 1889 (Saka)

No. 79
1. Short Notice Question

Short Notice Question No. 46 addressed to the Minister of Com-
merce regarding Lay-of of Workers in Jute Mills was orally
answered and supplementary questions were also answered thereon.

2. Calling Attention to Matter of Urgent Public Importance

Shri Hem Barua called the attention of the Minister of External
Affairs to the reported occupation of 10 square miles of Indian
territory by Pakistan in Ichaichari-Patichari maujas of Tripura,

The Minister of External Affairs made a statement in regard
thereto.

3. Papers laid on the Table

The following papers were laid on the Table:—

(1) A statement regarding the increases in excise duty on
sized superfine and fine yarn and the estimated addi-
tional revenue therefrom.

(2) A statement regarding delay in the execution of Russian
aided Projects.

(3) A copy of the Central Boilers Board (Nomination of
Members) Rules, 1967, published in Notification No.
G.S.R. 1094 in Gazette of India dated the 22nd July,
1967, under sub-section (2) of section 28A of the Indian
Boilers Act 1923.

(4) (i) A copy of the Annual Report of the Hindustan Cables

Limited, Burdwan, for the year 1965-66 along with
the Audited Accounts and the comments of the

[P.TO.
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Comptroller and Auditor General thereon under

sub-section (1) of section 613A of the Companies,
Act, 1956.

(ii) Review by the Government on the working of the

. above Company.

\‘/(;) A statement on major recommendations contained in the
report of the Energy Survey of India Committee 1965
along with the details of action taken or proposed to be
taken thereon.

1#,/( (6) A statement of thirty-four recommendations of the

Enquiry Committee on Small Newspapers and Govern-
ment's decisions thereon,

(7) A copy of the Indian Telegraph (Fourth Amendment)
Rules, 1967, published in Notification No.- G.S.R, 1124
in Gazette of India dated the 29th July, 1967, under

sub-section (5) of section 7 of the Indian Telegraph
Act, 1885.

(8) A copy of the Annual Administration Report of the Delhi
Development Authority for the year 1965-66 under
section 26 of the Delhi Development Act, 1957.

(9) A copy of the Employees’ Provident Funds (Fifth Amend-
ment) Scheme, 1967, published in Notification No.
G.S.R. 1103 in Gazette of India dated the 22nd July,
1967, under sub-section (2) of section 7 of the Em-
ployees’ Provident Funds Act 1952.

(10) A copy of Notification No. G.S.R. 1176 published in
Gazette of India dated the §th August, 1967, under
section 159 of the Customs -Act, 1962.

(11) A copy of the Annual Report -of the Indian Central Cotton
Committee for the year 1985-66.

(12) A copy of the Annual Report of the Indian Central Coco-
nut Committee for the year 1965-66.

(13) A copy of the Annual Report of the Indian Central Jute
Committee for the year 1964-65 (Hindi Version).

- (14) A copy of thg: Annual Report of the National Seeds Cor-
poration#Limited, New Delhi for the year 1965-66, along
with the Audited Accounts and the comments of the
Comptroller and Auditor General thereon, under sub-
section (1) of section 819A of the Companies Act, 1956.
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(15) A copy of the Revised Statistical information regarding
the working of the Preventive Detention Acf. 1950,
during the period 30th September, 1965, to 30th Septem-
ber, 1966.

" '(16) (i) A copy of the Ancient Monument and Archaeological
Sites and Remains (Amendment) Rules, 1967, pub-
lished in Notification No, G.S.R. 663 in Gazette of
India dated the 13th May, 1967, under sub-section (4)
of section 38 of the Ancient Monuments and Archaeo-
logical Sites and Remains Act, 1958.

(ii) A statement showing reasons for delay in laying the
ahove Notification. : B

(17) A copy of Notification No. S.0. 2774 published in Gazette
of India dated the 8th August, 1967, issued under sec-
tion 12A of the Essential Commodities Act, 1955.

(18) A’ statement regarding restoration of forfeited pay and
allowances of ex-Indian Army officers and personnel
who joined the Indian National Army.

4. Minutes of Parliamentary Committees—Laid on the Table

~ (i) The Minutes of the sittings of the Estimates Committee
relating to the Tenth Report on the Ministry of Railways—Com-
mercial and other Cognate matters relating to Indian Railways.

(ii) The following Minutes of the sittings of the Committee on
Public Undertakings were laid on the Table:—

(a) First Report of the Committee on Action taken by
Government on the recommendations contained in the
Forty-seventh Report of the Estimates Committee
(Third Lok Sabha)—Exports Risks Insurance Corpora-
tion Limited, Bombay (Now Transformed into Export
Credit and Guarantee Corporation Limited, Bombay).

(b) Second Report of the Committee on Action taken by
Government on the recommendations contained in t'he
Thirty-fifth Report of the Estimates Committee (Third
Lok Sabha)—Heavy Electricals (India) Limited, Bhooal.

3, Finanéigl. Compuittees, 1986-67 (A Review)—Laid on the Table

Secretary laid on the Table a copy of “Financial Committees,
1966-67 (A Review).”
[P.T.O.
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6. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—

(i) That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the Tea (Amendment) Bil),
1967, passed by Lok Sabha on the 31st July, 1967.

(ii) That Rajya Sabha had no recommendations to make to
Lok Sabha in regard to the Appropriation (Railways)

No. 3 Bill, 1967, passed by Lok Sabha on the 4th August,
1967.

7. President’s Assent to Bill

Secretary laid on the Table the Finance (Ne. 2) Bill, 1967,
passed by the Houses of Parliament during the current session
and assented to by the President.

8. Statement Re: Demands for Excess Grants (General) for 1964-65

Shri Krishna Chandra Pant presented a statement showing
Demands for Excess Grants in respect of the Budget (General)
for 1964-65.

9. Report of Public Accounts Committee

Shri D. K. Kunte presented the Fifth Report of the Public
Accounts Committee on Action taken by Government on the recom-
mendations of the Public Accounts Committee contained in their
Forty-first, Forty-second and FiZty-fourth Reports (Fhird Lok
Sabha) relating to Civil Accounts.

10. Reports of Estimates Committee

Shri P. Venkatasubbaiah presented the following Reports of the
Estimates Committee:—

(i) Twelfth Report of the Estimates Committee on the
Ministry of Defence—Defence Research and Develop-
ment Organisation.

(ii) Thirteenth Report of the Estimates Committee regarding
action taken by Government on the recommendations
contained in the Seventy-fourth Report of the Estimates
‘Committee (Third Lok Sabha) on the Ministry of
Home Affairs—Directorate of Manpower and Institute
of Applied. Manpower Research, New Delhi.

11. Report of Comfnittee on Public Undertakings
Pandit D. N. Tiwary presented the Second Report of the Com-
mittee on Public Undertakings on Action taken by Government 00
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the recommendations contained in the Thirty-fifth Repc‘)rt~of the
Estimates Committee (Third Lok Sabha)—Heavy Electricals (India)
Limited, Bhopal. .
12 Statement by Minister

The Minister of External Affairs made a statement regarding
pre-publication of the information about sale of helicopters by the

Soviet Union to Pakistan before the statement was made in the
House.

13. Government Bills—Introduced

(1) The Patents Bill, 1967.
(2) The Bihar and Uttar Pradesh (Alteration of Boundaries)

Bil¥, 1967.
M Scheduled Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967.
‘-(Lok Sabha adjourned. at 1 p.M. and re-assembled at 2.05 p.M.)
14, Statutory Resolition

Shri Dinesh Singh moved the following Resolution:—

“In pursuance of sub-section (2) of section 4A of the Indian
Tariff Act, 1934 (32 of 1934), this House approves of the
Notification of the Government of India in the Ministry
of Commerce No. S.O. 2461, dated the Z4th July, 1967

regarding levy of export duty on iron ore.”
The following members took part in the debate:—-
(1) Shri Viren Shah.
(2) Shri Madhu Limaye.
(8) Shri Samarendra Kundu.
Shri Dinesh Singh replied to the debate.
The Resolution was adopted.
15. Motion
Shri M. L. Sondhi moved the following motion:—
“That this House takes note of the Report of the Dearness
Allowance Commiission on the question of the grant of

Dearness Allowance to Central Government Employees
in future, laid on the Table of the House on the 6th

June, 1967.”
- [P.T.O.
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The following members took part in the debate:;—
(1) Shri.S. A. Dange. '
(2) Shri George Fernandes.
(3) Shri Nath Pai
(4) Shri Kashi Nath Pandey
(5) Shri S. M. Banerjee
(B) Shri N. Dandeker
(7) Shri Krishna Kumar Chatterji
(8) Shri V. Krishnamoorthi
(9) Shri K. Ananda Nambiar
(10) Shri G. Venkataswamy
(11) Shri J. B. Kripalani
(12) Shri Abdul Ghani Dar
(13) Shri Morarji R. Desai.
Shri M. L. Sondhi replied to the debate
The motion was negatived

16. Statement by Minister

The Minister of Railways made a statement regarding security of
passengers in Howrah-Kharagpur suburban Section of the South
Eastern Railway.

17. Motion Re: Jeint Committee en Government Bill—Adopted
he Central Industrial Security Force Bill, 1966. - -

The motion for concurrence in the recommvendation of Rajya
Sabha for reference of the Bill to a Jaint-Committee of-the Houses
was moved by Shri Vidya Charan Shulkla.

The following members took part in the debate:—

(1) Shri Sheo Narain.
(2) Shri Shri Chand Goyal.
(8) Shri D. N. Patodia.

Shri Vidya Charan Shukla replied to the debate.

The motion was adopted as follows: —

“That this House concurs in the recommendation of Rajya Sabha
that ‘the House do join in*he Joint Committee of the Houses on th;
Bill' to provide for theconstitution and regulation of a Force calle

the Central Industrial Security Force for the better protection ang
security of certain industrial undertakings and for certain othe
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matters, made in the motion adopted by Rajya Sabha at its sitting
held on the 6th June, 1967 and communicated to this House on the

3th June, 1967 and resolves that the
Sabha be nominated to serve on the

(1) Shri Vidya Dhar Bajpai
(2) Shri D. Balarama Raju

following thirty members of Lok
said Joint Committee, namely: —

(3) Shri Rajendranath Barua

(4) Shri Anil K. Chanda
(5) Shri N. C. Chatterjee
(6) Shri J. K. Choudhury
(7) Shri Ram Dhani Das
(8) Shri George Fernandes
(9) Shri Indrajit Gupta

(10) Shri Narain Swaroop Sharma

(11) Shri S. Kandappan
(12) Shri Kinder Lal
(13) Shri Srinibas Mishra
(14) Shri J. B. Singh

(15) Shri Vikram Chand Mahajan

(16) Shri A. Nesamony

(17) Shri Dhyabhai Parmar
(18) Shri Manibhai J. Patel
(19) Shri Manubhai Patel

(20) Chaudhuri Randhir Singh

(21) Shri S. K. Sambandhan
(22) Shri P. G. Sen
(23) Shri Shashi Ranjan

(24) Shri Vidya Charan Shukla

(25) Shri S. M. Siddayya
(26) Shri N. K. Somani

(27) Shri Tayappa Hari Sonavane

(28) Shri R. Umanath

(29) Shri Tennetj Viswanatham

(30) Shri Y. B. Chavan.
This House recommends to Rajya

ge instructed to report by the first
ab .”
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18. Government Bill—Passed
The Indian Officials Secrets (Amendment) Bill, 1967, as passed by.
Rajya Sabha.

The motion for consideration of the Bill, as passed by Rajya Sabha
was moved by Shri Vidya Charan Shukla,

The following members took part in the dabate:—
(1) Chaudhuri Randhir Singh
(2) Shri Shri Chand Goyal
(3) Shri S. M. Banerjee
(4) Shri Prakash Vir Shastri
(5) Shri K. Ananda Nambiar
(6) Shri Kamalnayan Bajaj
(7) Shri M. L, Sondhi
(8) Shri Srinibas Mishra

Shri. Vidya Charan Shukla replied to the debate.

The motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 to 13 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri Vidys
Charan Shukla.

The motion was adopted and the Bill was passed.
19. Motion

Shri Kashi Nath Pandey moved the following motion: —

“That the situation arising as a result of working of the suger
industry for shorter period during the last crushing
season, be taken into consideration.”

A substitute motion was moved by Shri Prakash Vir Shastri.

Shri D. N. Patodia took part in the debate. His speech was not
concluded.

The discussion was not concluded. The House was adjourned for
want of quorum.

(Lok Sabhq adjourned sine die at 8-25 p.g.)

£ S. L. SHAKDHER,
Secretary.

342
GMGIPND—LS I—1898—(D)LS—12-8-67==800.





